
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA  

(Under Section 18(1) read with Section 14(1) and 15 of the National Green 

Tribunal Act 2010) 

ORIGINAL APPLICATION NO. ___________OF 2025 

 

IN THE MATTER OF: 

SATAM PATNAIK        …APPLICANT    

      VERSUS 

 

STATE OF ODISHA & ORS.         …RESPONDENTS 

                

INDEX 

S. No Description Of Documents Page No. 

1. Synopsis and List of Dates  

2. Application under Section- 18(1) read with Section- 14(1) 

and 15 of the National Green Tribunal Act, 2010 along with 

the Affidavit 

 

3.  Annexure - 1 (colly.) 

The copies of the representations dated 10.04.2024, 

09.05.2024, 27.05.2024 & 24.06.2024 to D.M and 

Collector, Angul Odisha 

 

4. Annexure - 2 (colly.) 

The copies of the RTI application dated 08.05.2024 along 

with the reply to the RTI dated 13.06.2024 

 

5. Annexure - 3  

83

Anurag Bai
1 - 7

Anurag Bai
8 - 27

Anurag Bai
28 - 42

Anurag Bai
43 - 82

Anurag Bai
83 - 84



The copy of the representation dated 25.06.2024, to the 

Sarpanch, Badakerjang GP, Angul, Odisha 

6. Annexure - 4 (colly.) 

The copies of the letter dated 22.07.2024, 31.07.2024 & 

28.08.2024 sent to the concerned authorities 

 

7. Annexure - 5 

The copy of the representation dated 28.10.2024 to the 

Additional Chief Secretary, Steel & Mines Department, 

Government of Odisha 

 

8. Annexure - 6 (colly.) 

The copies of the letter dated 02.11.2024 & 11.11.2024 sent 

by Steel & Mines Department Deputies 

 

9. Annexure - 7 (colly.) 

The copies of the letters dated 13.11.2024, 18.11.2024 & 

30.11.2024 between the concerned officials 

 

10. Annexure - 8 

The copy of the RTI application dated 09.12.2024 

 

11. Annexure - 9 (colly.) 

The copy of the correspondence dtd. 24.12.2024 received 

from Director, Minor Minerals along with inquiry report 

and the correspondence dated 27.12.2024 issued to 

Respondent No. 2-JSPL 

 

13. Annexure - 10  

The copy of the RTI reply dated 10.1.2025 from the Office 

of The Deputy Director Mines, Talcher Circle, Angul 

 

Anurag Bai
85 - 87

Anurag Bai
88 - 91

Anurag Bai
92 - 97

Anurag Bai
98 - 101

Anurag Bai
102 - 103

Anurag Bai
104 - 109

Anurag Bai
110 - 111



14. Vakalatnama  

 

                               

THROUGH                                

 

 

 

                                                                                          SUNIL J. MATHEWS  

                                                                                         Shanti Kunj, Link Road 

                                                                                                     Cuttack- 753001  

                                                                                                     (M) 9311567212  

                                                                               Email: sjmathews@gmail.com 

PLACE: BHUBANESWAR 

DATE:   07.04.2025 

 

 

 

 

 

 

 

 

 

 

 

mi

mailto:sjmathews@gmail.com
Anurag Bai
112-113



SYNOPSIS 

The present application has been filed by the Applicant, Satam Patnaik 

concerning the illegal and unauthorized mining activities carried out by 

Respondent No. 2- JSPL (Jindal Steel & Power Limited) in the Jamunda Jungle 

Mines, situated in Jamunda Jungle Revenue Village, under Badakerjang Gram 

Panchayat, Banarpal Tehsil, Angul District, Odisha.  

That the hill area, known as Chota Pahada, was previously utilized as a stone 

mine but was closed in 2009 due to public opposition over air and noise pollution. 

However, in 2024, Respondent No. 2 was granted a mining lease for the same 

area, designated as Jamunda Jungle Quarry No.1 (New), without prior notice to 

the local villagers, Gram Panchayat, or the mandatory public hearing. The 

Applicant became aware of the lease only upon observing Respondent No. 2 

employees conducting surveys and demarcating the site for mining activities in 

April 2024. The said mining lease was awarded to Respondent No. 2 in violation 

of due process, lacking essential approvals, including the District Survey Report 

(DSR), Environmental Clearance (EC), Mining Plan, and Forest Clearance. 

Additionally, Respondent No. 2, in collusion with government officials, has 

contravened multiple environmental, mining, and revenue laws by acquiring a 

10.36-acre mining lease for Chota Pahada without public consultation, thereby 

undermining transparency and public participation. 
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Despite repeated petitions to government authorities since 10.04.2024 and official 

findings confirming violations, no action has been taken by the Odisha State 

Government or the Ministry of Environment, Forest and Climate Change 

(MoEFCC) against the illegal activities of Respondent No. 2.  

The Applicant, therefore, has been compelled to file the present case on 

07.04.2025, challenging the blatant violations of the Forest Conservation Act, 

1980, as well as applicable environmental and mining laws by Respondent No. 2 

in Jamunda Jungle Mines, Angul.                                     

 

LIST OF DATES 

Date Particulars 

10.04.2024 Representation made to D.M and Collector, Angul Odisha 

regarding the illegal and unfair means adopted to grant lease of a 

hill area i.e. Jamunda Jungle Chota Pahada situated in Jamunda 

Jungle village area under Badkerjang G.P. in favour of 

Respondent No. 2- JSPL (Jindal Steel and Power Limited). 

Further, the representation also asked the concerned authorities 

to conduct high level enquiry of the respective dispute and prayed 

for other reliefs 

08.05.2024 RTI Application filed by the Applicant seeking information from 
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the Office of Tehsildar, Banarpal Tehsil, Angul regarding the 

detailed case records including map & land plan of the affected 

hill area, Forest clearance report, DSR Approval copy etc.  

09.05.2024 

 

Follow - up representation made to D.M and Collector, Angul 

Odisha regarding no action taken till date on public objection 

sent, for the illegal and unfair means adopted to grant lease of a 

hill area i.e. Jamunda Jungle Chota Pahada situated in Jamunda 

Jungle village area under Badkerjang G.P. in favour of 

Respondent No. 2 company 

27.05.2024 Follow - up representation made to D.M and Collector, Angul 

Odisha regarding no action taken till date on public objection 

sent, for the illegal and unfair means adopted to grant lease of a 

hill area i.e. Jamunda Jungle Chota Pahada situated in Jamunda 

Jungle village area under Badakerjang G.P. in favour of 

Respondent No. 2 company 

13.06.2024 RTI reply letter from the Office of Tahsildar, Banarpal with 

reference to RTI application dated 08.05.2024 made by 

Applicant 

24.06.2024 Follow - up representation made to D.M and Collector, Angul 
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Odisha regarding no action taken till date on public objection 

sent, for the illegal and unfair means adopted to grant lease of a 

hill area i.e. Jamunda Jungle Chota Pahada situated in Jamunda 

Jungle village area under Badkerjang G.P. in favour of 

Respondent No. 2 company 

25.06.2024 Representation made to the Sarpanch, Badakerjang GP, Angul, 

Odisha requesting for enquiry & re-assessment of R.I Report of 

Jamunda Jungle Pahada (Quarry No.1) based on public 

objection/grievance 

22.07.2024 Letter from Sarpanch, Badakerjang GP, Angul, Odisha to 

Tehsildar, Banarpal, Angul asking for an updated RI report on 

the enlisted issues of Jamunda Jungle Mines with reference to the 

grievance received from the villagers 

31.07.2024 Letter from Revenue Officer, Badkerjang to the Tehsildar, 

Banarpal enclosing the Inquiry report containing the details 

sought by the Sarpanch, Badakerjang GP, Angul 

28.08.2024 Letter from Tahsildar, Banarpal to Sarpanch, Badakerjang GP, 

Angul enclosing/ forwarding the concerned Report of RI 

Badakerjang 
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28.10.2024 Representation made to the Add. Chief Secretary, Steel & Mines 

Department, Govt of Odisha regarding the Mining Scam in 

Jamunda Jungle Stone Mines by Respondent No. 2- JSPL Angul, 

findings From RI Report dated 3l.07.2024 and fake & 

manipulated Assessment By office of the DDM, Talcher Circle 

02.11.2024 Letter from Deputy Secretary to Government of Odisha to the 

Director, Minor Minerals, Odisha, the Collector & DM, Angul, 

referring to the email dtd. 28.10.2024 of the Applicant w.r.t to 

the mining scam, directing them to enquire into the matter & take 

necessary steps as per rules to redress the petitioner's grievance 

and submit compliance/ action taken report to the Department 

11.11.2024 Letter from Deputy Director (Tech-Geology) to the Mining 

Officer, Angul Circle, referring to the email dtd. 28.10.2024 of 

the Applicant w.r.t to the mining scam, and directing the 

concerned Officer to enquire into the matter & take necessary 

steps as per rules and submit compliance/ action taken report to 

the Department 

13.11.2024 Letter from Mining Officer, Minor Mineral, Angul to Deputy 

Director of Mines, Talcher Circle, Angul, referring to letters 

dated 02.11.2024 & 11.11.2024, proposing for a committee 
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formation regarding quantity reassessment of total area of 10.36 

acres in Khata no. 01, Plot no. 763/l of Jamunda Jungle 

18.11.2024 Letter from Deputy Director of Mines, Talcher Circle, Angul to 

Mining Officer, Minor Mineral, Angul requesting for requisite 

information for formation of the aforesaid committee to comply 

with the grievance dated 28.10.2024 by the Applicant regarding 

mining scam of Jamunda Jungle by JSPL & JSOL 

30.11.2024 Letter from Deputy Director of Mines, Talcher Circle, Angul to 

DFO, Angul/Tahsildar, Banarpal informing them that a joint 

inquiry is schedule to be conducted on 10.12.2024 at 11:00 AM 

for quantity assessment of 10.36 acres in Khata no. 01, Plot no. 

763/l of Jamunda Jungle 

09.12.2024 RTI Application filed by the Applicant seeking information from 

the Office of DDM, Talcher, Angul regarding the action taken 

reports with reference to the letters dated 02.11.2024 & 

11.11.2024. Further, asking for correspondences issued to the 

concerned government officials and Respondent No. 2- JSPL 

with respect to the Jamunda mining scam and their relevant 

replies 
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24.12.2024 Letter from Director, Minor Minerals to DDM, Talcher & MO, 

Angul submitting the inquiry report on allegation filed by the 

Applicant against JSPL & JSOL under Chhendiapada Tehsil, 

Banarpal Tehsil 

27.12.2024 Letter from Office of Deputy Director of Mines, Talcher Circle 

to Vice President, Project Jindal Steel Plant, directing him to 

submitting the necessary documents  

10.01.2025 Letter of reply from the Office of The Deputy Director Mines, 

Talcher Circle, Angul, regarding the RTI application filed by the 

Applicant dated 09.12.2024 informing the Applicant of the 

following action taken:  

• Formation of Committee regarding quantity assessment of 

10.36 acres in Khata no. 01, Plot no. 763/l of Jamunda 

Jungle 

• Joint field visit conducted on 10.12.2024, pursuant to 

which both JSPL and concerned revenue officer has been 

asked to submit the necessary documentation, however, 

the same was not provided by the respective authorities 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA  

(Under Section 18(1) read with Section 14(1) and 15 of the National Green 

Tribunal Act 2010) 

 ORIGINAL APPLICATION NO. ___________OF 2025  

 

IN THE MATTER OF: 

1. Satam Patnaik, C/O: Shri Bala Krushna Pattanaik Trust 

     6th Lane, Amalapada, Angul-759122 

     Email- satam.patnaik@gmail.com  

…APPLICANT  

VERSUS 

 

1. State of Odisha through Chief Secretary of Odisha  

      LokaSeva Bhawan, Bhubaneswar- 751001 

      Email- csori@nic.in  

2. ED & Plant Head, Jindal Steel and Power Ltd.  

Jindal Steel & Power, Chhendipada Road, SH-63,  

PO- Jindal Nagar, District – Angul, Odisha – 759111, India 

Email- pankaj.malhan@jindalsteel.com  

3. District Collector, Angul 

At/Po/Dist- Angul, Odisha- 752001 

Email- dm-angul@nic.in  
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4. The Additional Chief Secretary Steel & Mines Department, 

Govt of Odisha  

Steel and Mines Department, Government of Odisha,  

Loka Seva Bhawan, Bhubaneswar, District-Khordha,  

Odisha, PIN-751001 

       Email- dsmsec.or@nic.in 

5. Office of the Sarpanch, Badakerjang Gram Panchayat 

       At/Po-Badakerjang, Dist- Angul, Pin-759143 (Odisha) 

       Email- tah.bana-od@nic.in 

6. Deputy Director of Mines, Talcher Circle, Talcher 

        Dy. Director Mines, Hatatota, Talcher 759100  

        Email- ddm.talcher@orissaminerals.gov.in 

7. Director, Directorate of Minor Minerals, 

        Steel & Mines Department, Govt of Odisha. 

        Email- dirmms-rev@gov.in  

8. DFO, Angul Division, Angul, Odisha 

       Email- dfoangul@gmail.com  

9. Tahsildar  

       Tahsil Office, Banarpal,  

       Angul, Odisha-759128 

       Email: taha.bana-od@nic.in  
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10. Chief General Manager (Land) 

IDCO, IDCO Tower, Janpath, 

Bhubaneswar, Odisha-751022 

Email: cgmland@idco.in  

 

…RESPONDENTS 

 

 

Application under Section- 18(1) read with Section- 14(1) and 15 of the 

National Green Tribunal Act, 2010 

I. The address of the Applicant is given above for the service of notice of this 

Application.  

II. The addresses of the Respondents are given above for the service of notices 

of this Application. 

III. The Present Application challenges the illegal and unauthorized mining 

activities carried out by JSPL (Jindal Steel & Power Limited) in the 

Jamunda Jungle Mines, situated in Jamunda Jungle Revenue Village, under 

Badakerjang Gram Panchayat, Banarpal Tehsil, Angul District, Odisha.  

 

MOST RESPECTFULLY SHOWETH: 

1. That a hill area known as "Chota Pahada," measuring approximately 10.36 

acres, situated in Khata No. 01, Plot No. 763/1, within the territorial limits 

of Jamunda Jungle Revenue Village, under Badakerjang Gram Panchayat 
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(GP), Banarpal Tehsil, Angul District, Odisha. was previously utilized for 

stone mining but was decommissioned in 2009 following public objections 

citing severe air and noise pollution.  

2. That it is highlighted that the villagers of Badkerjang Gram Panchayat rely 

on the hill area for livestock grazing and medicinal plants for veterinary 

needs. The land is adjacent to the PWD road connecting Badkerjang to 

Jamunda Jungle, Jamunda, and Jarada villages, leading to NH-55. With 

much of the agricultural and Government land already acquired, the local 

community depends on this remaining Government land for their daily 

subsistence and livelihood needs. Any industrial activity in this area would 

disrupt their access to essential resources. 

3. That in the first week of April 2024, the villagers, along with the Applicant, 

became aware of a lease granted for the affected hill area when a group of 

individuals, identifying themselves as employees of Respondent No. 2 - 

JSPL, arrived at the site and commenced survey and demarcation activities 

of the hill area. The said activities were undertaken for the purpose of 

establishing a stone quarry and installing large crusher machines at the site, 

without any prior intimation to or consultation with the affected villagers.  

4. That upon further inquiry with the local Revenue Office, it came to the 

knowledge of the Applicant that in the year 2024, a mining lease for the 

affected hill area was granted to Respondent No. 2, designated as "Jamunda 

Jungle Quarry No.1 (New),"  
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5. That it is submitted that the villagers and the Gram Panchayat were unable 

to raise any objections prior to the grant of the mining lease, as the District 

Administration failed to issue any official notification, including a 

government notice, gram panchayat notice, or public notice to the villagers, 

before executing the lease in favour of Respondent No. 2. That this lack of 

due process and transparency is in violation of the principles of natural 

justice and the statutory requirements governing public participation in 

environmental and mining-related decisions. 

6. It is submitted that observing the several gross violations committed by the 

Respondent No. 2 and inaction and failure to initiate strict inquiry against 

the Respondent No. 2 by the concerned Respondents, Applicant filed 

several representations dated 10.04.2024, 09.05.2024, 27.05.2024 & 

24.06.2024 to D.M and Collector, Angul Odisha regarding the illegal and 

unfair means adopted to grant lease of a hill area i.e. Jamunda Jungle Chota 

Pahada situated in Jamunda Jungle village area under Badkerjang G.P. in 

favour of Respondent No. 2. Further, the respective representations also 

asked the concerned authorities to conduct high level enquiry of the 

respective dispute and prayed for other reliefs. The copies of the 

representations dated 10.04.2024, 09.05.2024, 27.05.2024 & 24.06.2024 to 

D.M and Collector, Angul Odisha are marked and annexed herewith as 

Annexure - 1 (colly.). 
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7. Additionally, on 08.05.2024, the Applicant filed a RTI application seeking 

information from the Office of Tehsildar, Banarpal Tehsil, Angul 

regarding the detailed case records including map & land plan of the 

affected hill area, Forest clearance report, DSR Approval copy etc. 

Consequently, the respective RTI application was replied vide letter dated 

13.06.2024, from the Office of Tahsildar, Banarpal. The following table 

illustrates the information sought by the Applicant in his RTI and the 

details provided by the Office of Tehsildar.  

S.No. Details sought by the Applicant Details provided by the 

Office of the Tehsildar as 

per the information 

received from D.A Touzi 

1. Detailed case record including 

land map & land plan of Khata 

No.1, Plot No.763, Area:10.36 

acres, Jamunda Jungle Revenue 

Village, Banarpal Tehsil, Angul 

handed over to JSPL 

Photocopy of the entire case 

record is enclosed 

2. Forest Clearance Report of Khata 

No.1, Plot No.763, Area:10,36 

acres, Jamunda Jungle Revenue 

Village, Banarpal Tehsil, Angul. 

Not Available 

3. DSR Approval Copy of Khata 

No.1, Plot No.763, Area:10.36 

acres, Jamunda Jungle Revenue 

Village, Banarpal Tehsil, Angul. 

Not Available 

4. Environment Clerance Copy of 

Khata No.1, Plot No.763, 

Area:10.36 acres, Jamunda Jungle 

Not Available 
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Revenue Village, Banarpal Tehsil, 

Angul 

5. Mining Plan Copy of Khata No.1, 

Plot No.763, Area:10.36 acres, 

Jamunda Jungle Revenue Village, 

Banarpal Tehsil, Angul 

Not Available 

6. Royalty Calculation & Assessment 

of Detailed Survey Report by 

Mining Office of Khata No.1, Plot 

No.763, Area:10.36 acres, 

Jamunda Jungle Revenue Village, 

Banarpal Tehsil, Angul 

Available in the xerox copy 

of the case record 

7. DGPS Coordinate details of 

(Khata No.1, Plot No.763, 

Area:10.36 acres, Jamunda Jungle 

Revenue Village, Banarpal Tehsil, 

Angul 

Not Available 

8. Hal & Savin land record of Khata 

No.1, Plot No.763, Area:10.36 

acres, Jamunda Jungle Revenue 

Village, Banarpal Tehsil, Angul. 

Not available in this section. 

It may be obtained from the 

record room of this office 

 

That it is evident from the aforementioned table that the mining lease in 

question was granted to Respondent No. 2 in clear contravention of 

mandatory statutory requirements, including but not limited to the absence 

of the Forest Clearance Report, District Survey Report (DSR) approval, 

Environmental Clearance (EC), approved Mining Plan, and DGPS 

coordinate details. The failure to comply with these essential legal 

prerequisites renders the grant of the lease unlawful and violative of the 

established regulatory framework governing mining operations. The copies 

of the RTI application dated 08.05.2024 along with the reply to the RTI 
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dated 13.06.2024 are marked and annexed herewith as Annexure - 2 

(colly.).  

8. That the Applicant vide representation dated 25.06.2024, to the Sarpanch, 

Badakerjang GP, Angul, Odisha requested for an enquiry & re-assessment 

of R.I Report of Jamunda Jungle Pahada (Quarry No.1) based on public 

objection/grievance, after observing irregularities in the RI Report 

provided in the case record through the aforementioned RTI application. 

The copy of the representation dated 25.06.2024, to the Sarpanch, 

Badakerjang GP, Angul, Odisha is marked and annexed herewith as 

Annexure - 3. 

9. Consequently, a letter dated 22.07.2024 was issued by the Sarpanch, 

Badakerjang Gram Panchayat, Angul, Odisha, to the Tehsildar, Banarpal, 

Angul, asking for an updated RI report on the enlisted issues of Jamunda 

Jungle Mines with reference to the aforementioned grievance received 

from the villagers. In response, the Revenue Officer, Badakerjang, vide 

letter dated 31.07.2024, forwarded the requisite Inquiry Report to the 

Tehsildar, Banarpal, enclosing the relevant details as sought by the 

Sarpanch. Subsequently, the Tehsildar, Banarpal, vide letter dated 

28.08.2024, transmitted the aforementioned RI Report to the Sarpanch, 

Badakerjang Gram Panchayat, Angul, for necessary action. The copies of 

the letter dated 22.07.2024, 31.07.2024 & 28.08.2024 sent to the concerned 

authorities are marked and annexed herewith as Annexure - 4 (colly.). 
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10. That pursuant to the updated RI Report received from the Sarpanch, 

Badakerjang Gram Panchayat, Angul, Odisha and the previous case record 

provided by D.A Touzi, following gross irregularities were noticed 

between the two reports:  

S. No. RI Report dated 05.02.2015 RI Report dated 31.07.2024 

1. All the mining points are 

situated in a distance from 

more than 1000 mtrs. from any 

habitat or school/ colleges 

 

2. No temple or historical 

monuments exist near the site 

One religious place (Matha)is 

situated at an approximate 

distance of 250m from the said 

mountain 

3. The sources have approach 

road facility 

The Majhika- Tukuda road is 

present beside the said 

mountain at an approximate 

distance of 150m 

4. There is no tree growth over 

the said plot 

 

5. The source is free from 

encroachment 

 

 

It is imperative to highlight that in the year 2015, the long-term lease of 

Jamunda Jungle Stone Quarry No. 1 (NEW) was considered for a period 

of five years (2015-16 to 2019-20) based on the report dated 05.02.2015 

submitted by the then Revenue Inspector (RI), Tubey. However, the 

updated RI Report submitted by the Tehsildar, Banarpal, has brought to 

light certain irregularities in the 2015 report. It indicates that the report 

16



submitted by RI-Tubey was in clear deviation from the provisions of the 

Orissa Land Reforms Act, 1960, thereby reflecting undue favouritism and 

mala fide intent on the part of the concerned officials towards Respondent 

No. 2. 

The Orissa Land Reforms Act, 1960, unequivocally stipulates that no lease 

for mining purposes shall be granted in areas where there exists a human 

settlement, public road, temple, or grown-up trees within a 1000-metre 

radius of the proposed mining site. The updated RI Report reveals the 

following critical facts which were misrepresented or concealed in the 

2015 report: 

a) The only temple in the area, along with the Hindu Sanatan Matha of 

the region, is located at the foothills, merely 250 metres from the 

mining points. 

b) There is no dedicated transport road available in proximity to the 

mines for carrying out mining activities. However, the only existing 

road, a Public Works Department (PWD) road connecting Jamunda 

Jungle to Badakerjang, passes through the proposed mining area 

within a distance of 150 metres from the mining points. This PWD 

road serves as the only link connecting State Highway 63 (SH-63) 

to National Highway 55 (NH-55) and is a crucial route facilitating 

connectivity between five Gram Panchayats and nine villages to 

NH-55. 
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Further, as per the current status of the affected area, following other 

factors are also present and needs to be taken into account:  

c) The human settlement of Naik Sahi is in close proximity to the 

mining points, situated at a distance of less than 200 metres. 

d) The area under consideration hosts a significant number of fully 

grown trees, exceeding 5,000 in count. 

e) A substantial portion of both private and government land in the 

village area has already been acquired for industrial purposes. As a 

result, landless individuals and marginal landholders, possessing 

significantly less than the nominal landholding capacity, are 

engaged in the cultivation of Rabi crops in and around the hill area. 

The cultivated land, spanning approximately 8 acres, has attained 

agricultural utility, serving as a vital source of livelihood for the 

local population. 

The above facts, which were either deliberately concealed or 

misrepresented in the 2015 report, suggest that the field inspection report 

prepared by RI-Tubey was fabricated and manipulated to favour 

Respondent No. 2, thereby amounting to tampering with government 

records through the alteration and concealment of material facts. 

Furthermore, such fraudulent actions were committed under the 

administrative control of the then Tehsildar, Banarpal, and the Sub-

Collector, Angul, in blatant violation of established legal provisions, 
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thereby warranting strict scrutiny and appropriate legal action against the 

erring officials.  

11. That, in light of the aforementioned circumstances, the Applicant 

submitted a formal representation dated 28.10.2024 to the Additional Chief 

Secretary, Steel & Mines Department, Government of Odisha, bringing to 

attention the mining irregularities and fraudulent activities concerning the 

Jamunda Jungle Stone Mines perpetrated by Respondent No. 2. The 

Representation specifically highlighted the findings of the updated 

Revenue Inspector (RI) Report dated 31.07.2024, which exposed the 

irregularities in the 2015 assessment, as well as the fabrication and 

manipulation of records by the office of the Deputy Director of Mines 

(DDM), Talcher Circle, during the respective period. The Applicant, 

therefore, sought necessary action against the concerned officials and the 

parties involved in the mining scam to uphold the principles of 

transparency, legality, and public interest. The copy of the representation 

dated 28.10.2024 to the Additional Chief Secretary, Steel & Mines 

Department, Government of Odisha is marked and annexed herewith as 

Annexure - 5.  

12. Subsequently, letters dated 02.11.2024 was sent by the Deputy Secretary 

to Government of Odisha to the Director, Minor Minerals, Odisha, the 

Collector & DM, Angul and letter dated 11.11.2024 was sent by the Deputy 

Director (Tech-Geology) to the Mining Officer, Angul Circle, referring to 
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the email dtd. 28.10.2024 of the Applicant w.r.t to the mining scam, 

directing them to enquire into the matter & take necessary steps as per rules 

to redress the Applicant's grievance and submit compliance/ action taken 

report to the Department. The copies of the letter dated 02.11.2024 & 

11.11.2024 sent by Steel & Mines Department Deputies are marked and 

annexed as Annexure - 6 (colly.) 

13. That pursuant to the aforementioned letters by the Steel & Mines 

Department, the Mining officer vide letter dated 13.11.2024, proposed 

Deputy Director of Mines, Talcher Circle, Angul, for a committee 

formation regarding quantity reassessment of total area of 10.36 acres in 

Khata no. 01, Plot no. 763/l of Jamunda Jungle. Consequently, the Deputy 

Director, Talcher Circle, requested for requisite information for formation 

of the aforesaid committee from the Mining Officer and accordingly, vide 

letter dated 30.11.2024, it was informed that a joint inquiry got scheduled 

on 10.12.2024 at 11:00 AM for quantity assessment of the affected hill 

area. The copies of the letters dated 13.11.2024, 18.11.2024 & 30.11.2024 

between the concerned officials are marked and annexed herewith as 

Annexure - 7 (colly.). 

14. That subsequently, the Applicant vide RTI Application dated 09.12.2024 

sought information from the Office of DDM, Talcher, Angul regarding the 

action taken reports with reference to the letters dated 02.11.2024 & 

11.11.2024. Further, he asked for correspondences issued to the concerned 
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government officials and Respondent No. 2- JSPL with respect to the 

Jamunda mining scam and their relevant replies to them. The copy of the 

RTI application dated 09.12.2024 is marked and annexed herewith as 

Annexure - 8. 

15. That pursuant to the aforementioned RTI, a correspondence was received 

from Director, Minor Minerals to DDM, Talcher & MO, Angul vide letter 

dated 24.12.2024 wherein he has enclosed the inquiry report on allegation 

filed by the Applicant against JSPL & JSOL under Chhendiapada Tehsil, 

Banarpal Tehsil. Further, in accordance with the inquiry report, a 

correspondence was also issued vide letter dated 27.12.2024 from Office 

of Deputy Director of Mines, Talcher Circle to Vice President, Project 

Jindal Steel Plant, directing him to submitting the following documents: 

a) Supporting Documents for the extraction being carried out on over 

a rocky hill in the plant area of JSPL & JSOL 

b) As various Civil Construction works is being carried out inside plant 

premises. Kindly provide details of the ongoing project with all the 

statutory documents with respect to it 

c) Kindly provide valid E-transit pass of the sand stored near the 

construction site (approx.800 cum of sand). In addition to, details of 

E -transit pass against the procurement of sands in other projects and 

any royalties paid against them 
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d) Kindly take matter as positively as any violation of OMMC Rule 

2016 will lead to lawful action against the Defaulters 

The copy of the correspondence dtd. 24.12.2024 received from Director, 

Minor Minerals along with inquiry report and the correspondence dated 

27.12.2024 issued to Respondent No. 2-JSPL are marked and annexed as 

Annexure - 9 (colly.).  

16. Accordingly, vide letter dated 10.01.2025, Applicant received a reply from 

the Office of The Deputy Director Mines, Talcher Circle, Angul, regarding 

the RTI application filed by him dated 09.12.2024 informing him of the 

following action taken pursuant to the letter dated 11.11.2024, sent by the 

Deputy Director (Tech-Geology) to the Mining Officer, Angul Circle, 

referring to the email dtd. 28.10.2024 of the Applicant w.r.t to the Jamunda 

mining scam:  

a) Formation of Committee regarding quantity assessment of 10.36 

acres in Khata no. 01, Plot no. 763/l of Jamunda Jungle 

b) Joint field visit conducted on 10.12.2024, pursuant to which both 

Respondent No. 2- JSPL and concerned revenue officer has been 

asked to submit the necessary documentation, however, the same 

was not provided by the respective authorities.  

The copy of the RTI reply dated 10.01.2025 from the Office of The Deputy 

Director Mines, Talcher Circle, Angul is marked and annexed herewith as 

Annexure - 10. 
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17. Therefore, in view of the aforementioned facts and circumstances, 

including but not limited to the deliberate inaction and dereliction of duty 

by the concerned government officials, the blatant violations of 

environmental and mining laws by Respondent No. 2, and the fraudulent 

manipulation of official records to facilitate unlawful mining activities, the 

Applicant has been left with no alternative but to invoke the jurisdiction of 

this Hon’ble Tribunal by filing the present application. The Applicant seeks 

appropriate legal and remedial measures to address the grave irregularities, 

ensure strict compliance with statutory provisions, and uphold the rule of 

law in the interest of justice and public welfare. 

GROUNDS 

That the Applicant is relying on the following grounds to invoke the 

jurisdiction of the Hon’ble Tribunal and seek immediate relief to stay the 

further illegal and unauthorized mining activities carried out by 

Respondent No. 2- JSPL in the Jamunda Jungle Mines, situated in Jamunda 

Jungle Revenue Village, under Badakerjang Gram Panchayat, Banarpal 

Tehsil, Angul District, Odisha:  

i. That the grant of the mining lease violates statutory restrictions 

under the Orissa Land Reforms Act, 1960, which prohibit leases near 

human settlements, public roads, temples, and forested areas. 

ii. That the mining operations violate the Environment (Protection) 

Act, 1986, and the Forest Conservation Act, 1980, as no proper 
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environmental clearance was obtained despite large-scale 

deforestation and ecological damage. 

iii. That the lease was granted based on manipulated records, in 

contravention of the Mines and Minerals (Development and 

Regulation) Act, 1957, which prohibits unauthorized mining. 

iv. That the misrepresentation of facts and tampering with official 

records amount to offenses under the BNS 

v. That the failure of government officials to prevent illegal mining 

despite clear violations constitutes gross negligence, warranting 

legal and disciplinary action. 

LIMITATION 

That there exists a subsisting cause of action in the present matter, as no 

action has been initiated against Respondent No.2 till date. Furthermore, 

the illegal and unauthorized mining activities are still being carried out by 

Respondent No. 2 in the Jamunda Jungle Mines. The present Application 

has been filed within the period of limitation from the date on which the 

cause of action initially arose, i.e., 10/04/2024, and since the said cause 

of action is continuous in nature, the Application is not barred by 

limitation. 
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PRAYER 

In light of the present facts and circumstances it is most respectfully prayed 

that this Hon’ble Tribunal may be please to: 

i. Direct the Respondent Nos. 1 & 3-10 for cancellation of the illegal 

lease granted to Respondent No. 2 w.r.t Khata No.1, Plot No.763, 

Area:10.36 acres, Jamunda Jungle Revenue Village, 

Banarpal Tehsil, Angul 

ii. Direct the authorised Respondents to initiate legal and disciplinary 

action against the erring officials responsible for the fraudulent 

assessment and unauthorized mining activities 

iii. Direct the Respondent Nos. 1 & 3-10 to restore the affected hill area 

and imposition of environmental compensation for the damage 

caused 

iv. Any other relief deemed just and proper in the interest of justice. 

                              THROUGH 

 

                                                                                          

                                                                                           SUNIL J. MATHEWS  

                                                                                         Shanti Kunj, Link Road 

                                                                                                     Cuttack- 753001  

                                                                                                     (M) 9311567212  

                                                                               Email: sjmathews@gmail.com  

PLACE: BHUBANESWAR 

DATE:   07.04.2025 
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Date: fO-0V-Lo[|
To,
The DM & Collector
Angul, Odisha

subject: objection regarding the illegal and unfair means adopted to grart lease of a hill
area covering around 10.36 Acres (Jamunda Jungle Chota pahada) siiuated in Jamunda
Jungle village area under Badkerjang G.p. (Banarpar rehsil) in favour ofJSpL company

Respected Sir,

There is r hill (chota Pahada) area ofaround r0.36 Acres in Jamunda Jungre vilage area under
Badkerjang G.P. of Banarpal Tehsil, Angul.

we carne to know from your Revenue office that, recentry that h ill area has been granted to JSpL
on lease.

There was a stone mine (named as Jamunda Jungre stone Mines) in that hiI area earrier but due
li) public demand and ob-jection, that slone mining was stopped since last many ycars

leople ofBadkerjang G.P. depends on that hiI area for medicinar prant ror veterir]ary requirement\
and c.u grazing. Thk patch of rand is crose/adjacenr to pwD puiric road going rrom riuar.r.lr.g
to Jamunda Jungle. Jamunda and Jarada vifiages, which is connecting to Nti-55:since lu.g. 

"it.-niof our agricultural land and Govt. land have been acquired, *e panchayat peopre are depJnded on
this patch of Covt. land for our day to day requirements.

Panchayat people could not object to this lease matter because oflice of your good self-have nor
issued any public notice.

' we are requesting office ofyour good serfto conduct a high lever enquiry and serve us SLatus of
DSR (District Survey Report), EC (Environment Clearance)-, Mining pLn, public Hearin;ilil,
Forest Clearance Report ofJamunda Jungle (Khata No.t. iilot wo.]O:lt, Kissam- parb;) a; ;;
have found unfair means adopted to grant Ihis lease.

' we are arso requesting your good serf to ret us know what cvaruation method has been adopted
by the Dy. Director Mines(DDM) to grant/approve Jamunda Jungle lease to lDCo/JSpL.

' Public auction ofJamunda Jungre Mines have not been done since 2015 tilr date, which causedhuge loss of revenue to the Covt.

' Reason of lease given to JSpL ofa running mines. Request Io share motive ror giving rease andalso. requesr to share project report ofthat pirticular mines area ( 10,16 acres).
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To I l
The DM & Collector '
Angul, Odisha

Subject: Objection regarding the illegal and unfair means adopted to grant lease of a hill
area covering around 10.36 Acres (Jamunda Jungle Chota Pahada) situated in Jamunda
Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of JSPL company

Respected Sir,

There is a hill (Chota Pahada) area of around 10.36 Acres in Jamunda Jungle village area under
Badkerjang G.P. of Banarpal Tehsil, Angul.

We came to know from your Revenue office that, recently that hill area has been granted to J SPL
on lease.

There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but due
to public demand and objection, that stone mining was stopped since last many years.

People of Badkerjang G.P. depends on that hill area for medicinal plant for veterinary requirements
and cow grazing. This patch ofland is close/adjacent to PWD public road going from Badkerjang
to Jamunda Jungle, Jamunda and Jarada villages, which is connecting to NH-55. Since large extent
of our agricultural land and Govt. land have been acquired, we panchayat people are depended on
this patch of Govt. land for our day to day requirements. c g

Panchayat people could not object to this lease matter because office of your good self-have not
issued any public notice.

- We are requesting office of your good selfto conduct a high level enquiry and serve us Status of
DSR (District Survey Report), EC (Environment Clearance), Mining Plan, Public Hearing Report,
Forest Clearance Report of Jamunda Jungle (Khata No.1, Plot No.763/l, Kissam- Parbat) as we
have found unfair means adopted to grant this lease.

~ We are also requesting your good self to let us know what evaluation method has been adopted
by the Dy. Director Mines(DDM) to grant/approve Jamunda Jungle lease to IDCO/JSPL.

- Public auction of Jamunda Jungle Mines have not been done since 2015 till date, which caused
huge loss of revenue to the Govt.

- Reason of lease given to JSPL ofa running mines. Request to share motive for giving lease and
also. request to share project report of that particular mines area ( l0,36 EICFES).
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Please treat this retter as public grievance and public objection fbr the ilegar and unfair meansadopted to granr lease of a hilr area covering about 10.36-Acres (Jamunda Jungre chota pahada)
s ituated in Jam unda Jungre virage.area undei Badker.lang c r isuru.pur rehsir) in ravourofJspLcompan) bv suppressing lacts to the general public.

Our Prayer:
Based on the above facts, we urge you upon to stop further processing of any rand related matterof that hillarea

we are also requesling to cancer the rease and initiate pubric auction *ith current price h,follon ing all processes and modaliries ,. o*r. fVin-iry oli. """"'

Looling forward lor laster and;;; (ff ; ; i*ft fi;';']:,'""#ff ;:?H J?fl:tect 
ri ghts or pu b r ic, to prote* nat iona r

Thanking You,

Yours's Faithfully

.s.i-- p^1.6 l,

Satanr Patnaik
Core Committee Meqrber
\/ illage Committee
Badakerjang
Angul
Odisha
M: 8527070 t96

\arraHohazr 9/"1

aaur,ffilcorrnr..

A o{*, r:oz!..qro-

,.r.*.,i,,ifilii?co 
nmift ee
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Please treat this letter as public grievance and public objection for the illegal and unfair means
adopted to grant lease ofa hill area covering about 10.36 Acres (Jamunda Jungle Chota Pahada)
situated in Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour oFJSPL
company by suppressing facts to the general public.

Our Prayer:
Based on the above facts, we urge you upon to stop further processing of any land related matter
ofthat hill area.

We are also requesting to cancel the lease and initiate public auction with current price by
following all processes and modalities as per Mining Act.

Looking forward for faster and positive response to protect rights of public, to protect national
asset (minor minerals) and to act as per Law of The Land. _

Thanking You,

Yours’s Faithfully \/\ SQ/fix

. C7Sujam Prtjlna-F 11;‘ an i

. PresidlattSatam Patnaik ' o
Core Committee Member aufiufiangfllltflglitge commm“
Village Committee
Badakerjang
Angul
Odisha
M: 8527070196

Secretary

<74--~\~.r:~cl\r-17, Qoilmsut

Badalleflaflfl “"398 Committee
Angul
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Coov To:

l- The Covernor. Odisha

2- The CN,t. Odisha

3- The Chairman-5T. Odisha

4- The Secretary Steel & Mines. Odisha

5- The Director Mines, Odisha

6- The Dy. Director Mines, Talcher Circle. Angul, Odisha

7- The CGM(Land), IDCO, Bhubaneswar. Odisha

7- The RDC. Sambaipur. Odisha

8- The Chief Secretary, Odisha

r.-+.Tne eOUlnevenue), Angul, Odisha

I 0- The Sub-Collector, Angul. Odisha

. ll- The Tehsildar. Banarpal, Angul, Odisha

l2- The SP, Angul, Odisha

I 3- The SDPO, Angul, Odisha

I4- The IIC. Industrial Police Station, Nisha, Angul. Odisha

l5- The DFO, Angul Division. Angul, Odisha

16- The RCCF, Angul. Odisha

I 7- The ED & Plant Head, JSPL, Angul, Odisha

I 8- l he Chairman, JSPL, Angul. Odisha

l9- The Sarpanch, Badakerjang GP, Angul, Odisha

20- The President, Village Commirree, Badakerjang. Angul. Odisha

2 I - The President, Jamunda Jungle, Angul, Odisha
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Copy To:

1- The Governor. Odisha
2- The CM, Odisha
3- The Chairman-ST. Odisha

4- The Secretary Steel & Mines, Odisha

5- The Director Mines, Odisha
6- The Dy. Director Mines, Talcher Circle, Angul, Odisha
7- The CGM(Land), IDCO, Bhubaneswar, Odisha
7- The RDC, Sambalpur, Odisha

8- The Chief Secretary, Odisha

\/9-/The ADM(Revenue), Angul, Odisha
10- The Sub-Col lector, Angul. Odisha
1 1- The Tehsildar, Banarpal, Angul, Odisha
12- The SP, Angul, Odisha

13- The SDPO, Angul, Odisha

14- The IlC. Industrial Police Station, Nisha, Angul, Odisha
15- The DFO, Angul Division, Angul, Odisha

16- The RCCF, Angul, Odisha
i7- The ED & Plant Head, JSPL, Angul, Odisha
18- The Chairman. JSPL, Angul. Odisha
19- The Sarpanch, Badakerjang GP, Angul, Odisha

20- The President, Village Committee, Badakerjang, Angul. Odisha
21- The President, Jamunda Jungle, Angul, Odisha

ago 1
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Ashok Kumar Pradhan 

 

Aniya Ranjan Patnaik  

Kalandi Sahu  

Bhikari Sahu  

Prasanna Sahu  

Biranchi Roul  

Sunil Pradhan  

Duryodhan Sahu  

Girish Ch. Biswal 9777168161 

Pratap Sahu 9938640564 

Akash Sahu 9556808389 

Murai Sahu  

Bidhubhusan Sahu 9938330168 

Sartuka Sahu  

Birabar Sahu 9438253280 

Pada Sahu  

Pradeep Ku. Sahu 7327960805 

Goura Sahu  

Pintu Sahu  

Dolagovinda Roul 9777828318 

Chandra Sourava Sahu  

Ramesh Pradhan 9937719569 
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Bhimsen Sahu  

Akhila Sahu  

Dukhabandhu Sahu  

Prasanna Ku Sahoo 8018685898 

Pradeep Nayak 9556490581 

Ganeswar Pradhan 7873261336 

Kshirod Ku. Roul 7077935079 

Bhagaban Sahu  

Kalandi Sahu 8984186518 

Duryodhan Sahu 9178271320 

Dullabaha Sahu 9178271334 
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Deepak Roul 8456889166 
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Date:

To,

The DNI & Collector
Angul, Crdisha

Subiect: No action till dlte on public objection for the illegal and unfair means adopted to grant lease
of a hill area covering around 10.J6 Acres (Jamunda Jungle Chota pahada) situat€d in Jamunda
Jungle villag€ area under Badkerjang G.P. (Banarpal Tehsil) in favour ofJSpL companr

Respccted Sir.

T his is in reltrence to our pet it ion dated. I oth A pril lil(attached herervirh ,)- please fi nd details fbr rour k intl
pcrusal and reccssar) action.

There is a hill (Chota Pahada) area ofabout 10.i6 Acres in Jarrunda Jungle village area urder Badke1jll::.
C.P. olBanarpal Tehsil. Angrrl. \\re came t() know frorn lour RevenLre olfice that lease ofrhar hill area lras
been granted to.lSPL recentll'. Earlier. there uas a stone mine (named as Jarnunda Jungle Stone Mirre:) in
that hill area but due to public dcnland and obiections. thal stone nrining was sropped since lasr many years.

People of Badkeriang C.P. depends on that hill area for medicinal plants fbr veterinan ictluirenreprs antl
ct-'w grazing. This patch of land is close,'adjacent to PwD public road going iiom Badkerjang r. .ran[nJa
Jungle. Jar:runda and Jarada villages. rvhich is connectins to NH-55, Since large exteni r-,f our agricul,rral
l;ild arxl c.rr1. land hlve been acquired. \\e panchalal people,lepqrd on this nalch ot (i..tt. irnJ f,.r rlrt
da_r to da1, req uirements.

Pancharat people could not ()bject ro this lease matter because office of;,our good sell has noi issued xn-v

public notice.

\\/e rre requesting oltice oflour good sell ro condLrcr a high lcvel enquiry and serve us Statls of DSR
(District Survey Ii,:port). EC (En,,ironmcnt Clearance). Mining Plan. zublic Hearing Reporl, Foresi
Clearance Repo( of .larnunda Jungle (Khata Nc-..1 . Plot No.76l,'1. Kisanr- Parbal) as we havr tbuncl Lrniair
means adopted io grant lease.

' We are also requesting your good selfto let us knou'rvhat evaluariorl ,:rethod has been adopted by the D),.
Director Mines(DDM) to grantiapprove Jarnunda Jungle lease to ID('O,-tSpL.

' Public auclion ofJanrunda Jungle Mines has not been done since 201-( till date. whiclr is car.rsinq hLLge

revenue loss to the Covt.

' Reason of lease given to JSPL of a running mines. Rcquest to share motive tbr giving lease and also
fequest to share proiect report ofthat panicLrlar mines area(10-36 acles).
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Date: Oi?-Of» &~g;-,Q|_/

To.

The DM & Collector
Angul, Odisha

Subject: No action till date on public objection for the illegal and unfair means adopted to grant lease
of a hill area covering around 10.36 Acres (Jamunda Jungle Chota Pahada) situated in Jamunda
Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of JSPL company

Respected Sir,

This is in reference to our petition dated, 10th April’24(attached herewith), please find details for your kind
perusal and necessary action.

There is a hill (Chota Pahada) area of about 10.36 Acres in Jamunda Jungle village area under Badkerjang
G.P. of Banarpal Tehsil. Angul. We came to know from your Revenue office that lease of that hill area has
been granted to J SPL recently. Earlier. there was a stone mine (named as Jamunda Jungle Stone Mines] in
that hill area but due to public demand and objections. that stone mining was stopped since last many years.

People of Badkeriang G.P. depends on that hill area for medicinal plants for veterinary requirements and
cow grazing. This patch of land is closefacljacent to PWD public road going from Badkerjang to Jamunda
Jungle. Jamunda and Jarada villages. which is connecting to NH-S5. Since large extent of our agricultural
land and Govt. land have been acquired, we panchayat people depend on this patch of (_i:_‘.u.'t. land for the
day to day requirements.

Panchayat people could not obiect to this lease matter because office of your good self has not issued any
public notice.

We are requesting office of your good self to conduct a high level enquiry and serve us Status of DSR
(District Survey ficport), EC (Environment C learancc}. Mining Plan. Public Hearing Report. Forest
Clearance Report of Jamunda Jungle (Khata No.1, Plot No.?63r'l, l<isarn- Parbat) as we have found unfair
means adopted to grant lease.

' We are also requesting your good selfto let us know what evaluation method has been adopted by the Dy.
Director Mines(DDM) to grantfapprove Jamunda Jungle lease to IDCOIKISPL.

- Public auction of Jamunda Jungle Mines has not been done since 2015 till date. which is causing huge
revenue loss to the Govt.

- Reason of lease given to JSPL of a running mines. Request to share motive for giving lease and also
request to share project report of that particular mines area (10.36 acres).
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NorE: please trear lhis le11er r:i pLrblic grie'ance cum objecrion for the illegal anrl unlhir means adoptcd

to grant lease ofa hitt u,"u to""'i'ig ot'oui tO :o et"t gornunda 'llngle Chota Pahada) situaled in Jamunda

Jungle village ..o ,,nd.' Budktj-ongi p' tg"ntpur Tehsil) in favour of JSPL company bl suppressing

facts to the -qeneral Public'

C)ur Pral er:

Based on the above facts. we urge you again io stop titrther processing ofanl land related matter of lhat

hill area. we are also requesting i cancel the lease & initiate public auctiorl with current price b; lbllowing

all prt,cesses & rnodalities as per Nlining Act'

Lookingforwardforfasteran(ipositiveresponsetoprotectrightsofpublic.toplotectnaliona]asset{lrlinor
minerels; and to act as per Law of the [-and

-fhanking YoLt.

Yours FaithfullY,

sJ"," fJ--k

Satam Patnaik
Core Comrnittee Member
Village Committee
Birdakerjang
Angul. Odisha
M: 8527060196
EmaiI: 5riirll.lltllll{i\ !-\rlnal.!.qqll

F-lncl: Cop)., ofPublic petition dated lOth April'24

q16ur1oi-\\J^*'f SJ'^
President

Btdiledang Villa gc C.ommitteo

Angul

,A-*.,Jrw1-s5o}-crq

B,drk dilsdcommitree
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NOTE: Please treat this letter as public grievance cum objection for the illegal and unfair means adopted
to grant lease ofa hill area covering about l 0.36 Acres (Jamunda Jungle Chota Pahada) situated in Jamunda
Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of JSPL company by suppressing
facts to the general public.

Our Prayer:

Based on the above facts. we urge you again to stop t'urther processing of any land related matter of that
hill area. We are also requesting to cancel the lease & initiate public auction with current price by following
all processes & modalities as per Mining Act.

Looking forward for faster and positive response to protect rights of public. to protect national asset (minor
minerals) and to act as per Law ofthe Land.

Thanking You.

Yours Faithfully.

511.010-/"I Palhm }(

Satam Patnaik
Core Committee Member
Village Committee
Badakerjang
Angul, Odisha I
M: 8527060196
Email: éirilléllilsE3ll1_fl.l.l<.-E1’;Ulailiklllt.

Encl: Copy of Public petition dated 10th April’24

fiyéa-..a\,t=,<)\=,-3_<1.emu“

Ok§;\O\,\ou\ Secretary flee
“\°“"'\ aadakerlflfl9Vlll“9“c°““m

President Mgul
Badakerjang Village Committee

Angul
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Cool To:

l- The Govemor. Odisha

2- The CM. Odisha

3- 1'he Secretaly-5'1. Odisha

,1- The Secretary Steel & Mines- Odisha

5- 
-Ihe Director Mines. Odisha

6- The D.v. Dilector N{ines. Talcher Circle. Angul' Odisha

7- The CCM(Land). IDCO. Bhuhanesu ar. Odisha

7- The RDC. Sarnbalpur. Otlisha

8- The Chief Secretary. Odisha

9- The ADM (RevenLre), Angul. Odisha

10- The Sub-Collector. Angtrl. Odisha

I l- The Tehsildar. Banarpal. AngLrl^ Odisha

l2- The SP. Angul. Odisha

I 3- The SDPO. Angul. Odisha

l4- The IlC. Lrdustrial Police Stalion. Nisha. Angtrl. Odisha

l5- The DFO, Angul Division. Angul. Odisha

l6- The RCCF. AngLrl. Odisha

I 7- The ED & Plant Head. JSI'L. Angul. Odisha

l8- The Chairman. ISPL, Neu Delhi

l9- The Sarpanch. Badakerjarrg CP. Angul. Odisha

20- The President. Village Committee. Badakerjang- Angul, Odisha

2l- l-he Presicent. Jantun:1a.lungle. AngLrl. Odisha

&cretrry
!rdrhdrng Viltagc Committce

Angul
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Copr To:

l- The Governor. Odisha
2- The CM. Odisha

3- The Secretary‘-ST. Odisha

4- The Secretary" Steel 8: Mines. Odisha

5- The Director Mines, Odisha

6- The Dy. Director l\/lines. Talcher Circle. Angul, Odisha
7- The CGM{iLand). IDCO. Bhubaneswar. Odisha

7- The RDC, Sambalpur. Odisha

8- The Chief Secretary. Odisha

9- The ADM (Revenue), Angul. Odisha

0- The Sub-Collector, Angul, Odisha

L 1- The Tehsildar, Banarpal. Angul. Odisha

12- The SP, Angul. Odisha
‘3- The SDPO. Angul. Odisha

34- The IIC. Industrial Police Station. Nisha, Angul. Odisha

15- The DFO, Angul Division. Angul, Odisha

16- The RCCF, Aitgul. Odisha

7- The ED & Plant Head, JSPL, Angul, Odisha
l 8- The Chairman, JSPL, New Delhi

7.9- The Sarpanch. Badakerjang GP. Angul. Odisha

2.0- The President, Village Committee, Badakerjang. Angul, Odisha

21- The President. Jamunela Jungle. Angul. Odisha

Secretary _
lldlltirllng Village Committee

Angel

"~~-s|3l--,,.-r,



Dare: {2- 631 ao&V
To.

The DM & Collector
Angul. Odisha

Subject: No action taken ti, date on public objection for the i,egal and unfair means adopted togrant rease of a hi, area covering around 10.36 Acres (Jamunda Jungre Chota pahada) situated inJamunda Jungre vi'age area under Badkerjang c.p. (Banarpa.rehsir) in favour ofJSpL compaay.

Respected Sir,

This is in reference to o,. perition dared, lOth Ap,il'24 and further dated 9th Ma,v.2,r (as atached). preasefind the details for your kind perusal and necessary, action.

There is a hill (chota pahada) area ofaround I0.36 Acres in Jamunda J ungle village area under BadkerjangG.P. of Banarpal Tehsil, Angul, Odisha.

we came to know from your Revenue office that lease ofthat hilr area has been granted to JSpL recentry.

There was a stone mine (umed as.Jamunda Jungle Stone Mines) in rhat hill area earlier but due to publicdemand and objections from the villagers, that srone minirg *u, ,lopp.O ,ince last many years.

People of Badkerjang G P depends. on thal hill area for medicinal planl for yeterinary requirements andcow grazing This patch ofland is close,'adjacent to pwD pubric road going from Badkerjang to JamundaJungre, Jamunda and Jarada vilrages, which is connecting io Nu-ss. since rarge extenl 0four agricurtLrralland and Gow rand have been acquired, we panchayat ,"""pr. 
j#* 

on rhis palch of Govt. rand for ourda1 to da1 requiremenls.

Panchayat people could not object to this lease matter because office ofyour good selrhave not issued anypublic notice prior to handing over to JSPL.

' we are requesting office of your good serf to conduct a high lever enquiry and serve us status of DSR(District Survey Report), EC (Envir.onment, Cleurrn..), n,iring plan. public Hearing Report. Forestclearance Report ofJamunda Jungle (Khata No. l, pl"t N".zo:ii,'ii*am- parbat) as we have found unfairmeans adopted to grant lease.

' we are arso requesting your good serf to Ie1 us know what evaiuation method adopted by Dy. DirectorMines (DDM) to grant/approve Jamunda Jungle lea.e to tDCO/JSpt..

. Pubiicauction ofJamunda Jungle Mines has not been done since 2irevenue losslothe Go\1. 
-,vr,,s) r.ts ror Deen done srnce20l5till date. which is causing huge

. Reason of L ol a lunning ntines. Request ro share rrotive ibr.giving lease and also.
\3Et panrcular mines area {10.J6 acre:r.
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Date: OJ’-.5. raga”

To.

The DM & Collector
Angul. Odisha

Subject: No action taken till date on public objection for the illegal and unfair means adopted to
grant lease ofa hill area covering around I0.36 Acres (Jamunda Jungle Chota Pahada) situated in
Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of JSPL company.

Respected Sir,

This is in reference to our petition dated, 10th April’24 and further dated 9th May'24 (as attached), please
find the details for your kind perusal and necessary action.

There is a hill (Chota Pahada) area ofaround l0.36 Acres in Jamunda Jungle village area under Badkerjang
G.P. of Banarpal Tehsil, Angul, Odisha.

We came to know from your Revenue office that lease of that hill area has been granted to J SPL recently.

There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but due to public
demand and objections from the villagers, that stone mining was stopped since last many years.

People of Badkerjang G.P. depends on that hill area for medicinal plant for veterinary requirements and
cow grazing. This patch of land is close./adjacent to PWD public road going from Badkerjang to Jamunda
Jungle, Jamunda and Jarada villages, which is connecting to NH-55. Since large extent of our agricultural
land and Govt. land have been acquired, we panchayat people depend on this patch of Govt. land for our
day to day requirements. -

Panchayat people could not object to this lease matter because office ofyour good self have not issued any
public notice prior to handing over to JSPL.

- We are requesting office of your good self to conduct a high level enquiry and serve us Status of DSR
(District Survey Report), EC (Environment Clearance), Mining Plan, Public Hearing Report, Forest
Clearance Report ofJamunda Jungle (Khata No.1, Plot No.763f1, l(issatn- Parbat) as we have found unfair
means adopted to grant lease.

- We are also requesting your good self to let us know what evaluation method adopted by Dy. Director
Mines (DDM) to grant/approve Jamunda Jungle lease to IDCO/JSPL.

- Public auction oflamunda Jungle Mines has not been done since 2015 till date. which is causing huge
revenue loss to the Govt.

- Reason of lea ' ' PL of a running mines. Request to share motive for giving lease and also,
Fequefiil 1' E10? t particular mines area (10.36 acres).
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Thanking you

YouLs Faithrulll.

sA- p*1.*1,

Satam Patnaik
Core Commifiee Member
Villagc Conrrriittce
Badakerjang
Angul, Odisha
M:8527060t96
Email : satam.oatnaik@email.com

Encl:
Copl ol Public perilion dalcJ )0rh ,{pril.2J and dar.d grh Mi1,, 

.2-1

llorE: Piease trc'1t iiti5 lctter as publie grievance and public objecirun rbr tlre iiiegai ard urllir.inearrsadopted to granr lease ol a hjll are
n Jamunda-Jungre 

",,r,s; ;;;;::HI-il',"#: f i:1il:1,il:lliili::::;?r?f::?r';,fft1
suppressing facts ro general public.

Our Prayer:

";,liiliilrll 
,rove facts. again. we are urging vou to stop furrher processine ofany land rerated ma*er

2- We are also requesting to cancei the Iease and initiate public auction with curent price b1, following allprocesses and modalities as per Mining Act.

:illJfl,Ti::iH:l;:TTl#Jln:"sronse to prn,ec, righrs orpt bric. rn T,ro,ec, narionar asse, iminor
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NOTE: Please treat this letter as public grievance and public objection for the illegal and unfair means
adopted to grant lease ofa hill area covering around 10.36 Acres (Jamunda Jungle Chota Pahada) situated
in Jamunda Jungle village area under Badketjang G.P. (Banarpal Tehsil) in favour of.lSPL company by
suppressing facts to general public.

Ou r Prayer:

l- Based on the above facts. again. we are urging you to stop further processing of any land related matter
ofthat hill area.

2- We are also requesting to cancel the lease and initiate public auction with current price by following all
processes and modalities as per Mining Act.

Looking forward for faster and positive response to protect rights of public, to protect national asset (minor
minerals) to act as per Law of The Land.

Thanking you

Yours Faitlifully.

Salt:/>1 Jr’

Satam Patnaik
Core Committee Member
Village Committee
Badakeijang
Angul, Odisha
M: 8527060196
Email: satam.patnaik@gmail.c_on1

Encl:
Copy of Public petition dated 10th April‘24 and dated 9th May?-‘t

7.4.,-,-.213



Coov To:

I - The Governor. Odisha

2- The CM, Odisha

3- The Secretary-5T. Odisha

4- The Chief Secretary. Govt. of

5- Il'c Rercr,u< S(\lcldl.!. Cu\t. ul

6- The Secretary Steel & Mines,

7- The Director Mines, Odisha

8- lhe D1. Director Mines. lalcher AnguJ. Odisha

9- The CCM(Land), IDCO, . Odisha

l0- The RDC. SambalpLrr. Odisha

I I- The ADM(Revenue). Angul,

l2- The Sub-Collector, Angul,

l3- The Tehsildar. Banarpal, Angul,

l4- The SP, Angul, Odisha

l5- The SDPO, Angul, Odisha

l6- The IIC. Industrial Police Nisha, Angul, Odislia

l7- The DFO, Angul Division, Odisha

l8- The RCCF. Angul Circle.

l9- The PCCF. Odisha

20- The ED & Plant Head, JSPL,

2l- The Chairman- .lSPl.. Angul.

Odisha

22- The Sarpanch, Badakerjang GP, Odisha

Odisha

Badaker.jang, Angul. Odisha23- The President. Village

24- The President, Jamunda Jungle, Odisha

iage 313
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Cogy To:

l- The Governor, Odisha

2- The CM, Odisha
3- The Secretary-ST. Odisha
4- The Chief Secretary. Govt. of Odisha

5- The Revenue Secretary, Govt. of Odisha

6- The Secretary Steel & Mines, Odisha
7- The Director Mines, Odisha
8- The Dy. Director Mines. Talcher Circle. Angul, Odisha
9- The CGM(Land), IDCO, Bhubaneswar, Odisha
70- The RDC . Sambalpur. Odisha
11- The ADM(Revenue), Angul, Odisha
" 2- The Sub-Collector, Angul, Odisha

T 3- The Tehsildar, Banarpal, Angul, Odisha
14- The SP, Angul, Odisha
l5- The SDPO, Angul, Odisha
;6- The lIC, Industrial Police Station. Nisha, Angul, Odisha
l'7- The DFO. Angul Division, Angul, Odisha
T8- The RCC F, Angul Circle, Angul, Odisha

19- The PCCF. Odisha
20- The ED & Plant Head. JSPL, Angul. Odisha
21- The Chairman. JSPL. Angul. Odisha

I-‘I22- _ he Sarpanch, Badakerjang GP, Angul. Odisha
23- The President. Village Committee, Badakerjang, Angul. Odisha
24- The President. Jamunda Jungle, Angul, Odisha

re-.=ge3|3



Datc: pU-od -LOAQ
I

To
The DM & Collector
Angul, Odisha

subiect: No acrion taken ti date on pubricobjection l'or the illegal and unfair means atlopted togrant lease of a hill/parbat area covering about r0.J6 Acres (Jamunda Jungre pahada) situatedin Jamunda Jungle village area under Badkerjang G,p. (Banarpal Tehsil) in favour of JSpL
company.

Respected Sir,

This is in reference ro our petirion dated, lorh April'24, on 9th Ma1'24 & on 27rh May.24(auachedherewith), with reference to our findings rrom Case Lease Record of Jamunda irgi. ir;;..Mines(through RTI) and furrher wirh refeience to the captioned subject, please nra a"i*ir-r-'y"*kind perusal & necessary action.

There is a hill (Pahada) area ofabout 10.36 acres in Jamunda Jungle vilrage area under Badkerjang G,p.of Banarpal Tehsil, Angul. Odisha.

we came to know iiom your Revenue oflice that lease of that hili area rras been granted to JSpLrecenlJy.

Th.rL" yur a stone mine (named as Jamunda Jungre Stone Mines) in that hilr area earrier but due topublic demand and objecrion, that stone mining wis uopp"a.;n.. tu.r.anv years.

People of Badkerjang G'P. depends on rhat hill area for medicinal plant for veterinary requirements andcou grazing. This parch of rand is crose/adiacent rdirrrnce 
"r.n 

l'ers rhan 500 ,""^ii, pwrl prii,.road going rrom Badkerjarg ro Jamunda Jungre^and ra.aau virtages. uhich i5 connecting ro NH-55.Since large exrent ofour asriculturar rand anl Govt. tuna t'rr"'i'""n acquired, we panchayat peopredepend on rhis patch ofCoJr. land lor rhe day ," d.y ..;;;";;;,;.
Panchayat peopre courd not object to this rease matter because office ofyour good serf has not issuedany spublic notice.

Observation & Findings:
'we are requesring olfice ofvour good scrf to conduct a high lerer enquin and sene us Status orDSRr Disrricr Surve) Repon ). hct Erir ironmenr c.r.rr"r..,. vl"rlrg 

'ran. 
pubric Hearing Reporl. Foresr.( reafance Repon' \oc of Samanch. copl 0r'panchayut n".;turion. Rr Repon uith uitness oISarpanch and Representari!es 

"r 
vIi"g" c-;;.i#.# '#;;L:ordinate detairs of Jamunda Jungle(Khata No r ' 

pror No 76311. Kissam- parbat) as *" hu* f;r;;;;r'urr means adopred to grant rease andthe above processes/compliance were intention"rry uyp"rr.a *iiil giving rease to JSpL r.or industriarpurpose.

' \\ c ar< also requc5t;np vuu' guoJ scrr [o Icr us knou rr rrar er aiuuri.rn ,]eLIluJ IrJ5 bec, aJupted br tr,cDr. Director Vines r DDM r to granr appror e Ja,rrrd, Jr;;; ;;;; ro I DCo JSpL.

' Publrc auction ofJarnunda Junr,re Mines has nor been done since 200q ri, dare. which is causing hugeIos5 ofre\enue ro rhe Corr. wh"at are the r"u.om ofprUii. er.,ion n* done since 2000 and leasing
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Date: g)_i,§_.-o[..;y@gH/ _

To
The DM & Collector
Angul, Odisha

1 '-

Subject: No action taken till date on public objection for the illegal and unfair means adopted to
grant lease of a hilllparbat area covering about 10.36 Acres (Jamunda Jungle Pahada) situated
in Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of JSPL
company.

Respected Sir,

This is in reference to our petition dated, 10th April'2-l, on 9th May'24 & on 27th May‘2-‘l(attached
herewith), with reference to our findings from Case Lease Record of Jamunda Jingle Stones
Mines(through RTI) and further with reference to the captioned subject, please find details for your
kind perusal & necessary action.

There is a hill (Pahada) area ofabout 10.36 acres in Jamunda Jungle village area under Badkerjang G.P.
of Banarpal Tehsil, Angul, Odisha. i

We _came to know from your Revenue office that lease of that hill area has been granted to JSPL
recently.

There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but due to
public demand and objection, that stone mining was stopped since last many years.

People ofBadkerjang G.P. depends on that hill area for medicinal plant for veterinary requirements and
cow grazing. This patch of land is close/adjacent (distance even less than 500 meters) to PWD public
road going from Badkerjang to Jamunda Jungle and Jarada villages, which is connecting to NH-55.
Since large extent of our agricultural land and Govt. land have been acquired, we panchayat people
depend on this patch of Govt. land for the day to day requirements.

Panchayat people could not object to this lease matter because office of your good self has not issued
any spublic notice.

Observation & Findings:
- We are requesting office of your good self to conduct a high level enquiry and serve us Status of
DS R(District Survey Report), EC(Environment Clearance), Mining Plan, Public Hearing Report, Forest
Clearance Report, NOC of Sarpanch, Copy of Panchayat Resolution, RI Report with witness of
Sarpanch and Representatives of Village Committee and DGPS Coordinate details of Jamunda Jungle
(Khata No.1, Plot No.763/I, Kissam- Parbat) as we have found unfair means adopted to grant lease and
the above processesfcompliance were intentionally bypassed while giving lease to JSPL for industrial
purpose.

- We are also requesting your good self to let us know what evaluation method has been adopted by the
Dy. Director Mines (DDM) to grant/approve Jamunda Jungle lease to IDCO/JSPL.

- Public auction ofJamunda Jungle Mines has not been done since 2009 till date, which is causing huge
loss of revenue to the Govt. What are the reasons of Public Auction not done since 2009 and leasing
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' Reason or rease given to JSpL ofa mrrning mine. Rcquest ro share.rnotive fbr giving rease and arso,
requesr to share project report of rhar pani.uia. tana a'rellli,.ri ..*rr.
NOTE: please treat this letter i
uoop,.,r ,o g,.unir.;;;;;;;; ff,"i:ij:;:,jifl:::[|xi,oJl:."?:.,,"t rbr rhe iregar and unrair means
rn Jatnunda Jungle vrliaue arez
b1 itppressing *.,,,"u.,;,.irl[i;;;;;;;;1ffi:l;:;,',r1i;';]i1l:Xi:l:::;liJ;l':ffiT,i

0ur praver:
I- Based on the above facts. rr.tp.h,d,;;;il ffi:Ji;.";J:fl1:!?fi:[l;flji;l;jj:::':'.*:',his ,and{Jamunda Jung,e

rs adopted ro grant lease of this said

2- !\c arc also rcqucsting to can
all processes a moaatiries aspe;illflljlila''t r,itratr publ,L duuLiu, \\ iitr . r.rrr errL pricc b) rirlru!!rts

IIH?"*T,1I.."I;f::T.il3#ilf".,"ii:U,:: prorecr rishts or pubric. ro prorecr nationar

Thanking you

Yours's Faithfully,

5&lr- r nA*l,
Satam Patnaik
Core Committee Member
Village Committee
Badakerjang. Angul
Od isha
M:8527070t96
Emai I : satarn.patnaik@qmail.com

Encl:
. Copl ofpublic petirion dated 1(

. copv or repry1su,,,,u,,,) or R rrr::i[;l 11 

dated eth Mav'24 & 27 th Mav-' 24

2i3
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out the said land to JSPL in loll and cvcu piiysicui possession oi’ the said land has still not been taken
by project company till date i_June‘24).

- Reason oflease given to JSPL ofa running mine. Request to share motive for giving lease and also.
request to share project report of that particular land area( 10.36 acres).

NOTE: Please treat this letter as public grievance and public objection for the illegal and unfair means
adopted to grant lease ofa hill/parbat area covering about 10.36 Acres (Jamunda Jungle Pahada) situated
in Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour ofJSPL company
by suppressing facts to general public.

Our Prayer:
1- Based on the above facts, we urge you again to stop further processing of this land(Jamunda Jungle
Pahada) related matter as we are sensing illegal and unfair means adopted to grant lease of this said
land.

2- We are also requesting to cancel the lcase and initiate public auction with current price by following
all processes & modalities as per Mining Act.

Looking forward for faster and positive response to protect rights of public, to protect national
asset(minor minerals) & to act as per Law of The Land.

Thanking you

Yours’s Faithfully,

sale» rm-do-I/ll.
Satam Patnaik
Core Committee Member
Village Committee
Badakerjang. Angul
Odisha
M: 8527070196
Email: s_atain,patnaik@gi_nail.com

Encl:
- Copy of Public petition dated 10th April’24. dated 9th May'2-4 & 27th May’2.4.
- Copy ofreplytsummary) of RTl application.
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Coor To:

l- The Covernor. Odisha

2- The CM. Odisha

3- The Lokayukta, Odisha

4- The Chief Secretary. Covr. olOdisha
j- Tlie Re "enuc Sccrciar). Co,"i. ol OJisha

6- The Secretary Steel & Mines. Covt. ofOdisha

7- The Director Mines. Odisha

8- The Dy. Director Mines. Talcher Circle, Angul. Odisha

9- The CCM(Land). IDCO. Bhubaneswar. Odisha

l0- The RDC, SambalpLrr. Odisha

I l- The ADM(Revenue), Angul. Odisha

l2- The Sub-Collector, Angul, Odisha

l3- The Tehsildar. Banarpal, Angul, Odisha

l4- The SP, Angul, Odisha

!5- The SDPO. Angul. Odisha

l6- The IlC, Induslrial Police Station. Nisha, Angul, Odisha

l7- The DFO, Angul Division, Angul, Odisha

I 8- The RCCF, Angul Circle. Angul, Odisha

I 9- The PCCF. Odisha

20- The Public Grievance Cell. NGT

2l - The ED & Plant Head. JSpL, Angul. Odisha

22- The Chairman, JSPL, Angul, Odisha

23- The Sarpanch, Badakerjang Gp, Angul, Odisha

24- The President. Village Comrnittee. Badakerjang. Angul. Odisha

25- The President, Village Committee. Jamunda. Angul. Odisha

, lrl
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Copy To:

l- The Governor, Odisha

2- The CM. Odisha

3- The Lokayukta, Odisha

4- The Chief Secretary. Govt. of Odisha

5- The Revenue Secretary Govt. ol‘Odisha

6- The Secretary Steel & Mines, Govt. of Odisha

7- The Director Mines, Odisha

8- The Dy. Director Mines, Talcher Circle. Angul, Odisha
9- The CGM(Land), IDCO, Bhubaneswar, Odisha

70- The RDC, Sambalpur, Odisha

l 1- The ADM(Revenue), Angul, Odisha

12- The Sub-Collector, Angul, Odisha

'3- The Tehsildar, Banarpal, Angul, Odisha
;4- The SP, Angul, Odisha
'33- The SDPO. Angul. Odisha

16- The IIC, industrial Police Station. Nisha. Angul, Odisha

17- The DFO, Angul Division, Angul, Odisha
§8- The RCCF, Angu; Circle. Angul, Odisha

i 9- The PCCF. Odisha
20- The Public Grievance Cell, NGT
21- The ED & Plant Head. JSPL, Angul, Odisha
22- The Chairman, JSPL, Angul, Odisha

23- The Sarpanch, Badakerjang GP, Angul, Odisha
24- The President. Village Committee. Badakerjang, Angul, Odisha

25- The President, Village Committee. Jamunda. Angul, Odisha



OFFICE OF THE TAHSILDSAR, BANARPAL

oaQfirQraa aloq tnfl , G'aQo t6''

Telephone: 06764-2293231C]| | | Website: www.aneul'nic.in || E-mail: tah.bana-od@nic'in

rcr.erno.319l I

Sri Satam Patn aik

S/o Purusottam Patnaik

At- 6th Lane Amalapada, Angul

Dist. Angul.

Submission of information on RTI application of Sri Satam Patnaik

S/o Purusottam Patnaik At- 6th Lane Amalapada, Angul Dist. Angul.

Sir,

With reference to your RTI application dated 09.05.2024, I am to supply herewith the

required information as provided by DA, Touzi for taking necessary action atyour end.

To

Sub:

Yours faithfully,
,.f

t.--, \
,' l t\

ii "t'ou'
euutic r nrSil$tr on.ottioll- 

YJl,ltE?'5??f.'*
Brn.rrpal

Annexure - 2 (colly.)43
- — __ ti

T OFFICE OF THE TAHSILDSAR, BANARPAL
oedooioo aidiioa, oeiaoio T

Telephone: 067511-229323[O} I | Website: www.angul.nic.in | I E-mail: tah.bana-od@nic.in
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Letter No. Q of / Date: ='3jF’E*j9=*Ql[

To

Sri Satam Patnaik
S/o Purusottarn Patnaik
At- 6"‘ Lane Amalapada, Angul
Dist. Angul,

_ Sub: Submission of information on RTI application of Sri Satam Patnaik
S/o Purusottam Patnaik At- 6"‘ Lane Amalapada, Angul Dist. Angul.

Sir,

With reference to your RTI application dated 09.05.2024 , 1 am to supply herewith the

required information as provided by DA, Touzi for taking necessary action at your end.

Yours faithfully.
.1-

_¢- ||'
||" Il__Hyl -.

'. '11’ |l '1'-..1||

'1 1-."-= '2“

.-

T -'1‘-... 1-.-

Pu‘ol'c1ntEi|ri|i[i=i'i:on onivfl‘I. -ir.'isir~.i 5:-tel.
Banarpal
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nation Officer -
'ice with address)
of the applicant
ather
I Address

in respect of identify
nt
of information solicited
tter of information

ddt -{ftt

FORM- A
SeeRute_4(t)

Application for tnformation under section G (f) of the RTt Act, 2005

Annexure- IX

Public lnformation Officer, Office of Tehsildar, Banarpal
Tehsil, Angul
Satam Patnaik
Purusottam patnaik

At- 6th La ne Amplapada
PO.: Angul, Dist - Angul, (Odisha) p,n_759122
Aadhar Card
No: 5798 8918 9187

53r 2A4490

of:

I

8.

7.

6.

5.

3.

1,. Detailed case record including land map & land plan of
Khata No.j., plot No.763, Area:10.36 acres, Jamunda
Jungle Revenue Village, Banarapal Tehsil, Angul
ha nded over to JSpL.
Forest Clearance Report of Khata No. j., plot No.763,
Area:10.35 acres, Jamunda Jungle Revenue Village,
Ba narapal Tehsil, Angul.

2.

4.

DSR Approval Copy of Khata No.1. plot
Area:10.36 acres, Jamunda Jungle Revenue
Banarapal Tehsil, Angul.
Environment Clerance Copy of Khata No.1, plot
No.763, Area:10.36 acres, Jamunda Jungle Revenue
Village, Banarapal Tehsil, Angul.
Mining plan Copy of Khata No.1, plot No.763,
Area:10.36 acres, Jamunda lungle nevenue Village,
Ba na rapal Tehsil, Angul.
Royalty Calculation & Assessment of Detailed
Report by Mining Offjce of Khata No.1, plot
Area:10.36 acres, Jamunda Jungle Revenue
Banarapal Tehsil, Angul
DGPS C,oordinate details of (Khata No.1, plot No.763,
Area:10.36 acres, Jamunda .tungle nevenue Viilale,
Banarapal Tehsil, Angul.
Hal & Savin land record of Khata No.1, plot No.763,
Area:10.36 acres, .Jamunda lungle Revenue Village,
Bana rapal Tehsil, Angul.

No.763,
Village,

5u rvey
No.763,
Village,

b) The period

relates
to which the information 

I

., .,-r^.-1ri^n reouired ..

Recerved the appl,cation form...

l.r^,, f]Drrtsi[so, 
&1\Q"4.fi

Place:

Date l

,"8,:. 
;-i: .l{,::[',:::

seeking informatron

44
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-iv ~ Annexure- IX

- __., FORM-A
__ _ See Rule - 4 (I)

U T Application for Information under section 6(1) of the RTI Act, 2005_ -

.-— If .-

'_Z"‘ ' ‘-1
ig £\|I'

P-._:3T.e. LJRlI.-;';R: nation Officer -
‘ice with address)

T; ,.,=._;,,~.-. pa,-_TZ'J:E __ _ of the applicant

 '\|' --@-

fi~?=t=;‘i~'II+: -I
At -..‘ -ti '-'-‘T3 "5

fr‘ t-F,“-‘l’ ‘*3-"3'?

'|'v'::o::-.ar cw-one-I

Date .-or-.t --

¢. .\|

other
t Address

in respect of identify of
nt

_ _____ of information solicited
tt f‘ i t‘ero in ormaion

bl The period to which the information

On ..... ..

relates
.. J: :..I-.-n-\:\l'ir\|"'-| rpuuired

Public Information Officer, Office of Tehsildar, Banarpal
Tehsil, Angul
Satam Patnaik
Purusottam Patnaik
At- 6"‘ Lane Amplapada
PO.: Angul, Dist - Angul, (Odisha) Pin-?59122

: Aaclhar Card
No: 5798 8918 9187

Detailed case record including land map 81 land plan of
Khata No.1, Plot No.763, Araa:10.36 acres, Jamunda
Jungle Revenue Village, Banarapal Tehsil, Angul
handed over to JSPL.
Forest Clearance Report of Khata No.1, Plot No.?63,
Area:10.36 acres, Jamunda Jungle Revenue ‘village,
Banarapal Tehsil, Angul.

DSR Approval Copy of Khata No.1, Plot No.7E3,
Area:10.36 acres, Jamunda Jungle Revenue village,
Banarapal Tehsil, Angul,
Environment Clerance Copy of Khata No.1, Plot
No.763, Area:10.36 acres, Jamunda Jungle Revenue
Village, Banarapal Tehsil, Angul,
Mining Plan Copy of Khata No.1, Plot No.?63,
Are-a:10.36 acres, Jamunda Jungle Revenue Village,
Elanarapal Tehsil, Angul.
Royalty Calculation 81 Assessment of Detailed Survey
Report by Mining Office of Khata No.1, Plot No.?63,
Area:10.36 acres, Jamunda Jungle Revenue ‘village,
Banarapal Tehsil, Angul

DGPS Coordinate details of (Khata No.1, Plot No.?63,
Area:10.36 acres, Jamunda Jungle Revenue Village,
Banarapal Tehsil, Angul.
Hal 81 Savin land record of Khata No.1, Plot No.?53,
Are-a:10.36 acres, Jamunda Jungle Revenue village,
Banarapal Tehsil, Angul.

Office of the P bl‘ - .Received the application form g l:\;f(_ " ic Information Officer
....<, .... ..t.t7s....... __________ __

Address ..... ‘up It II lllllllllllllllllllllllll "

....................... ..
I Q I Q ; , , ' I | I --

' * I I r - , .- ' I | - I | . , I , I |__
' ' ' ' ‘ ‘ - I I r n.' ‘ ' ' I i I 1- I r I 1 - - . , , .-

I T ' ' ' * I I 4 1|
' 1 I I I n - . _ 1 I I

T ' I 5 I I - p_
' I ' ' ‘ 4 ' 1 I | n n,

‘III............... .. seeking information

- /TX

Place: lo
Date [iii || __,.--""1TTT *1.-"

_ U name “fill?-Py.blm llfilgalifqlhi-tl°Jffi' r
"’? . 5f'3'léhation' T E,-.3;
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Translated Page No.46 

 
 

Form No. 319 

COMBINED TITLE PAGE AND NOTE PAGE 
(Combined Title Page & Fly Leaf) 

(Odisha Records Manual, 1964, Paragraph 202 (5 References) 
First Page:- 
 

________TOUZI_____________ Department/Branch/Sub-Division 

Register No.___________________ to___________Year Case No._________________ 

Village Name._JAMUNDA JUNGLE_Name of Police Station __NISHA____ No.     26/20           .            

Tehsil___BANARPAL________   Dist._______________ 
 
Appellant      Respondent 
 
____________________ of the Year_______________________ According to the Rules 
 
Date of Judgment___________________ (Record Room) date of received___________  
 
 

Serial 
No. 

Description of the paper Date of 
filing 

 

Page 
No. 

value of 
stamps 

Class of 
paper 

 

Remarks 

1 2 3 4 5 6 7 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

 
Long term leage Jamunda 
Jungle Quarry No. 1 (New) for 
a period of 5 years (2015-16 & 
2019-2020) 
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Translated Page No.47 

 
Second Page:- 
 

Serial 
No. 

Description of the paper Date of 
filing 

 

Page 
No. 

value of 
stamps 

Class of 
paper 

 

Remarks 

1 2 3 4 5 6 7 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
Long term leage Jamunda 
Jungle Quarry No. 1 (New) for 
a period of 5 years (2015-16 & 
2019-2020) 

     

Serial No. of the paper A B C D Total value of stamps_______ 

 
 
 
 
 

Classification 
Compared to the original and 

found to be correct 
 
 
 

Record Keeper 
 
OGP (Forms ) DTP-322-5,00,000-16 
  

47 B
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Yashika
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.-rom date.......................to.......................... r.M.c(sairat) ",. )J,fy e.tf
Village:- Jamunda Jungle /Ta hasil- Ba na rpa I

Dist- Angu I

ORDER SHEET
(See Paragraph 207(1) of Orissa Records Manual, 1964)

P.S-Nisha

Sub-Division- Angul

Natureof ca se -Long term rease of JamundaJungre stone quarry No.l( NEW) foraperiodof five
yea r(2015-16 to ZOrg-2Ol

Sl. No & Date
of Order Action taken on

the orders

;51:;'".i"'Yl

Order & signature ofthe Officer

The case record has been taken rp @
inor Mineral Source as per O. M. M.C(amendment) Rules ZOT4lot a period of 5

r(long term)i.e from 2015-2020 on lease basis as it has been decided under
Rules that" no quarry lease shall be granted for a period less than five years

such terms and conditions as may be specified by the Competent Authority.
ence the sairat source of Banarpal Tahasil noted below which was put to

n every year now need to be leased out to eligible lessees for a period of 5

rs i.e. from 2015 to March,2O2O.

Land Schedule

Villaee:- Jamunda Junqle

Ask R.t. Tubey to submit a detailed report regarding feasibility
potentiality of the newly created sairat source in order to process the case

ecord for long term lease . lssue general notice for information of local people.

' ' r1"\ Ctt'"
\ \*.. \ .,oo

.? \ ..,<oa',...ger

Name of the

source

.iamunda

J ungle Stone

Quarry No. L

4.85 out
of

Ac.10.3 6 (

Hc.1.962

Dictated.

48

"I"-_

ORDER SHEET
(See Paragraph 207(1) of Orissa Records Manual, 1964)

(""1 _,r*'.-rom date............ .......to ........................ .. T.M.C(Sairat) No. ,._-;_",;; // /gr"

Tahasil- Banarpal P.S-Nisha Village:-Jamunda Jungle '4

[)ist- Angul Sub-Divisiom Angul

Nature of Case —Long term lease of Jamunda Jungle Stone quarry No.1( NEW] for a period of five

year(2015-16 to 2019-20)

51- N0 3r DBIE 1 Order 81 signature of the Officer Action taken on
of Order l the orders

L _ classed. y
1 2 _ 2 f 2 2 3

The case record has been taken up today for settlement of following
Minor Mineral Source as per 0.M.M.C(amendrnent) Rules 2014 for a period of 5
iyearllong term)i.e from 2015-2020 on lease basis as it has been decided under '

the Rules that" no quarry lease shall be granted for a period less than five years J
on such terms and conditions as may be specified by the Competent Authority.
Hence the sairat source of Banarpal Tahasil noted below which was put to

auction every year now need to be leased out to eligible lessees for a period of 5 L

{yea rs i.e. from 2015 to lVlarch,2020.

Land Schedule

Village_:- -am,unda Jungle
: Nameofthe Kahata Plot l Areain ‘ Kisam » Typeof

Isource no. No. Ac.. source l
". l . _ 5 _ _ , 1,
r' Jamunda , 01 1 763/1 4.85 out Parbat Ordinary J»

Jungle Stone of . stone' Ac.10.36(
Quarry No.1 Hc.1.962

i.. -. I .._ i -- - L

j Ask R.l. Tuloey to submit a detailed report regarding feasibility

,/potentiality of the newly created sairat source in order to process the case
record for long term lease . Issue general notice for information of local people.

5 Dictated.
I
I ' A

\—l

I . ; I r,.B&narpz?/___. _ W. ff,

I __ .-- ‘-1 \r‘.l'~»'\1~\i.or\4:"~*““ l.___ I9
‘W "3 ,5- '"-..r:" I-'_‘\-0: Ks! '_ _ c f,-\_h\.._ - _ 2 J _ _

hats‘ r_
Q-lb $0-%_}.;\a~



Sl. No &

Date of
order

(See Paragraph 207(1) of Orissa Records Manual, 1964)

(CONTINUATION OF ORDERSH E ET)

The case record is taken up today after receipt

of the report from R.I. Tubey. R.I. has submitted his detailed

report regarding the feasibility/ potential of the above source in

order to lease out the source for 5 years Gone through the

report submitted by R.I. ald I do hereby agree with the

proposal as there is prospect of extraction of Miner Mrneral i.e

ordinary stone from the source for the next 5 years and a1so

from R.i report it is revealed that,

1. A11 the mining points are situated in a distarce from

more than 1000 mtrs. From any habitant or

school/ colleges.

2. No temple or historica-l monuments exist near the site.

3. The sources have approach road facility.

4. There is no tree growth over the said plot.

5. The source is free from encroachment.

The trace map of the proposed source showing outline ale

a-1so attached wlth case record . Further keeping in view of the

previous yea-rs auction price the upset price for the cluster

source may be fixed at the rate of t1-re following:

J _,\.
U\

'Sl

Action taken

on the

orders

passed.

slrl,9

\:- ,+- .c,

-"-fi::;;:

Order & signature of the Officer

Name of the
quarry(New)

Avg
auction
price
Rs.

lOo/o

enhancemer'r.t
in last years
auction price
in Rs.

Upset
price/1ease
amount
may be
fixed for
next yea-r
in
Rs. / Lakh

Remarks

Jamunda
Jungle Stone

Quarry No. 1

Nil(new
Source)

New Source 50000.00

49

(See Paragraph 207(1) of0rissa Records Manual, 1964)
(CONTlNUATlON OF ORDERSHEET} -

I l  i Z i i\_ i

"“"_' ll

51. No 81 1 Ordeirilii signature of the Officeri J Action taken-
Date of on the
Order i orders

passed

s,l’§' The case record is takenfiup today after receipt
of the report from 12.1. Tubey. R.I. has submitted his detailed
report regarding the feasibility/ potential of the above source in
order to lease out the source for 5 years . Gone through the

‘ ' ereport submitted by R.I. and I do hereby agree with th
proposal as there is prospect of er-ttraction of Miner Mineral i.e

ordinary stone from the source for the next 5 years and also
from RI report it is revealed that.

1. All the mining points are situated in a distance from
more than 1000 mtrs. From any habitant or

school / colleges.

2. No temple or historical monuments exist near the site.

3.

4.

The sources have approach road facility.

There is no tree growth over the said plot.

5. The source is free from encroachment.

The trace map of the proposed source showing outline are

also attached with case record . Further keeping in view of the
previous yams auction price the upset price for the cluster
source may be fir-ted at the rate of the following:

Name of the y Avg 10% Upset
~ quarr_y{New) auction enhancement p1rice/ lease

price in last years amount =
1 Rs. i auction price I may be
’ in Rs. i fixed for

next year
in

- Rs.[Lakh

Remarks

Jamunda I Nillnew New Source 50000.00
Jungle Stone ' Source] 1

_ Quarry_No. 1 _

Ir" f -', ..—\ ('.-1 ~‘..~ Ir‘-_ _~'.__r R

\ - rt-7‘- 3"‘ fin-n'~' “
n\.. 1-":-J‘ " ciao"
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Again as per Rule 6(4) and (5) the rate of royalty per
Cubic Metre and the Earnest money to be deposited @ Hector
of la_nd respectively need to be fixed in order to facilitate the
Iease proposal. Further as per Rule 7 of OMMC (Amendment)
Rules,2O 14 wherein it is stared that the lessee is liable to pay
the royalty, dead rent, surface rent and fees for compensatory
afforestation at the rates specified at Schedule I & II of OMMC
Rule 2014. It is also mentioned the Amended Rules that Govt.
may revise the said rates by amendments to the schedule and
no enhaacement shall be made before expiry of three years
from the date when the rates were last fixed. However more
tha, 3 years have already been erapsed since the date of rates
were last fixed ,hence 4Oo/o of rates may be entranced on the
rate of royalty , surface rent and dead rent according to OMMC
Ru1es,2004, which the lessee has to pay annually as per rule
(2) of OMMc(Amendment ) Rules 2014 and as there is no
forest larld involved there is no need to realize the
compensatory afforstation fees. Hence the rates to be fixed a_re
as follows:

Surface ient-
@ Rs.27s

per Hector

per annum 
]

Dead Rent @

Rs.I3720/-
per Hector

per Annum

I

Rate of
royalty in
2O74 in
Rupees

Rate of

roya-lty to be

fixe for

2015- 16 in

Rs..
540.00 26919.O0 98.79 98.79

Again accordirr@nt
) Rules 2Ol4 the selected lease have to deposit the earnest
money within seven day of the frnalization of the bid at the rate
of the Hector of land which is to be fixed by the competent
authority and if the upset price be Ilxed at Rs. 50000.O0(under
the existing Rule) the Ear.nest money comes to Rs. 5OO0.0O as
per RuIe a2.of OMMC Rules 2004).

l
,_.,.r.. _ In view of ttr.eQ?'cts stated above the case record is

,.\ )-
. . \ rr- l'

,'\ 3$'' q;,: rl
l

l

50
-1-'_'~='r='i!I'-_=1*‘ *'="!'

-\\.

' @ Rs.275 y Rs.13720/- royalty in royalty to be

__ 
rr

-I’

..- /___.

Again as per Rule 6(4) and (5) the rate of royalty per
Cubic Metre and the Earnest money to be deposited @. Hector 1
of land respectively need to be fixed in order to facilitate the I
lease proposal. Further as per Rule 7 of OMMC (Amendment)
Rules,2014 wherein it is stated that the lessee is liable to pay

the royalty, dead rent, surface rent and fees for compensatory '
afforestation at the rates specified at Schedule I 81; ll of OMMC
Rule 2014. It is also mentioned the Amended Rules that Govt.
may revise the said rates by atnendrnents to the schedule and
no enhancement shall be made before expiry of three years
from the date when the rates were last fixed. However more =
than 3 years have already been elapsed since the date of rates
were last fixed ._.hence 40% of rates may be enhanced on the
rate of royalty , surface rent and dead rent according to OMMC

Rules,200-4, which the lessee has to pay annually as per rule

(2) of OMMC(Amendment ) Rules 2014 and as there is no

forest land involved there _ is no need to realize the

compensatory afforstation fees. Hence the rates to be fixed are
as follows: l

Surface rent = Dead Rent @ Rate of Rate of ,

1 per Hector 1 per Hector 2014 in 1 fixe for
per annum per Annum 1 Rupees I 2015-16 in 5

' ’ Ra. | I

‘ 540.00 pl 26919.00 1) save fears ' _'
Again according to Rule sis) of the OMMC(Amendtn—ent 1 Ii

|
) Rules 2014 the selected lease have to deposit the earnest
money within seven day of the finalization of the bid at the rate

of the Hector of land which is to be fixed by the competent i| .
authority and if the upset price be fixed at Rs. 50000.00(under
the existing Rule) the Earnest money comes to Rs. 5000.00 as 1 '

per Rule 42 _oI' OMMC Rules 2004).

I.r~-"- _ In view of the-qaicts stated above the case record is
-.-_| - 1"’

I _|- _ \- — |*‘!.—._ —

1|‘-

;-1 r -
(J. r *_ .- ~_“-‘H
\.- '\ -' 1-F ‘~'

- .. I f'_ *-I .
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submitted to the Sub-Collector, Angul for recording of his

considered views and onward tralsmission to Collector, Angul

for approval of the case record alongwith approval f the rate of
upset price, Royalty, EMD, Surface rent and Dead Rent in
order to facilitate the proposal long term lease (5 yrs) from the

next frnancial year in favour of the highest bidders as per the

following schedule.

Larrd Schedule:

Village:- Jamunda Jungle

Kahata No.O 1

Plot No.763

Ara:Ac.4.85 out of 10.36

Kisam:- Parbat

Name of the source:- Jamunda Jung1e Stone Quarry No. 1

(new)

Rate of

royalty per

C.M. in Rs..

Surface

rent in
Rupees

Dead

Rent in

Rupees

EMD in

Rupees

Upset price

in Rupees

/ lees

amount

98.79 540.00 26979.OO 5000.00 50000.00

Dictated.
t.

,{' ;'{} r'r\'\--^ l\"-
Tahasildar, Baiarpal.

l_-

,I t\*

51
—  I i i i

M

submitted to the Sub-Collector, Angul for recording of his

considered views and onward transmission to Collector, Angul
for approval of the case record alongwith approval f the rate of
upset price, Royalty, EMD, Surface rent and Dead Rent in
order to facilitate the proposal long term lease (5 yrs) from the

neat financial year in favour of the highest bidders as per the

following schedule.

Land Schedule:

Villager Jarnunda Jungle

Kahata No.01

Plot I‘~lo.'F'63

Ara:Ac.4.85 out of 10.36

Kisam:- Parbat

Name of the source:- Jamunda Jungle Stone Quarry No.1
(new) '

. —--|—- ' - --

Rate of Surface 4 Dead EMD in I Upset price"

5 rovalty per y rent in Rent in Rupees I in Rupees

CM. in Rs.. Rupees W Rupees /lees

amount
_____ __ _. _ __ _ _i__m

98.79 540.00 I26919.00 5000.00 I500O0.O0 I

Dictat_e_:d./' - _,
. _ —~~(r1 '

\*-PI
\_-"r , ’ I

.2 I rd. I

Tahasi1d_a_,1*", Banarpal.

I I -.
- '1' I I

-1' rIu. Q13 I.-

\_ > -*Q . ___U Cr:
- ~—-"—- -s — — —
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_ ‘ 0 \'Ci":'Ti . QR‘
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- c\-

perused the order d
which it reveals that, ,n. ,t '" 

2 -l> of Tahasildar,Banarpal in

proposal for approval o, ,t*"""0*' 
Balarpal has submitted

rent and dead rent ,-,,o 

oo"tt price' royalty 
'EMD , surface

Jungle Stone Quarry No.1 ilLT:,.i.":;:r:,: ,::i::2O2O for a period of 5 years long term lease in accordance withNotification No. SRO No.
Min-- n^_.. ^ 

443/2014 dt. I6.g.2Ot4 of Steel &Mines Deptt. And letter No ,orc4 r.r-^ ,,-'-,--^'r 
rJ1 oteel 

't
the princip 

a.r secre tary," #: it.-J T';[J : : ::, 
" ": Jthe Tahasildar is as follows:_

Rate --lf
roya.lty

P", C.frl. 
]

in Rs.. 
I

SurfacE-
rent in
Rupees

/ 
Deaa-

!t,t'. 

,"l
EMD it
Rupees

5000.00

/ 
,o*, or*

lrn Rupees

/lees 
iamount 
I

soooooo --]
98.79 54U.00 26919no

Hence the cz
submirred to the co,ecto, il;r::;;;;;;;;t" '".

Dictated

)'

il

,\.'- ,,+Js"lriice'
eo\,oi;,nil

53
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I
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-1"" " J)’-

_.__ 1 5
I

f Perused the order dt.l’_3§ .£ .15 Of Tahasildar,Banarpal in I

3 '1 which it reveals that, the Tahasildar, Banarpal has submitted

Iproposal for approval of upset price, royalty ,EMD , surface
‘rent and dead rent and also approval of area of Jamunda
Jungle Stone Quarry No.1 (New) for the year 2015-16 to 2019-

, 2020 for a period of 5 years long term lease in accordance with
J Notification No. sac No. 443/2014 at 10.9.2014 of Steel at
Mines Deptt. And letter No. 20234/RdtD.M. dt. 28.5.2013 of

I the Principal Secretary to Govt. Rdr.D.M. Deptt. As proposed by I
I the Tahasildar is as fol1ows:-

I. Rate of Surface 5 Dead TEIMD in I Upset pricefi
royalty rent in _ Rent in Rupees tin Rupees ,1

per C.M. Rupees Rupees I /lees I
in Rs.. " amount .
9s.?9 540.00 I2091900 ‘5000.00 50000.00 '

L . I
I
I

Hence the case record is recommended and
. submitted to the Collector, Angul for kind approval.

Dictated

X ‘Q’.-£_

I -—-_“. .1";Sub Collectc_p,A1'1g‘u1.

“=- "t
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See Paragraph 20T(1) of Orissa Records Manual, 1964)
(cONTINUATION OF ORDERSIIEET)

Action tahen
on the orders

Sl. No & Date
ofOrder

4.3.2015

Order & signature ofthe Officer

Case Record is taken up today. Collector,

Angul has approved the long term lease of
Jamunda Jungle Stone quarry No.l for a period of 5
year i.e from 15-16 to 19-2O2O, which is

communicated by Add1. District Magistrate, Angul vide

letter No.90 dt. 4.3.2015 Accordingly the auction
programme/terms , condition of auction has been

uploaded in the website and for wide publication in the

largest circulated odia daily news paper , Director,

I&P.R. Deptt. has been intimated vide letter No.11S7

dt.4.3.15. The auction programme is as follows:-
1. lst phase of flingof tender4.3.15 to 18.3.15 (S pM)

Date of opening of tender 19.3.2015 at 11.00 A.M.

2. 2nd phase of filing of tender 19.3.1S to 23.3.15(5pm)

Date of opening of tender 24.3.2015 at 11.O0 A.M.

3.3.d phase of filing of tender 24.3.15 to 29.3.15(5pM)

Date of opening of tender 30.3. 1S at 1 1 .00 AM.

,t''. t) d5o.\ .\u .o'
i - ,ao'",.,autot'

.."s*;I-.-C

Dictated
tfa *

'-l': ;': 'r'
Tahasilciar,Banarpal

53
 .ml _____i _ _

See Paragraph 207( 1) of Orissa Records Manual. I964)
(COl\'TlNLTATIOi\' OF ORDERSHEET)

SI- No dz Date
of Order

Order & signature of the Officer I =’\'=I1i=JH14I<@"
I

L _

on the orders
passed. p

4.3.2015

-.. "r he.'~f__ _II_ K
h J x Q \ I

_ '_~.l\.1-I-—

Case Record is taken up today. Collector,

'Angul has approved the long term lease ofI
I Jamunda Jungle Stone quarry No.1 for a period of 5

‘year i.e from 15-16 to 19-2020, which is

I communicated by Addl. District Magistrate, Angul vide

Iletter No.90 at. 4.3.2015 . Accordingly the auction
programme/terms , condition of auction has been

uploaded in the website and for wide publication in the

largest circulated odia daily news paper , Director,

I&.P.R. Deptt. has been intimated vide letter No.l157

dt.-4.3. 15. The auction programme is as fo11ows:-

1.14 phase of fling of tender 4.3.15 to 18.3.15 (5 PM)

L Date of opening of tender 19.3.2015 at 11.00 A.M.

2. 2114 phase of filing of tender 19.3.15 to 23.3.15(5prn)

Date of opening of tender 24.3.2015 at 11.00 All/I.

3.341 phase of filing of tender 24.3.15 to 29.3. l5(5PM)

Date of opening of tender 30.3.15 at 11.00 AM.

Dictated
E _,_1-, ,I

Tahasildar,Banarpal
f.

- -1. J
r L

.(_\ ‘K \
»._,. _-1\I ‘ ‘\'l (‘(1
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il n;aD;G
cf Order

(See Paragraph 207(1) of Orissa Records Manual, 1964)
(coNTlN uATtoN oF oRDERSHEEI )

Order & signature of the Officer

Case Record is taken up today. fhe C.G.M,IDCO

ubaneswar has filed requisition for alienation of Govt. land from village

munda lungle towards establishment of lndustry by t"4/s lSpL vide

etter No. 17179 dt. 13.11.06 of an area of Ac. 56.86. In the said lease

roposal , Khata No.1,Plot No.763 area of Ac. 10.63 kisam parbat is still

ing for sanction of lease in revenue lease case No. 59/06. Further

xtinction of said sairat has already been made by Govt. in R&D.M.

ptt.. The copoy of order dt. 6.6.12 passed in lease case No. 59/06 is

in the case record. lssue notice in Notice Board accordingly for
ncellation of Advertisement made vide this office letter No. Lr#E dt.

3.2015 for the above sairat source.

Hence the case record is recommended to Collector,Angul

5ub-Collector,Angul for cancellation of lease approved earlier.

Dictated.

Action taken

on the orciers

passed.

.,

oc.ra . rt'
'\ .,1''' -'t.o'^"r

. t' or.ot'ot.lfii'

54

I.
‘I-

'"- (See Paragraph 207(1) of Orissa Records I‘v’Ian~_Ial, 196-'1)

(CONTINUATION OF ORDERSHEET)

\-

' _ I"
.-' 1'

'I'I—

r" ,_,,'.

I ?~lc is Date I Orderlfit signature oftlie Officer N i _ _ Action it‘-1|-1:-1-.
9* Elrder 'on the orders

passed.

Case Record is taken up today. The C.G.M,l0C0,

Bhubaneswar has filed requisition for alienation of Govt. land from village

Jamunda Jungle towards establishment of Industry by M/s JSPL vide

letter No. 17179 dt. 13.11.06 oi an area of Ac. 56.86. In the said lease

proposal , Khata No.1.PIot No-71-I13 area of Ac. 10.63 kisam Parbat is still

(pending for sanction of lease in revenue lease case No. 59/06. Further

lei-rtinction of said sairat has already been made by Govt. in R&0.M.

IDEpll.- The copoy of order dt. 6.6.12 passed in lease case No. 59/06 is

enclosed in the case record. Issue notice in Notice Board accordingly for

cancellation of Advertisement made vicle this office letter No. 13158 dt.

rfiI1.3.2015 for the above sairat source.

Hence the case record is recommended to ColIector,Angul

_ hrough Sub-CoIlector,Angul for cancellation of lease approved earlier.
I .
I

Dictateci.
l'.__-‘I,

I

1? T1-O '
Tahasilda , Bana pal.

.13‘
Kl.

GR

0or -_ .-0
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perused the order of Ta
Tahasirdar, Banarpar has ,,,0,r,,]'ot"ou', 

Banarpar dt. r7.3.2015. The

,::,r.,.r." of rantnda rr;;:' ;:T;t'J::,:i::1;"1"irH
,Bhubanesrvar has tiled requisition for alienation of.Govt.land infavourof M/s JSPL and the lease case is pending for sanclion.

Hence the proposal submi
recommended ro rhe coriector, o:to 

o' the Tahasildar, Banarpar is

of rong term rease proposar approj"T:Ij'- 
approvar of cancerration

\.'
- iJ\,'

,.o"

.. ottoo'

an3'

,, r-",,,"&,. fl,g4 : 1 I 
I

55

14* -' "
1 I

(See I’;1Iagraph 207(1) ol‘Oris:.-in I~ict'.ortls .\-'l;1IIIIaI. I96-ii4 I 1T_'1b."l'Il\il-I.r\TIOi\I(Jl-' I1RDEIt.5lIl:'ETl
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. on Hnrordcrs

r__',_ I‘ Perused the order of Taliasildar. Banarpal dt. l7.3.20l5. The

I Tahasildar, Banarpal has submitted proposal for cancellation of long

II term lease of .Iamunda Jungle Quarry l\lo.lIl\leu--Iy) as IDCU

,Bhubaneswar has tiled requisition Ibr alienation 11f(iovt.la11d iniavour
of Mrs JSPL and the lease case is pending for sanction.

Hence the proposal submitted by the Tahasildar. Banarpal is
recommended Io the Collector, Angul for kind approval of cancellation
of long term lease proposal approved earlier .

. Qictated _
t v ‘" I,

I Sub’-' o ctor, Angul Sub-Collector‘? Ange .

"-- -.
\__ N

.- I \ , tilt ‘Ur
P J
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& Date
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Order

i>t't' l).rlaqr.rph 207(l) of Orissa Recorcls \..tairuaJ, I96+)

( ONTINUATION OF ORDERSHEET

Order & signature of the Officer
Ac ti o r.r

taken on the
orders
passed.

3

$.st.1})1

,)

This cast. is takcn up toc{av. p"r-r.ct th" l"tt- Nt
222/Touzi dt. 07.04.2016 of Distict bffice, ,tngul. Ttre Distr.ict
Office has sought the r.epor.ting of approval of exfurctjon proposal
bv tlte Govt. ar-rcl the realization of the arnount tow.trds value of
minor mineral available in the source

In this context, it is reported tha! tl-re Govt. in R&DM rleptt.,
Otlisha l-ras been pleased to allow the extinction proposal of Sairat
source in village Jan-runda Jungle urlder Banarpal Tahasil for
leasing out tl-re land in favour of ipCO for industrial purpose vide
Letter No. 74424/Dtd.30.03.2012 subject to follorving conditiorrs.(I) IDCO shall pay Rs. 90,80,000/_ as asiessed by D.D.
N{ines ,Talcl.rer ilr his letter No. 10576 dated 7.7.2071 tou.arcls thc
value of rninor miler.al available in the source before the Sair.at is
,iccIaled er.l inct.

(ID After extinction of the source, thc lease of the lancl
shall be considered in favour of IDCO uncler the provisions of
OGLS Act/ Rules on payment of premium, amrual ground rent and
cess as assessed by the competitive Rever.rue Autl-roiity.

Accordingly, the revise assessment has been matle in
follolving rlanlter by the DD Mines, Talcher in accor.dance ra,ith the
OI\4MC. Rule 2016 & realized the sum of Rs. 1, 91, 71316/ _ (Rupees
one clote ninety one lakh seventy one thousar-rd three hunclrecl
sixteerr) onl1, vide Tahasil Banar.pal MR No. 0717501, 0777502 E{
07I7503 arrrrexed il the case r.ecord. frs..7 .i ;_1!,*.. ,,u
Royattv for. t28000cum.. il ;;;- percu^r.= okmffi t'
Dead Rent
DMF (10%) :r[:rr:?:,irt1%
E1\4F (s%) :Rs. 8,32,ooo.oo

'.................../..
Total:-

Hence, ttre case record is re-submitted? 
tjJ','":.3ol:l'"*,

thlough Sub-Collector, Angul for cancellation of 5 year.s long terns
Ieasc approved earlier over the land bearing khata no. 01, plot no.
763/-1, area Ac. 4.85 out of Ac. 10.36, kisam I parbat.
Corrected by me

Tahasildar, Banarpal

(\,5 . 1\>l*r51sb'-
Tahasildar, Banarpal

i
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2 I

orders

 i

3

This case is tal~;e11 up today Pe1'used the letter No.
222/Touzi dt. 0T.0-1.2010 of Distict Office, Angel. The l_'1istrict Q
Office has sought the reporting of approval of extinction proposal
by the Govt. and the realization of the amount towards valtre of
minor mineral available in the source

In this C(.‘I1"IIIIE'Z‘I~1'II, it is reported that, the Govt. in R<'itDM depth,
Odisha has been pleased to allow the extinction proposal of Sairat ,
source in village Jamunda jungle under Banarpal Tahasil for
leasing out the land in favour of IDCO for industrial purpose vicle
Letter No. 14424/ Dtd. 30.03.2012 subject to following conditions. I

(I) IDCO shall pay Rs. 90,80,000/- as assessed by D.D.
lvlines ,Talcher in his letter No. 10576 dated 7.7.2011 towards the
value of minor mineral available in the source before the Sairat is
declared extinct.

(ll) After extinction of the source, the lease of the land
shall be considered in favour of TDCO under the provisions of
OGLS Act/ Rules on payment of premium, animal ground rent and
cess as assessed by the competitive Revenue Authority.

Accordingly, the revise assessment has been made in
following manner by the DD Mines, Talcher in accordance with the
OMMC. Rule 2016 & realized the sum of Rs. 1, 91, 71 3'l6/- (Rupees
one crore ninety one lakh seventy one thousand three hundred
sixteen) only vidc Tahasil Banarpal MR No. 0717501, 0717502 do
0717503 annerted in the case record. Rs. 125'";-_ p @|;gj1.,=_:[}
Royalty for 128000 cum. @ Rs. 130/- per cum.= R511 w,_lEi§,Q@._0_I}'
Dead Rent = Rs. 35,310.00
DMF (10%) =Rs. 10,64,000.l]0
EMF (5%) =Rs. 8,32,000.00
. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
Total:- Rs. 1,91,7l,316.00 -_

Hence, the case record is re-submitted to Collector, Angel
through Sub-Collector, Angul for cancellation of 5 years long terms
lease approved. earlier over the land bearing khata no. O1, plot no.
763/], area Ac. 4.85 out of Ac. 10.36, kisam - Parbat.
Corrected by me I

MP 3~\f§.,r.~>-‘M
Tahasildar, Banarpal TEI.l1&SllClEiI‘,. Banarpal '

-I.

I .
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27iuu-tv
iiris e rrsc is iaiicn Lrp ,r.,iiir. itr*..r tfi" p-+**l i",. ,"'i,*.11,,r.,, t,t'

lerr:c sirl'rnriitcil br tlrc lalrrsilrlr. t3anur.pal vide lbLrzi Njisc. Case No.22(r'l-l_

l j tirl apl,r'oi .il (\l lantitnala .lLrngle Sl6ltr Quar.r.\ No. 0l soon liicr. contpl,r ol'

Qtriecl,rn |rri:crl r i,.lc' lcrtcr No. l2?/l-oLrzi dt. 7.J.20 l6 ol Disrr icr

Olllce-r\rl-urr!.-fhc long tent) lcasc u'as approvecl orer Khalai No.0l. I,lot No.

761 I 01- rr i[r,r 01' 1c..1.85 orri ol Ac. 10.]6 of Kisarn parbilt ol' villasc

Jirrrrrrnda .lrrn!lc.-l lte epproved area is cornir.rg undcr tDCO Iease area. ln tllis
conte\l (iort. in tl&D.l\1. Dcptt. has allorvetl the e\tinclion proposal

subrnined ridc -l.M.C No.25ll09-10 lor leasing our of the land infavour of
IDCO lbr indLrstrial pLrrpose with some conclitious (copy attached) ove,.{khata

No. 0 I . Plor No.763 o1' An ar.ea of Ac.l0.i6 of Kisarn parbat . The Lancl

Ofilcer- IDCO. Bhubarresu,iu has depositecl Rs. l.9l,7l.jl6/- to\\,ards

Ro\,alt\,-D.''rd li.errl.DN4 F.E IU l: as against 1,2g,000 cunr ol minor minerals

vide N4.tt. No.07 t 750 t. 07l7j0l dt. 25.3.2021 as per demand r.aisecl by
-falrasildar'. 

Banaalpa I .

Kccpinr irr r,ieu,of the above lhcts on thc proposal sLrbmitted by

the Tahasildar. flanarpal is reconrllended to lhe Collector, Angul lor appr.oval

ofcancellation oi'ictse oflhe source and tlre land schedule is given belorv.

Sub-Coll Su b-Colll-cto r, A n g u l.

\,Jl i,, r trkcrl
t,r ltt ,, .lct:

,
-...4 

|'

. S- -rt
,(' u(rt.r\"\

.r9'^+v

Are a in Ac.
:1.85 oLlt ol
10.36

drl

.,r ',,,,t ir,ir.

'l I lr,r, l

/LAND SCHEDIJI,I'-

V illage K hara No. Plot No. I(issanr
Jarlunda
Jungle

i 763/t Parbat

TotaI r0.36
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['.H'liui:..-"*\:'||1g_1|I. III»: Icing, lcrm II£".‘£1.‘E»l;:' I-was app:-c_i\-cal um?!‘ KI'l£1ILI ?‘~i0.LI I. I’In1 Nu.

7£i3'I HI" .m 2I|'1..".I LII‘ -'\~:,4.35 um UIH .-'\c-lU.36 HI‘ I\'II.*=.;1m I’m'b:1I 0!‘ viII;.Igs.‘

.II1Il‘Il11IiII.I .Ii_m~__'Iu II'll2 apI:~ru~.-'i:»;I liI'EL1 is i:nI‘i1is1g under IDCCI I€£1Sfi Z'1i'\3E1. In Ilii-5

cunlml . Limi. in R&.D.I\I-I. [)i:pt1. lias EIIIIIIWELI the exliiictiuii jJI'£.‘I|JCl5iII
suiiiiiithird riiiu T-:\-'I.C' N0- 25I.’O‘7)-IO For Iezising out of the land iiiii-wuur of

IDCO Iinr II‘I(Ili5'Il'Ii.'I.I pLi:"pu.~sE with sunie i':0|1cliti0i1s(ci)py an-.1=:lu:d') uvc~|"'.I:.:I1£1[£i

Nu. 0|. Plot NQT63 0|‘ An areal of Ac.IO.36 of Kisarn Parbat . Tim Land
Iilfliuer. lI')C('_J_ Iiilitibziiiesxi-111* Ims deposited Rs. I,9I.7l.3l6f- Iowzzrcls

R0§"aIL§".Dc;1-1'1 I~1r:nl-DI\--IF.F.M|" us against I.2S.0UU cum oi‘ minor mi|1e|'nIs

vide M.|~t. :‘\H;i.u7'l?50I. O?|7:'»UI dt. 25.3202! as per demand raised by
'I'&1i1£|.~;iIi?In|'. B;-1:121:11-pal .

Kcu*.|"ii|1;__", in view of the above facts on the pr0|)0s:1I suhlniltecl by
the T;1I‘1HSII|SIHr. Ijunai-pal is rccunmiendcd to the Collector. A|1_i__-"ul I“01‘ap|:u'0vaI

of cmicirllatimi of Ifizaififi ut'lhi—: suurce and the I-and suhi-::du|c is given below.

{LAI\II) SCH__EDI.jl,E.
Naune ufthc hm|'ri':- .l:um|n1Ia Junvle uarrv N0. 01 __ L

_ Viilqge i_I\'I1:'1[;‘-| Nu. _IfIOI N0. % Fiissanl _ Area in A(_3_._
Jaimmda I I 763i-’| Purbat 4.85 out of
Jungle ‘ ]Q_3(-,

__ __I ___TDIEII _ IU.36_ _

DICIHLELI

I CI b\5\ (III :>. ‘I
Sub-Cull 0:. n,___uI Sub-Cu L‘CluI'., Arlgul.

H

\‘\

“F.
03>

°"-6.» \

~<<=' '-B-Q‘6

-—---—1

I

I

I
I
I

II.

_-_____-\_|.

IJ| |
I

II

H

I

 r

I

I-

4

I
I‘

I
I-



Action taken
on the orders

passed.

i-.i , Sa ,ii: t\l!t .)1,,,.:i) ) . i .
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i{c 
(CON I Ir'JUAIICI,J L)F ORDERSI.II.E i)

. Order & Siqnature of the Oifii.c.rl
Order

This case is taken up ioday. perused thr case re;ord bearing
I"lo. 2b,r1014-15, sugqcstion ii i-ec.miiendation ui -iairasricju|. 

Aanarpui
r - :r-;l: Dt. 21.it6.2021 for approvai of canceiiation oF rease or ;a*unoa luniI ilstone quarry No-l as per lelter No.22)lTouzt dt.112.04.2016. The lono

1 term was approved over Khata No.O1, prot no.763li an area of a.. +.si i

i::: .r Ac.10.36 of Kisam parbara of viilage Jamunda l*n". ,n. ]rapproved area is coming under IDCO area. In this context, C*t. i. iR&DI\4 Deptt., Odisha Bhubaneswar has been pleased a .,[_',n" i

I 
extinct,on proposal of sairat sources in village :rrrnOu i;ril';.;;;

J 
banarpar rahasrr for reasing out the land in favour oi IDCo forlnoustriar i

I 
purpose vrde Lener No. 14424lDtd. 30.03.2012. - 

I

L^ Accordingly, the revrsed assessment ol Rs. l,g1 ,71.316/- |

I 
(Rupees one crore ninety one rakh seventy one thousand three hundred i

, srxreen) onry rearized vide Tahas,r office, Banarpar MR No. 07 175o1 .

)0717502dt.2s.03.2021 " "'-"''l

l_-,r,-^^!,^-;
I The Sub_Collector, Angul has also recommended vide his;

I ?lTiI":::t.,23 06.2021in the case record for canceilation of tease of 
Il ramunoa Jungre stone quarry No-r vide letter No. 5046 dt. 23.06.2021 i

i as suggested by the Tahasildar, Banarpal. 
Iil

l_ Basing on the suggestions & recommendations of botlr I

I 
tanasttdar,_ Banarpal & and Sub_Collector, Angul, the cancellation i

i 
proposat ol the source i.e. Jamunda Jungle Stone quarry No_l is herebv I

i approved as suggested. , 
Ilr Dictateo ]I ^\. 4- iI _.../v /1i 

iI Collector, Angul C
I 

-" .oilecror/ Angut 
Illrlr1I , ,., - -..." i\. o' I

..,',\ 
^o

''," '',uo[+$-*'

59
i I _-i  1- "51

, u

_| ,._-1| u_i,._ I31, ,'-I "=[ '
. I I- _ ' . -n_ -

I .

*'-.l:»."=é.i- "- "- I I .' .'l -.*l"~'.-I _|HI ll . ll '

icon I I.l'-lUATiCri‘~I oe onl1>E.s sril-Q‘: I 1
Order a ‘I-rqnature oi the ~1')fiFir_-.;'

,_

U I
CJr'r.i-:;*r -

Ties case I5 taken up trrday. Perused the case record hearing
I‘~IO. .-it-, _"‘I:'l4-13, *3LtQQ:Z'Sttt..‘-1"; ii. ;‘ii‘E~.f.-ET:lTiEiiCIEit.i'_ii‘i Li 'i'=;ii1=—.-.ihii{I£Il' BBHBFD-FBI I
Dt. 21.'.fIo.2021 for approval of iancellation of lease or Jamunda Jungle f
Stone quarry I\Io~I as per letter I\lo.22'.2,/T0=uzr dt.0?' 04.23016. The long

; term was approved over Khata No.01, plot no.763,r1 an area of Ac. 4.85
gout of Ac.10.36 of Kisam Parbata of village Jamunda Jungle. TheI
'appro~.-ed area is coming under IDCO area. In this context, Govt. lnI
|R&Dl~’l t)eptt., Odisha Bhuoaneswar has been pleased to allow the,
=e;-ctinction proposal of sairat sources in village Jamunda Jungle under?
Banarpal Tahasil for leasing out the land in favour of IDCO for industrial

Accordingly, the revised assessment of Rs. 1,91,71,316/-
' (Rupees one crore ninety one Iakh seventy one thousand three hundred
jsixteeni only realized vide Tahasil office, Banarpal MR No. 0717501,

0717502 clt.25.03.2021

The Sub-Collector, Angul has also recommended vide his
1 order sheet dt.23.06.2021 in the case record for cancellation of lease of

é Jamunda Jungle Stone quarry No-I vide letter No. S046 clt. 23.06.2021 I
I as suggested by the Tahasildar, Banarpal.

Basing on the suggestions 81 recommendations of both
’TahasiIclar, Banarpal & and Sub-Collector, Angul, the cancellation‘

* purpose vicle Letter No. 14424/Dtd. 30.03.2012. I

proposal of the source i.e. Jamunda Jungle Stone quarry No-I is hereby ,

Dictatecl _. I
oi, ‘erE .

Collector, Angul Collector, Arigul

Action taken
on the orders

passed.

/
_i'

I

i, approved as suggested. I

I , 1.1“ -
--- ----ii-~ I -———-I-—-1;‘ - — -- —— —:_;.-l‘-ii-g" — - -.---- - - _ -- - - __-._.-_ ._ -. -__........__ _..
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Q, 3 er

Anurag Bai
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Collector has also beer, pl"us"d to colr""l tl;l*; yeu,= 6r,g
term lease approved earlier.over the said lal-rd il the year 2015_16.

D.A. Touzi is directed to make necessarv enh.ies of

SI, NO

& Date
of

Order

(Scr' ['iilal;raph 2()7(l)of Olrssa R(,(-ords \lanual, i!)(r-l)

CONTINUATION OF ORDERSHEET

Order & signature of the Officer

The case record is taken up totlal,. perused District ()tficc
Letter No. 327 /Rev./ 08.07.2021. Collector, Angul has been pleasctl
to applove the extinction proposal of Sairat source i.e. Jamuntia
Jungle Stone Quarr.y No. 1 as per the land schedule detailecl belor.r..

Land Schedule

cancellation order in the concerned Register 5.

Intimate R.I, Tubey accordilgll, for correction of Register
No. VII.

Dictatecl

tal<en on the
orders
passed.

: .i. 7 .,":.

$6
ahasildar, Banarpal.T

Village Khata No. Plot No. Area

Ac.4.85
Jan-runda

Jungle
01 763/1

r .i\ . /+\-' 1, \ - ...,.' -ar
. r^)'' 

- 
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l‘ncI- l’nI'a;.;I"apl1 .1lIT('l) of Orissa I‘iIll.I‘tIUl'l.IS I\--L111 tral. I‘~Jh-Ii

CONT] LIATION OF ORDERSHEET
-———1.4_1.___. __ ._ __ _ -— _-.-_ _i_-_a__. _ _ _ _ _ _ . _ i_____ i

SI. I\II1 I

'5‘ Date | Order & signature of the Officer
of I

Urder '

The case record is taken up toclay. Perusecl District (Illlicu ,

l_

s »|—I-~ ?

I Letter No. '?i2?/ Rex-*./lJ8.07..'2021. Collector, Angul has been pleased

to app1'cnre the extinction proposal of Sairat source i.e. Iarnurida I

_Iun_s;le Stone Quarifr No. 1 as per the land schedule detailed lielnw-

Land Schedule

Village , Khata No. Plot l\lo. Area

jamLinda

Iungle
_ I (ll

I
L

763/1 I Ac. 4.85

I

J

D.A- Touzi is directed to make necessary entries oi

Intimate R.I, Tobey accordingly for correction of Register I

Nti. VII.

,,_ |.'~._"‘-"'t

I '1
-|

\ |.
I
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I term lease approved earlier. over the said land in the year 2015-16. .

cancellation order in the concerned Register 5.
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Tahasildar, Banarpal
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DiSTRiCT CFFICf ANGUL

r'r" ikiro.rzlDr )/l /lt.

The iahasildar Ba narpai

Cancella'iron of long term lease of Jamunda .Junqle Sione euarry I,jo l

Menro No 1700 dt 15 03 2016 of Sub-Collector. AnqLrl

Sub

Ref.-

Sir,
With reference to the letter on the subject cited above I am to infor n r

you that you have submitted Touzi Misc. Case No.26l2014-'15 oi Jamunda .JurrrliL:
Stone Quarry No.'1 (sairat source) for cancellation of long terin lease through liut.r

. collector, Angul stating ihat the schedule land bearing Piot No 763 r-rnder Khata 1c :

measuring an area of Ac. 4,85 out of Ac.10.63 dec. Kisarr-Parbat is still pendinq lr),
sanction of lease in favour of IDCO. But the copy of approval of extinction propos:r1 c,.
Govt. has not been reported in the order sheet. Whether anrount of Rs.90,80.000/

\$r towards the value of the minor mineral available in the source lras been <tepoctect l,r

. /fl\ not in this case lf deposited Money Receipt & date of cieposrt has not been reportcil(r\

,\\ Before cancellation of the proposal, the above oocuments are requrrt,:ci

\ \' to be attached with the proposal for procef,Cing of the case recorcj.\
You are therefore instructed to submit the copry of above docurTtenill t(.,

this office immediately for taking further action at this level

[ours fa ithfully,

l\I'"\tv
Ar'jcil' []rstrrct Magistrale

/) a r 
A rqtt'

IMemo No d4:_*trouzi D, ),/r//(
Copy to Sub-Collector, Angul for infonnation with reference to his jiJit,rr

No. 1699 dt.15 03.2016
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dl District Magistrate
Angul
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Sir,

- 
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DISIRIIII-TQFFICIZ ANGUI

l\lo_._~:cI',I..-lg) flouzi Dt /(I

The iaihasildar Banarpal

Cancellation of long term lease of Jamunda tlurigie Stone Quarry i-l~;= 1

l\./lerno No. 1700 dt 15.03.2016 of Sub-Collector. flute-.I;
"-

r

With reference to the letter on the subject cited above- I am to Inform
you that you have submitted Touzi Misc. Case No.26/2014-‘I5 oi Jamunda tIL.ll'l§_]Itf* '
Stone Quarry Nollsairat source) for cancellation of long term lease through E-sI..It":i- I
collector. Angul stating that the schedule land bearing Plot No 763 under Khata Nto i
measuring an area of Ac. 4.85 out of Ac.10.63 dec. Kisam-Parbal IS still pending to-
sanction of lease in favour of IDCO. But the copy of approval oi e:-ilinction proposal n~,-
Govt. has not been reported in the order sheet. Whether amount of Rs s0.eu.ouor
towards the value of the minor mineral available in the source has beencfeposiieti or
not in this case. If deposited Money Receipt & date of deposit Iios not been reporter! '

Before cancellation of the proposal, the above documents are l'EQl.iiI'E}I:t'I
to be attached with the proposal for processing of the case record.

You are therefore instructed to submit the copy of above documents lt_~
this office immediately for taking further action at this level

[

‘,roI.I_rs faithfully,
r'I‘Tl, .'* II

I - rIl"--‘I--'\IIIl’
Aticll lilistric Magistrate

Angul 1

Memo No. _ /Touzi.

Copy to Sub-Collector, Angul for information with reference to his italltz:
No. 1699 dt.‘l5.U3.2016.
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_. Addl. District Magistrate
~ -9‘ ___.__~. ' l/" Angul
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Translated Page No.61 

 

OFFICE OF THE INSPECTOR OF REVENUE, TUBE 

 

Letter No. 58 dated 15/12/2015 

 

Received 

Shriyut Tehsildar, Banarapal 

 

Subject: Report of land investigation for auction for 5 years for the financial year 2015-16. 

 

Sir, 

Below is furnished the report with the details of the land investigation of Mouza 

Jamundajungal No.-01, Pathar Khadan. 

 

Land Details 

Mouza- Tehsil: Baanrapal District - Angul 

As per Settlement Record As per Proposal Destination 

Name of the 

Landowner 

Plan 

 

Type 

 

Area 

 

Plan 

 

Type 

 

Area 

 

 

2 3 4 5 6 7 8 9 

Government 763 Mountains 10.36 763/1 Mountains A.4.85  

 

 

INVESTIGATION REPORT 

 

1. The investigation revealed that there is a large amount of rock debris in the area of the main 

Chumbaka map attached to the said report. 

2. There is no forest or valuable tree in the said area nor has any tree been planted by the Forest 

Department. 

3. No high-voltage power line has passed through the said area. 

4. A high-voltage power line has passed 1 km. away from the said area. 

5. No company tower has been built in the said area or any tower nearby 

6. Railway track has passed about 1 km away from the said area. 

7. There is a public settlement more than 1 km away from the said plot area. 

8. No government or private institution has been built on the said plot area or there is no school, 

college nearby. 

9. If stone quarrying is done in the said area for 5 years, it will not be resistant to any kind of 

canal or water supply. 

10. There is/is no road for public movement in the said area and no obstacle will be created in 

transportation. 

11. If stone quarrying is done in the said area, there will be no complaints from the local residents 

or the public. 

12. There is no temple or historical memorial site in the said area. 

13. It is reported that no person is occupying the said plot area. 

 

 Therefore, the said area can be leased for five years for quarrying. 

 

Yours faithfully 

  

Yashika
Rectangle
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68A

Yashika
Translated Page No. 61



Translated Page No.62  

 

OFFICE OF THE INSPECTOR OF REVENUE, TUBE 

 

Letter No. 58 dated 15/12/2015 

 

 

Received 

Shriyut Tehsildar, Banarapal 

 

 

Subject: Land investigation details for auction for 4 years for Sayarat Utsav for the financial 

year 2015-16. 

 

Sir, 

As per your order, a land investigation was conducted in the Jamunda forest of the 

“Jamunda Jungle” quarry and the necessary details were provided below. 

 

1) The overall condition of the quarry area:- The quarry excavated in the year 2011-12 

has a large quantity of stones. 

2) The current depth of the quarry:- About 3 m. of stone has been extracted from 

the said quarry. 

3) Details of the minerals stored in the 

quarry:- 

Stone is stored in the quarry for auction. 

4) The boundaries of the quarry have been 

determined this year Whether the bidder has 

been identified or not:- 

:- 

No auction has been held for the year 2014-

15. 

The boundaries have been determined for 

the year 2015-16. 

5) The bidder has executed the contract for 

the quarrying as per the Odisha Minor 

Minerals Concession Auction 2004 and has 

taken precautionary measures as per the 

rules for mining management, Done or not 

:- 

 

 

Precautions have been taken. 

 

6) To provide the mines through auction or 

tender for the current financial year 2015-16 

Opinion regarding :- 

 

Auction may be done for the year 2015-16. 

 

 

  

Yashika
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Translated Page No.63 

 

 

 

7) Details regarding the use of explosives in 

mining:- 

 

Explosives have not been used for mining 

the said mines. 

 

8) There are some other details to be 

submitted:- 

 

There is a deposit of Muguni stones along 

with government land around the quarry. 

There is a population at a distance of 2 

km from the mine. 

 

 

Therefore, it may be considered for auction. 

 

 

  

 

 

 

Your faithfully 

Revenue Inspector 

  

Yashika
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Translated Page No.67 

 

TEHSIL OFFICE, BAANRPAL 
 

TAUJI SAURAT Case No.26/14-15 

 

PUBLIC NOTICE 

 

Notice No. 278        Date: 07/02/2025 

 

It is hereby notified for the public information that the land mentioned below under 

Banarpal Tehsil has been declared as Saurat Urs as per the new rule Odisha Minor Mineral 

Concession (Amended) Rule 2014. This is hereby notified for the public information. 

 

Scheduled Land 

Village Khata No. Plot No. Area 

Jamunda Forest 

Quarry No.-1 

01 763/1 A.4.85  

 

 

 

Tehsildar, Banarpal 

 

 

 

Notification No. 272  dated.07/02/15 

 

A copy of this has been posted on the notice board of the Revenue Inspector, Office of 

the Gram Panchayat Tehsil Office/Office of the Community Development Officer, Village 

Head Office for wide publicity. 

 

 

 

Tehsildar, Baanrpal 
  

Yashika
Rectangle
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Translated Page No.68 

 

 

Rajesh Kumar Pradhan 

Bhaskar Sahu 

Hemanta Sahu 

 

 

Dharmavatar 

 

Notice Sarmarma Jamundjangal Village Residents Village Residents have announced through Dhendura 

Medium and have hung a copy of it at the Village Hall and have hung a copy of it on the Tehsil Office 

Notice Board, on the Notice Board of the Tribal Development Officer, Banarpal and on the Notice 

Board of the Badakerjang Gram Panchayat. 

 

 

Basant Kumar Pradhan 

 

Yashika
Rectangle
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;".-,-, ? i€..'r- r,eDfti- APL
(coNTrNUArroN oF oRDER sHEET)

No, of
order

Action
ta ken

o rders

06106112 The case is taken up today. The Deputy Director of lvlines, Talcher has

submitted his assessment report on the quantum of stone present in the

sairat source of village Jamunda jungle and the value of the stone available

in the source comes to Rs. 90,80,000/-. Accordingly a Touzi misc. case

bearing NO. 251/09-10 was started and a proposal was sent to Government

of Odisha, Revenue Disaster lYanagement Department, Bhubaneswar, for

extinction of the source for leasing out of the land in favour of IDCO for

esiablishment of industry by lvl/s. Jindal Steel & Power Ltd. Angul.

Government of Odisha, Revenue Disaster Management Department,

extincrion of Ine sairat sou l-ao ','ri?(r rl no an aTcA Ar- iir.36 Oi khata i'lo.

ai 1ll;ne _l;1;lri; r 'ni p itnder Banaroal- -Tahasil--.-for

Talcher in his letter no 10576 dated 07.07.11 towards the value

of the nilnor mlneraGvailable in the source before the sairai

red-extinct.

( ii) After extinctron of the source, the lease of the source, the lease

be considered in favour of IDCO underof the la nd shail

provisions of OGLS Act/Rules on payment of premlum, annual

ground rent and cess as assessed by the competent revenue

authority.

proposal for extinction oi Sairal source along with Touzl case record

6e;,-n9 No7i/09-i0 hrs'6een recdived back from the Government of

ORDERS WITH SIGNATURE OF THE P.O.

)t

ar.'"is;,' Odrsha, Reveni.:e Drsaster ivlana-qement Depatment, Bhubaneswar.

ijut-oFfher 6nA in favour of ihe IDCo for industrial,pur:pose
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1 2 3
06/D6/12 The case is taken up today. The Deputy Director of Mines, Talcher has

H Q - Md Trleventuali lea?-;i'n'g out of the land in favour of the IDCO for industrial purpos

submitted his assessment report on the quantum of stone present in the
sairat source of village Jamunda jungle and the value of the stone available
in the source comes to Rs. 90,80,000/-. Accordingly a Touzi misc. case

D bearing NO. 251/O9-10 was started and a proposal was sent to Government-
-of Odisha, Revenue Disaster Management Department, Bhub'a'neswa'r, for

extinction of the source for leasing out of the land in favour of IDCO for
_ establishment of industry by M/s. Jindal Steel Er Power Ltd. Angul. l
l Government of Odisha, Revenue Disaster Management Department,
I =5-\Ui»-.ar\-n-wi:-_-|-- ~.-+'3*--aw F-§I"'(j'Fl|l r--an-‘Ir-lus--:5-lw\r'\ 51:: l'\QQl"'| r"i]c|::::::r'l PO zrullnu-r *l'*l"'\fl I
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_--._._ l;-I'.'.]-io.co shall pay e.-.=;.'"i90,a0;0oo/- as assessedbv th'e"o'§ a Mi-hes"
D " ' ' Talcher in his letter ho 10576 dated 07.07.11 towards the value

— _.. —— — .. -4-.;.__ ._

of the minor mineral available in the source before the sairat
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' @e”Q,_5.,¢f*Tha proposal for e:-ctinction of Sairat source aiohg with Touzi case record
o - _-a_ _- _---. . __ ---- - __-
\ "fig? av?:%\ bearing l\io.251,’O9-lti has oeeh recerveo DECK from the Government of‘

..~ '5' at“

KI-1‘
I
I

.- source-is-decl-arecl--extinct.

(ii) After extinction of the source, the lease of the source, the lease V
of the land shall be considered in favour of IDCO under
provisions of OGLS Act/’Ruies on payment of premium, annual -

' .. ground rent and cess as assessed by the competent revenuel
authority.

Odisha, Reveeue Drsaster Management Deoartment, Bhubahesvvar. _ I
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The RI Tubey and the Dealino Accicr.^r ---.E"Gu.r-t6;#+#,.=:,1y:,:l .:. lT bv d recred rorespecrive saiial .egisiers uror-uopn a
the undersigned .** *" 

"o.^il'srr 

respective suitat iegisitrs i;J^*n i-'ctive 6h3ngs within 7 days. l

Acti
taken
on the
orders

16/06/12
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Tahasildar, Banarpal

The case record is taken up
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Rr rubev and Dearins Assistance of

OROERS UJITH SIGTJATURE CF THE P,O.

72
- --“Hi 

|* ‘-3- il Ii | I m —&— I L. i| ||| -_i__, - .

S. tl I 1' é I —I l——|—I—..l- Il 0| '

I-

-ii

‘ii a

it-to

(CUNTl:"\l‘LlATI@l\l or-tote sate";
, I

7,.ofthe D
).....,,Actio" Q

- T C ' '1.“ __ pg Order & ER5 WITH SIGNAIURE 0. THE r>.o. raaanlsfia
or. ‘

+Ofllfl'|E3§§fijs

a+_______________________ __

. .__,1 *~5-~-~-»--i__-_H._u1t'-1sr.§_t
‘”_ ___ii_- .._-___-__-_-___-_-_ -- ‘-4; 3

- 9 sistan. .au2i section are here by directed to
\The RI Tobey and the Dealin A5 ' r T

T e undersigned about the effective change within 7 days. tl_ _ i 1
l

16/06/12 The case record is taken up today. the RI Tub

——-—__i-___.-_____j

‘ UI 0- i

‘I

Z-_ I _-I -_ 1- -
sf

l

I

T

—-_-___.|.__|

'_

l

malte necessary‘corrections'_in their respectlve-sairatr@fs_tersah.d_reoort l
Zl'l

lDictated pl

J.» a’ re”/f ‘
Tahasildar, l

F _ P ‘W3’ 55-Tliififi have mode necessary correcgo.-1 in their relevant ,-eg,5te,5_ l

Banarpal l

ey and Dealing Assistance of l

.'§-*4'PE—'El;+F*—-"f__\'E—l-a_-, F -- -' . - - '‘ _ -see.’ ho PS to ovteased out to -'“-f-'3 =
~.-to \.-I‘ “Ji-_t GEIGFE‘ f,l’rb1 l_F~,=_~;-=;r-'=

Ur. al"‘lf‘i'i_{Fi I-|r:r1 1: in ' L Jr

T--S-
__ ~ » - -s r :. »eo,t'r.-"ed to be changed from

Feat bfiflfn 1!i,.rl"\|r"l-"inc;-d in-:1 l--ll
- . _ _. ._ - _-. i

. - , u

_ _ . - ' a . - ' ' '_ _ _ _ — ‘T5’ """ ""' "‘.’**"_":‘:" _'r'l:=_.:-.-!'-_"\.||:l-__-,_."‘.n.|_..ic.,.... ___-_ I
_ __ ;_ H ___ _—|—-- _- - —|- ——-_- - - —-I---—-I--H-..-4-,, I. . -11-.-|I.I-pl 1-,: 3%! -i..l\.Ll! \_ L4 |\:v:iHv|‘: |__

ESE.
it‘-Ilq I—-' — - _

 L _ .-I; $_h; '?—--I,
h--- .-n. -- —— 1-_. ____ ,

_‘|i_,_ _F__ * — -- —

l

i"..:—.-=.-_'?'._,- —._=-_- 1—;'=—.. _a-.___,,_., ___:__,_ . -.-_ ._ -

—~1_-.. i _

_-. _. .. .. _ __ _ _ __ _ _ .._|

___. ___.. __

;_

__-: . _ .
-{iii

. .

_._ -_
-.-_i_._ . _ . _ _ ___-___._,.._

--- .. .-.-._ _- |--- __ - I __ ' _'_ ___ I

- _. - _.. ._ ___ ___ _____ _ _
_ - -'-_ -. * __-:=.-.- -_-- -=-_-- _- _--

_ _ __ Dictatecl
'i-I-—.-|,-__-._-,_|.|._-q.-_-- _.-., _.| _,
-—._- _-. -

_ |_---:;_.__id__

-il
:1’->25»-...-1

_"-'_ -'-—IIl|-Q-—_4

I 1= \_)~\_

-~._\,. \ r ‘
I _, I .\,._1, ,

T

N N --~ - Tahasildar, Banarpal
H

.\. ,_
---

_,_|.7'5: _ _-¢-  —I&3___; ___. —II-ii-_ lx|—_| | .-

—Z-1—_—-___._-_ ‘___ T
F

l,.,—_-.i

Anurag Bai
71



A' efr'1 f

q,pj6rorn/ at 6'q 6alEG,

GqQa Gl0qlQA,

stAA a.6q_qaIL 61._!

{Ql6 *lG 60t aaR OtQn otd'1tn0/66lq1aa0'a Pib'i1G'1611 G

aid,1lco,

6atoat 
1

o'

agot

^\

o'

.\\to

^.tr'

(r"'a
o9$

.$'..
^d

%
s"
ro'

s,
(

ot'
o
?'

qlq eiieiQQ6)

- --;-GrfJOr GGrfi €SlA 61611 6l' ( I oQ 99fl/e

{oq ?lal qiqturaoa aG'aO Atr6G c6la6alol6 60 asiaola

osQn aeticr 6e q6o caq qal 6aEi Odisha Minor Mineral Concession

fArllended)Rtrle 2014 a0sl6a 6dlal6' aa 66180l aalola?trnl olal6 a6droq

616r$ clqos a6sre a1a Gq6E g6rG A6il6Ql I

qdqtutao 6ai6q
Gl6st r, ',rr ( \

6
"*#-uq#J*

o0q6iga 6A

Eq a" .(oal

{ 8.TE

73
"1 'r- -

‘1-|_|-U

' -.
"'1

Q
ur

,_-

oeéilo elsalloo, <aél’oalo
aaalaloa ealea

i 

""|-'-Hi-H---|-_..-__, i il._ it-| -_'__..- iii _ _ _

e" l_;;~rMf‘ oleel ef.:'.=;>- re

sea elel asialalaae aaae tease E36]-l;€a1"§?ll£1l§ so efioalo
oeeo aeslo ea ajao afisi tjal <3-osl Odisha tlvllhofr Mirleral Conces~e.iion
l_Amel"lclecl)Rule 2014 agolsa solollo, Elf‘-?ei'.6tnl:@€ll ¢£"5t_l£lltB1-Eléfil §rI1'l‘¥a‘l§“_“"l£-’l<§G“.-l§£Zi‘i
eloa eoos aeole ole ease aloe oalaol l

@oeaaea;<?l  
gm “lit D sea es: at

__j,..---|--n—i

it seal at
_.....£.__-—-5 D aaat/t-algal sea oao elell see l la <2 I _T N

ealsisll l

0-i.
ll 1
' In ‘Ill ___ K,‘

--l.

\ r
.\._ '

-

. _Ir
‘I

"'%6.23/
{,o as 0$9 13‘. <2

$5

‘I

H etc . an
"\ ‘. &:},L{(\ $0

6*
OK

[,_,_-
\'1.tS'.l"‘3~

@@<'2ta1Ql*E,_<_='§E_'_lr*G1tQlQ~---- T

-_ I
5|

_-___,_.-l-""'_

*______,__..--""" '

aloe a"elsl_€T°7T‘3<- Ql. tilt’), /as
~<lela ea ool sea oeaa '~T1*l§E11r‘il?l?lE)=/-E3‘5llfll¢81-'i'1?€.’vG' aemelal st

i£?l§£l'll§E‘$Z1, ea‘oolo/ aloe eateo, gee er 6Ql§Q1-6Qi‘é§6@l ego gala ease golslo

lg eff".-“figos_~ooelo_ ado) a
_ ..-

I ..#

J -" " .\» , .t e  s
\"'\P Z 043 \

Anurag Bai
72



Translated Page No. 72 

 

TEHSIL OFFICE, BANARPAL  
 

PUBLIC NOTICE 
 

No. 1438        Date:  17.03.2025 
 
It is hereby notified for the information of the public that the land mentioned 
below under Banarpal Tehsil has been declared as a source of water as per the 
new rules which has been kept in abeyance for an indefinite period due to 
unavoidable reasons. 
 

Scheduled Land 
 

Village Khata No. Plot No. Area 

Jamunda Forest Stone Mine No.1 
 

01 763/1 A.4.85 

 
 
 
 
 

Tehsildar, Banarpal 
 
Notification No. 1439 dated 17.03.15 
 

A single copy of this has been put up on the notice board of the Tehsil 
Office, Community Development Officer, Baanrpal, Revenue Inspector, Tuby for 
wide circulation. 
 
 

 Tehsildar, Banarapal 

Yashika
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OF}'ICF] OF THE SUB.COLLECTOT{, ANGUL.
No.16qq Dr. 19 l.itLl

r t (l

Sub:

The Collector, Angul.

Submission of long tefln lease(Sailat source) case record of Banarpal
Tahail.

Copy to Tahasild.il, Banarpal for inlbmration and nccessary action_

S u b_;Co lliTsl'o r, An gul

Yours faithfully,

\ , "/r,"'
Memo No. I |wot.l c ', I t n$ub-crrlffia Angul'

Sir.
With reference to subject cited above . I am to send herewith the following

long term Lease case record (Sairat Source) olBanarpal Tahail for tahing fi-uther action

al ;.'our end.

Sl.No. Village I.ease /De-reservation
Clue No.

Narne ol the Sairat source

I Jamunda

ir-urgle

Long term Lease case No.
26/t4-15

Jamunda jungle quarry
No. i

The rcceipt of the case records may please be acknou4eCged.

j,*-

,, .\ ."
-i", -\.

--./ \i .J..8' .

' "' *-$**"d'

‘E.

,_ To

OFFICF. OF THE SUB-COLLECTOR, ANGEL.
l‘~lO.1(_>C}[5‘ DT.

The Collector, Angul.

Itiulil: Submission of long term lease(Sail'nt source) case record of Banarpal

Sir.

Tahail.

With reference to subject cited above _ I am to send herewith The following
long term Lease case record (Sairst Source) of Banarpal Tahail tor taking further action

i Sl.l\Jo I

___‘-

at your end.
- — -- - --- —— - —;_- ——- - ——- _ _ __ . .. . ___

Village Lease /De-reservation Name of the Snirat source
1 Case No. l

- —u-|_.|. |—— ---l _ ._._ _ _ ..__ ._ _ .. _- .' -_. ; _' . _ _

Jamunda _ Long term Lease case No. 1 Jamunda jungle quarry= l l *
___ ijluiglc 26.314-IS _' g g l No.1 g g _ _ _

J‘

'~\ _’

.-' 4*‘?-- ..l

The receipt ofthe case records may please be acknowledged.

Yours faithfully,
__.

1
‘run- . /

K‘ l QJ /'

Memo No. l :[l‘UO Dt. l_(_\ - I l/ * k>ub_ 1 Angul‘
.1 J, __ Copy to Tahasildsr, Banarpal for information and necessary actil|/n/

Sul};_Collia)t: or, AnguL
1'"! L-"'"7'/-'

- -
1|

__ ‘ 1*’ .'T'-r\. Q“
- I ,‘| QC’ Q!._ .ll- 5 _ __ . _ O-.._’_,f 2 ‘\_;' 6:! 5;.‘

1
-'r

A.4/éf
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I t ,, : 
G.,ERNMENT oF oDrsHA

I . 
/ eeuenuE & DtsAsrER MANAGEMENT DEPARTMENT

Lrom - No. sr-02i2a12-lt1u1zu1 /R&D.M. dtd.'4( ';.'/

I sri P.K. Behera,
I Oeputy Secretary to Governmentlr.,'
I fhe Revenue Divisional Commissioner,
I -, (Nortllern Division), Sambalpur.I..
I C,, \ ' .- Sub : Extinction of sairat source in village-Jamunda Jungle under Banarpal
| . ,- - .. "' Tahasil of Angul district for eventual leasing out the land in favour of
I . .t\ - "- IDCO for industrial purpose.

I sl " 'n'" *"r, your office tetter No.542 dated 28.12.2011.

I With reference to the subject noted above, lam directed to say that 
,

I Sr---.frernment, after careful consideration, have been pleased to accept your

I K*,Bot1'J"or."ndation contained in the aforesaid letter and allow extinction of the 
]

I 
- sairat source in village Jamunda Jungle under Banarpal Tahasil as per the land

I rched ule g iven below for eventual leasing out of the land in favour of IDCO for

I _ 
industrial purpose subject to the following concitions:-

I - 
- 

f ._ (i) lDCo shall pay Rs.90,80,000/- as assessed by D.D. Mines, Talcher

L i) ,, ,, l! in his letter No. '10576 dated 7.7.2011 (copy enclosed) towards the 
I

I \t^jC ,< l-/ value of the minor mineral available in the source before the sairat

I 
' *'(-: t 

source is declared extinct.

I I itiil After extinction of the source, the lease of the land shall be ]

I i '. ,, , ,..9dfisidered 
in favour of IDCO under the provisions of OGLS Act,'

| ,,, i ,,..,,.i " 
'''' Rrl"" on payment of premium, annual ground rent and cess as|', -/..i'-'''-"'1.""],"''"'"' :'"1""""' ":, "." "

| ; . .t / - ,.. | , assessed by the competent reven ue authority.

I 
2. -Appropriate steps may be taken accordingly under intimation to this

I Department.

I / , The case record bearing No. 251/2009-10 of tsanarpat Tahasil is returned

| ,/ herewith the receipt of which may be acknowledged Il'
I . , \'ours{aithfullY,

I r 
'.,,\ ).ct'''* r.1.,/ nW. @ [..--, ,;.\ '''.'

I ' : N,' 
' ',.""' 

/(" I " *' t '- Depury secrera*7"or.,nn,.n' 
i
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--1,;, fA'.5,.\u. .' 
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From

1- -K: I

. Xffj _.-_I Ir ‘I.
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4* ,.'

, _ .-

_,-Qij GOVERNMENT or ODISHA
REVENUE a DISASTER MANAGEMENT DEPARTMENT

No. sT-o2r2o12- l""l'*'l1"l /R&D.M.dtd. ‘arr is '
Sri P.l<. E-lehera, ~
Deputy Secretary to Government

To
The Revenue Divisional Commissioner,

___./' (Northern Division), Sambalpur.

F.,_j..,l Sub : Extinction of sairat source in village~Jamunda Jungle under Banarpal
._ ti» “ _ -is ' Iahasil of Angul district for eventual leasing out the land in favour of

F -r " . T-'d,_,.-""’ IDCO for industrial purpose.
__.

Sir,

,.... H17-‘ It ,l~.\~
h \ Ref: Your office letter No. 542 dated 28.12.Z01'_l,_.______

_--01- '_
- -II -l.-_ .———_1;+<_ r.—=-1 —i
I

With reference to the subject noted above, I am directed to say that
cl t h been leased to accept your ernment, after careful consi era ion, ave p

1' "

ol“o5’§»dar.fiflflarecommendation contained in the aforesaid letter and allow extinction of theH sairat source in village Jamunda Jungle under Banarpal Tahasil as per the land
schedule given below for eventual leasing out of the land in favour of IDCO for
industrial purpose subject to the following conditions:- .

+~ * (ii
_,,_i_,il.,r , ._ . ..

.» '*-.""'v

‘;.l:-T.or*~.'\-.‘RH-_ =..___C.

. _l'1-f(li)

.3‘ .i-l"'H|,»" I-T

l if /F‘ ~'/"Ii -'
l l’ l

l Y
‘I

I .
. 1 -r

_-.- ""-||I-l_-_ 1- I ‘ I " '-|
| ' 'l-I‘ '

IDCO shall pay Rs.90,80,000/- as assessed by D.D. Mines, Talcher

in his letter No. 10576 dated 7.7.2011 (copy enclosed) towards the
value of the minor mineral available in the source before the sairat

source is declared extinct. '
After extinction of the source, the lease of the land shall be
_po'iisidered in favour of IDCO under the provisions of OGLS Act.’

il""" 1 __,-" '
l‘

.-

Rules on payment of premium, annual ground rent and cess as
assessed by the competent revenue authority.

2. _Appropriate steps may be taken accordingly under intimation to this
Department. .-

5'
' I

1’ ._ A.
, _ — \-- - " I‘ “\

‘H. r '- sis ."

case record bearing No. 251/2009-10 of Banarpal Tahasil is returned. 3. The
. herewith the receipt of which may be acknowledged

Yours faithfully, '
-P. ‘ i 1,, F.-“H -_,___.t't ‘LE

/- ' L 1/ I’ 1.-'-. i\__1{_'/I'.f_.,‘Err_ .-7’ ,__ "1' |

1\
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copy forwarded to rvlti&Il'r'l 
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OFFICE OF THE TAHASILDAR BANARPAL
Letter No. J l\ ! ltouzilOt. 7 g

The Chief General Manager (P&A),

OIIDC, IDCO Tower, Bh ubaneswa r

'1' V ;Q-o

Sub:

Ref:

Sir,

DMF(10ei)

EMF(s%)

Total

Wlth reference to the subject cited above, I am to say that, Govt. in R & Dlvl

Deptt., Odisha had been pleased to to allow the extinction of the sairat source measuring an
area Ac.4.85 of Khata No.1, Plot No.763 of village lamunda lungle subject to '.lDCO shall
pay Rs.90,80,000- as assessed by DD t'lines, Tatcher in his letter No.10576 dt.7 .7 .ZOLI
towards the value of minor mineral to the extent of 1,28,000 cum, available in the source
before the Sairat source is declared extinct." You have already acquired the said land for lvl/s

ISPL, Angul lvithout paylng the above money. In behryeen So many years have been passed

an0 the rate of royalty and other dues has been revised as per OMMC(Amendment rules
2016).

Hence, you are .equested to deposit rhe following amount due against your
corporation (M/s JSPL) with the undersiqned, immediately in order to regularize the official
record and avoid future audit.

Royalty : 128000cum. @ Rs. t30/- per cum

Dead Rent :

Deposit of Royalty against acquiring the Jamunda lungle Stone Quarry N0.1.

This office ielter N0.5 182,/Touzi dt. 10. 12.20 19.

= Rs.1,66,40,000.00

= Rs. 35316.00

= Rs. 16,64,000.00

= Rs. 8,3),0oo.oo

i::
=Rs. 1,91,71,316.00

IYe'noNo f )U) /dt. )-B ?.M1,-vE-/ 
r

Copy submitted to the Collector, Angul /Sub-Collector, Angul for kind

'- ri.' ,!rva;'
..,o\+ ;.t'^$TouZl\correspondence\Correcpondence on LR & cess.docx

slrs 1d1" ,\1 '

t
t ,)-'t' r'\ .+ ,

. t,'" .-cJ-- -.,
i.,)1,. ^n8fti'|ution..r0': ,,..od

g1

, -Mdoao
/ r ahasit da /, e a n d r dal /

Yours faithfully, 
'

I.

/un

Qr

 '1  i
| _ _

5.
I-.

I‘
in OFFICE or THE TAHASILDAR BANARPAL _

T Letter No. /Touzi,-*’Dt. Q t 67¢ ‘lg 651$?
O |

The Chief General Manager (P&A),
DIIDC, IDCO Tower, Bhuoaneswar

Sub I Deposit of Royalty against acquiring the Jamunda Jungle Stone Quarry No.1.

Ref: This office letter No.5l82_.-’l'ouzi dt.10.12.2019.

‘Sir,

With reference to the subject cited above, I am to say that, Govt. in R St DM
Dec-tt., Odisha had been pleased to to allow the extinction of the Sairat source measuring an
area Ac.4.85 of Khata No.1, Plot l\lo.763 of village Jamunda Jungle subject to “IDCO shall
pay Rs.90,B0,000- as assessed by DD Mines, Talcher in his letter No.10576 dt.7.?.2011
towards the value of minor mineral to the extent of 1,2B,000 cum. available in the source
before the Sairat source is declared extinct." You have already acquired the said land for M/s
JSPL, Angel without paying the above money. In between so many years have been passed
and the rate of royalty and other dues has been revised as per 0MMC(Amendment rules
2016i

.|- a. _ I _ '

Hence, you are requested to deposit the following amount due against your
corporation (M/s JSPL) with the undersigned, immediately in order to regularize the official
record and avoid future audit.

Royalty r 12800Ucum. @ Rs.130/~ per cum = Rs.1,66,40,000.00

Dead Rent '

order 10ers}
EMF(5°/1|]

I I i i 1 1 P 1 | 1 l - | 1 u 1 | i r I I I nu

Total

' j—*-- Memo No.

I I I l I I I n n ; I I I I | s q I | n n ; q n ; ; n + | 1 q n | p |.1

\}._? 5.

= Rs. 35316.00
= Rs. 1s,e-4,000.00
= Rs. 832,000.00

I1 1 r - ~ - - 1 | r | - + I - n | i 1 I - - - | | | | r 1 i i i I I i i | r 1 r 1| | 1 | n n | n -1

. I __

=RS. 1,s1,?i1,31s.00 , ,, _

Yours fai_thful-ly-- ;= _
=5' ‘_ ‘imam

/LTah-asild r, Ba, £|

pl idt. 1-3 r" 9.,-3

_/. ' _\_~._"f;“' I ' Copy submitted to the Collector, Angul ,i’Sub-Collector, Angul for kind
J reformation

1-

-I.\.|.*6‘ ,. 1
"$‘>~§ ‘T"-1*‘ F Fag.‘

‘ii Fr

- _ F; ' -‘J ' '.

R-"\r\\~ O I‘ ‘ . ' -
‘ 1;" we I + . oh?’
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Sub

Ref:

TO

Sir

With reference to the subject cited above, I am to say that, you have been intimated
inat, Govt, in R & DM Deptt., Odisha had been pleased to to allow the extinction of the sairat source
measuring an area Ac.4.B5 of Khata No.1, plot No.763 oF village Jamunda Jungle subject tq IIDCo shall
pav Rs.90,80,000- as assesseo by DD lvlines, Talcher in his letter No.10576 dt.7.7.2011 towards the
value of minor mineral 1,28,000 cum. avaiiable in the source before the Sairat source is declared
extinct." You have already acquired the said land for M/s JSPL, Angul without paying the above money.
in between so many years have been passed and the rate of royalty and other dues has been revised as
Der OM lvlc(Amendment rules 2016).

So, you have been requested to deposit the following amount due against your
.oroorairon (M/s JSPL) with the undersigned. But, no reply has yet been received from your end in this

:re,;aro.

Hence, once again you are requested the to deposit the following amount, immediately
wrth the undersigned rn order to regularize the offlcial record and avoid future audit. 

:-
Royalty : i28000cum. @ Rs.130i- per cum = Rs,1,66,40,000.00 .i .

Dead Rent: = Rs. 35316.00

OFFICE OF THE TAHASILDAR BANARPAL
LetrerNo. 9(,tl lfouzi/ot. ?. /a 1,,)^' ) I ()' dt. ^1-/ 

\

The Chief General Manager (p&A),
OIIDC, IDCO Tower. Bhubaneswar

Deposit of Royalby against acquiring the Jamunda Jungle Stone Quarry No.1.

This office letter No.5182/Touzi dt.10.12.2019 and letter No.7z41lrouzi dt.28.9.2020.

= Rs. 16,64,000.00

= Rs. 8,32,000.00

Dl,lF(100/o)

E l,l F(5olo)

-Tota

Memo No

=Rs, 1,91,71,316.00

/dt

Yours faithfully

t}ts.,^r:a
oln ^ -

Tahasildar, Banarpal

kind information,.r . ,,\
J)1l.ra.yr><

Tahasildar, Eanarpal

CopV submitted to the Collector, Angul /Sub,Ccllector, AnBUI for favour of

. \) o\'
\i.\ ' ..ct

-oi.f' .(\v-\.' a'i'
...,\" .':) "..,o\

a-\i

1nY {u 
" 

'r-

Totai =Rs. 1,s1,?1,31s.0'0

a 5* .\

— l : -

OFFICE OF THE TAHASILDAR BANARPAL
Letter No. i,*':_,y 7 /Touzi/Dt. , y 51 _ 20 E

Tg I

The Chief General Manager (P8-tAfi.
OIIDC, IDCD Tower, Bhubanesv-tar

Sr.-b Deposit of Royalty against acquiring the Jamunda Jungle Stone Quarry No.1.

Ref: This office letter No.5182/Touzi dt.10.l2.20l9 and letter No.7241/ Touzi dt.2B.9.202U.

Sir

With reference to the subject cited above, I am to say that, you have been intimated
that. Govt. in R s DM Deptt., Odisha had been pleased to to allow the extinction of the Sairat source
measuring an area Ac.4.85 of Khata No.1, Plot l\io.763 of village Jamunda Jungle subject tg -“IDCD shall
pay Rs.9U,B0,0DO- as assessed by DD Mines, Talcher in his letter No.10576 dt.7.7.2U11 towards the
value of minor mineral 1,218,000 cum. available in the source before the Sairat source is declared
e:-rtinct.” You have already acquired the said land for M/s JSPL, Angul without paying the above money.
In between so many years have been passed and the rate of royalty and other dues has been revised as
oer OMMC{Amendment rules 2016).

So, you have been requested to deposit the following amount due against your
corporation {M/s JSPL) with the undersigned. But, no reply has yet been received from your end in this
regard. _ '

Hence, once again you are requested the to deposit the following amount, immediately
vvith the undersigned in order to regularlze the official record and avoid future audit.

Royaity : l2800Dcum. @ Rs.l30/- per cum = Rs.1,66,40,000.00

Dead Rent : = Rs. 35316.00

DMF{_lO%) = Rs. 16,64,000.00

EMF(5%) = Rs. s,32,000.o0
lI- - I I - - - - - - - - - - - 1 I I I I I I - I ' 4 i u r | | u I | I | I I I n I I I ; ¢ n a | | 1 | | - - | ; - | | . L | . . . , | | I . I ; + q ; ; 4 , p § p + I I | Q J - r n i I I I | II

Yours faithfully

Ta hasi-ldar, Banarpal
Memo No. _i’dt. '

_,_ Copy submitted to the Collector, Angel ,rSub-Collector, Angul for favour of kind information
_:_ -.., 1 I I kwfil Q}\p_\2:3_p9C

3‘ ,k_\‘“\" 0*“ Tahasildar, Eanarpal
.. i ,__,, Qk

r" cw-i "‘*‘I. 41"‘
nl qgho

. _ _ . _~ Q3001

-, A r‘ O1-, .
I ‘ -‘..' .\\L'l|

,a~;.,aanta
" ./' ‘J _.‘l ow,

Anurag Bai
77



OFFICE OF THE TAHASILDAR BANARPAL

Letter No. 2.1 [ -t llouztlDt. ,q , | ) ,. )F 20

The Chief General lvlanager (P&A),

OIIDC, IDCO Tower, Bhubaneswar

Depos,t of Royalby against acquirinq the Jamunda Jungle Stone Quarry No.1.

This offlce letter No.5182/Touzl dt.10.12.2019, letter No.72411 Touzi dt.28.9.2020 and

rener No.8617 dt.3. 12.2020.

= Rs, 35316.00

Sub:

Ret

Str

With reference to the above clted subject, I am to say that, you have been intimated

vrde this office letters under reference that, Go\t. ln R & DM Deptt., Odisha had been pleased to to

aiiow the extinctlon of the Sairat source measunng an area Ac.4.B5 of Khata No,L, Plot No,763 of village

Jamunda Jungle subject to the condition that, "IDCO shall pay Rs,90,80,000- as assessed by DD Mines,

Talcher rn his letter No.10576 dt.7.7 .2011towards the value of minor mineral of1,28,000 cum. available

in the source before the Sairat source is declared extinct." IDCO have already acquired the said land for

M/s JSpL, Angul without paying'the above money. In between so many years have been passed and the

rate of royalty and other dues has been revised as per O[4MC(Amendment rules ?016). But, No

response has yet been recieved in this regard. Now Go!t, in R & DM Deptt., Odisha as well as Dist.

Offlce, Angul is pressing hard for collection of outstanding dues from minor mlneral sour'€es|Such a big

anount attracts the higher authorities and belng discussed in every format.

Hence, once again you are requesled to deposit the following amount,

immediately with the undersigned in order to regularize the omclal record and avold future audit.

Royalty: 128000cum. @ Rs.130/-

Dead Rent :

DMF( 100/o)

EMF(5olo)

per cum = Rs,1,66,40,000.00

Total

= Rs. 16,64,000.00

= Rs. 8,32,000,00

=Rs, 1,91,71,316,00

Yours faithfully

""'ffi,t;f#''. ''.'\ MuroNo. 91 dg ldt )) ,t:,2tr10,,
a ,'f opV submitted to the ADM(Rev.), Angul/Sub-Col ector, Angulfor favour of kind information.

.\' ..\ t,Wr-r.ll)"
, ,.+" 

^n 
o.t'" Tal^as loaf'Banarpal

t " 
. .1r'elL'.sc,

..a \ :\'/'

' lrlh ''-n 'r:q' , ,ar
ro-

OFFICE OF THE TAHASILD.-’-“iR BANARPAL
"-~.._, Letter No. -T_"_>rT_i ,§'. ‘T /Touzi/Dt. l~- .--’ VJ ,- Q5‘?

T_"'|

The Chief General Manager (PM),
OIIDC, IDCO Tower, Bhubaneswar

Sub : Deposit of Royalty against acquiring the Jamunda Jungle Stone Quarry No.1.

Ref“ This office letter No.5182,r'Tou2i dt.10.12.2019, letter No.72-41,1 Touzi dt.28.0.2020 and
letter No.8617 dt.3.12.2020.

5|r_

With reference to the above cited subject, I am to say that, you have been intimated
vide this office letters under reference that, Govt. in R at DM Deptt., Odisha had been "pleased to to
aliow the extinction of the Sairat source measuring an area Ac.-4.85 of Khata No.1, Plot No.?63 of viliage
Jamunda Jungle subject to the condition that, “IDCO shall pay Rs.90,80,000- as assessed by DD Mines,
Talcher in his letter No.10576 dt.7.7.2011 towards the value of minor mineral ofl,2B,000 cum. available
in the source before the Sairat source is declared extinct.” IDCO have already acquired the said land for
Mrs JSPL, Angul without payingthe above money. In between so many years have been passed and the
rate of royalty and other dues has been revised as per OMMC(Amendment rules 2,016). But, No
response has yet been recieved in this regard. Now Govt. in R & DM Deptt., Odisha as well as Dist.
Office, Angul is pressing hard for collection of outstanding dues from minor mineral sources-.-Such a big
amount attracts the higher authorities and being discussed in every format.

Hence, once again you are requested to deposit the following amount,
immediately with the undersigned in order to regularize the official record and avoid future audit.

Royalty : 128000cum. @ Rs.130/- per cum = Rs.1,66,40,000.00

Dead Rent : = Rs. 35316.00 .

Di~’lFi10%) =re. 16,6-4,000.00
EMF(5%) =Rs. s,32,000.00

. . . . _ . . . - . . . - - . - ¢ + + + - - - - - - - - 4 - - l r h | 1 - n - I - n + 1 - - - - - ~ - r - + + + - - - - - - - I - I * + i + - - I ' ' ' ' - - ' - v - - - - - ' - - - - - * ' ' ' ' ' r ' * I + - - ' ' * * I

r .

Total =Rs.1,91,71,316.DO .. .. .- ..
|‘ ll. '. . .1 I

Your-s faithfully

 “=’.*i'?%=>-tr“
(‘ __f;__\ Tahasilidar, Banarpal
KY": " Memo No. §C'76g /dt. ,1)’ 'r _ 'i

ifRu,‘ Yopy submitted to the ADlVl(Rev.), Angul /Sub—Collector, Angul for favour of kind information.
'7' so M1; Jfilp5 icis , * - -/, ,\'~,r\ A 00"“ Tahasildaff Banarpai
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To

OFFICE OF THE TAHASILDAR BANARPAL

Letter No. / .1 ,-' lrouzi/Dt. .t ; . ' .:) , ,,. i . , l

The Chief General tvlanager (P&A),

OIIDC, IDCO Tower, Bhubaneswar

Deposit oF Royalty against acquiring the lamunda Jungle Stone Quarry No.1.

This oFflce lefter No.5182/rouzi dt.10,12.2019, Lett. No.7241rIouzi
dt.28.9.2020 and Letter No.8617 dt.3.12.2020, letter No.8967 / Touzi
dr.21,12.2020.

Sr.

In inviting a reference to the etters on the subject cited above I am to say
inai, It has been requested for depositlng Rs.1,91,71,316/-(Rupees one crore ninely one
ai(n seventy one thousand three hundred sixteen) only towards the value of minor mineral
ro the extent of 1,28,000 cum. available in the Jamunda Jungle Stone Quarry No,1 before
the sairat source is declared extinct." No communication has yet been made to the ISPL
from your offlce regarding payment of the following dues, District Off'lce, Angul has returned
the case record for extinction of Sairat source with the direction to realize the amount
before re-submission.

Sub:

Ref:

information.

Memo No. I ) ,). '/

Copy submitted to the

Hence, you are requested to make necessary arrangement for. depositing
r.he above amount due against M/s JSPL with the undersigned, immediately in order to
r.:,*r]iarize the oFFrcial record and avoid future audit.

ldt. : ,,

Collector, Angul /Sub-Collector,

'. \ .'oo 
-

: 
^i' . -ar

.".\ot''. o'S
o*1o''_ai$,"o\qs- (1';.nJ'

E \TOUZI\,Correspondence\Correcpoodence oll LR & Cess.docx
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OFF-CE OF Tl-lE T.-iii-i£‘iSlL[IlAF~i BANARPAL
Letter No ll '__ /Touzi,i"Dt. ;_,l = T *' 'l

I’

The Chief General Manager (P&A),
OIIDC, IDCO Tower, Bhubaneswar

Sub : Deposit of Royalty against acquiring the Jamunda Jungle Stone Quarry No.1.

Ref: This office letter No.5l82,---‘T-iziuzi dt.l0.t2.20l9, Lett. No.7241/Touzi
dt.28.9.2020 and Letter No.8617 dt.3.l2.2020, letter No.B967 1 Touzi
dt.21.12.2020.

Sir,

In inviting a reference to the letters on the subject cited above I am to say
tr-at. it has been requested for depositing Rs.1,91,71,316/-(Rupees one crore ninety one
alth seventy one thousand three hundred sixteen) only towards the value of minor mineral
to the extent of 1,2B,000 cum. available in the Jamunda Jungle Stone Quarry No.1 before
the sairat source is declared extinct." No communication has yet been made to the JSPL
from your office regarding payment of the following dues. District Office, Angul has returned
the case record for extinction of Sairat source with the direction to realize the amount
before re-submission. ~

Hence, you are requested to make necessary arrangement for depositing
drie above amount due against M/s JSPL with the undersigned, immediately in_order to
reguiarize the officiai record and avoid future audit.

Yours faithfully

3)/Q fl jaw
Tahas ar, Banarpal

Memo No. l .l ‘J /dt. _;,,'3 .,f__j-; y

Copy submitted to the Collector, Angul ,i’Sub-Collector, Angul for kind
information. _ ___)‘- -. . ‘D .,. .

Tahasiléazr, Eianarpa-l
.- - u I...
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Translated Page No.80 

 
 
Schedule XIV Form No. 511 

RECEIPT BOOK 

0717502 
Sl.No______________________ 

 
[ODISHA NIZARAT  PRAKRISHNA BOOK, 1963 RULE 31(i) NOTE] 

 

Book No__________123__________________________ Year 20 

 

Received from whom : Land Officer, IDCO, Bhubaneswar 
 
For what purpose DMF 16,64,000.00 

EMF   8,32,000.00 

 
Amount  
Rs.       P. 

In cash   Through E- Transfer 

Rs.24,96,000.00 
 
Against Stamp duty             Rs.24,96,000.00 

 
 
Total  (In words Rupees Twenty-four Lakh Ninety-Six Thousand only) 
 

 
 

Dt.25/03/2021 
 
 

Receiving officer 
 
 
 
O.S. Printing Office (Form) DTP-178-20,000 Bks 21-10-2011 
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Translated Page No.81 

 
Schedule XIV Form No. 511 

RECEIPT BOOK 

0717501 
Sl.No______________________ 

 
[ODISHA NIZARAT  PRAKRISHNA BOOK, 1963 RULE 31(i) NOTE] 

 

Book No__________123__________________________ Year 20 

 

Received from whom : Land Officer, IDCO, Bhubaneswar 
 
For what purpose Royalty  

  

 
Amount  
Rs.       P. 

In cash   Through E- Transfer 

Rs.1,66,75,316.00 
 
Against Stamp duty          

Rs. 1,66,75,316.00 
 
Total  (In words Rupees One Crore Sixty Six Lakh Seventy Five Thousand Three Hundred 
Sixteen only) 
 

 
 

Dt.25/03/2021 
 
 

Receiving officer 
 
 
 
O.S. Printing Office (Form) DTP-178-20,000 Bks 21-10-2011 
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Translate Page No.83 

Schedule XIV Form No. 139 

Form O 

(See Rule 110) 

Instruction regarding Sairat lease 

Intimation slip Sairat Sources 

 

Name of Tehsil Banarpal 

District Angul 

Case No. and Year Sairat Case No.26/2014-15 

Name of the Settlement Received Rs.1,66,75,316/- (Rupees 

One Crore Sixty Six Lakhs Seventy 

Five Thousand three Hundred 

Sixteen) towards Royality only for 

the year2020-21 vide Tahasil 

office, IDCO, Bhubaneswar in 

respect of Jamunda Jungle Stone 

quarry) 

Name of the Thana 

Number of the Settlement Thana 

Khata No. 

Particulars of Sairat 

Amount of money 

Instalment 

Period of lease  

 

Tehsildar 

 

The following particulars have been registered in the relevant registers. 

 

       Naib-Tehsildar 

 

 

 

Schedule XIV Form No. 139 

Form O 

(See Rule 110) 

Instruction regarding Sairat lease 

Intimation slip Sairat Sources 

 

Name of Tehsil Banarpal 

District Angul 

Case No. and Year Sairat Case No.26/2014-15 

Name of the Settlement Received Rs.1,66,75,316/- (Rupees 

One Crore Sixty Six Lakhs Seventy 

Five Thousand three Hundred 

Sixteen) towards Royality only for 

the year2020-21 vide Tahasil 

office, IDCO, Bhubaneswar in 

respect of Jamunda Jungle Stone 

quarry) 

Name of the Thana 

Number of the Settlement Thana 

Khata No. 

Particulars of Sairat 

Amount of money 

Instalment 

Period of lease  

 

Tehsildar 

 

The following particulars have been registered in the relevant registers. 

 

       Naib-Tehsildar 
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/

To,
The SarPanch
Badakerjang GP,
Angul, Odisha

Subject: Request for enquiry & re-assessment of Rl Report of Jamunda Jungle

Pahada(Query No.1) based on public objection/grievance'

Respected Madam,

with reference to our petition dated, 1Oth Apri|24, on 9th May',24, on 27th May',24 &

on 24th June'Z| to The District Administration keeping your good self in loop & further

with reference to captioned subject, please find details for your kind perusal &

necessary action.

There is a hill(Pahada)area of about 10.36 acres in Jamunda Jungle village area under

Badkerjang G.P. of Banarpal Tehsil, Angul.

. We've found/noticed illegal and unfair means adopted to grant lease of a hilliparbat

area covering about 10.36 Acres (including Jamunda Jungle Mines No.1) situated in

Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of
JSPL company.

As per Rl report attached in case lease record, we've found/observed some
irregularities had been done.

Requesting your good self & initiate enquiry & re-assessment of Rl Report of
Jamunda Jungle Pahada(Query No."l) based on public objection/grievance.

Looking forward for faster & positive response to protect rights of public, to protect
national asset(minor minerals) & to act as per Law of The Land.

Thanking you

Youls Faithfullv.
6e0-., b"ek

Satam Patnaik
(Village Core Committee Memeber)
Sudarshanpur
Badakerjang
Angul
Odisha
M: 8527070196
Emarl: satam.oatnaik@qmail.com

Encl:

\^qatr\P\a\ g"t;|
Prcsldenl

Brd*crf rng Villrg! Commtiict
Argul

/-*.*. J, c.n \ c-\r.qlr a.,

S.Gr*x,
!rdrkr{r4 Vilhgr Cornailtio

Angul

. . Copy. of Public petition dated 24th June'24 to District Administration.
t.at-ttf L-1 '.rrr.1.r rr

a r -r-,"riht r
atfi t l:'t
&.?.odt

L&kcre5ns q.P

Annexure - 3

1-3’

‘t

Date: 513106 cglfifiv

To,
The Sarpanch
Badakerjang GP,
Angul, Odisha

Subject: Request for enquiry & re-assessment of Rl Report of Jamunda Jungle
Pahada(Query No.1) based on public objection/grievance.

Respected Madam,

With reference to our petition dated, 10th April‘24, on 9th May’24, on 27th May’24 &
on 24th June‘24 to The District Administration keeping your good self in loop & further
with reference to captioned subject, please find details for your kind perusal &
necessary action.

There is a hil|(Pahada)area of about 10.36 acres in Jamunda Jungle village area under
Badkerjang G.P. of Banarpal Tehsil, Angul.

We’ve found/noticed illegal and unfair means adopted to grant lease of a hill/parbat
area covering about 10.36 Acres (including Jamunda Jungle Mines No.1) situated in
Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil) in favour of
JSPL company. A

As per Rl report attached in case lease record, we’ve found/observed some
irregularities had been done.

Requesting your good self & initiate enquiry & re-assessment of RI Report of
Jamunda Jungle Pahada(Query No.1) based on public objection/grievance.

Looking forward for faster & positive response to protect rights of public, to protect
national asset(minor minerals) & to act as per Law of The Land.

Thanking you 8L\\"\9“"\
Y F _thf H B President

ours ar u v. IdIhI']Il'lgVillIg!Commltt
'5S'@.1Z==- 09J14e' A r ”. "9"Satam Patnaik

(Village Core Committee Memeber)
Sudarshanpur
Badakeflang
Angul

M: 8527070196 WNW
Email: satam.patnaik@grnail.com "d“"'|"'l Vmlii c°fl'lfl1m"

Angul
Encl:
- Copy of Public petition dated 24th June’24 to District Administration.

In fn)'?i*r.1- r’"”'?f.I'*”l
.1; I3“?

fimnaneh
miflebng GR

Odisha -74“"“‘"“‘*==~=*<§\<'-*1 ‘°=iQ\~ra\»\
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. Copy of Rl report from case lease rocks proved by Banarpal -Tehsil through RTI
application.

Coov To:

1- The Governor, Odisha
2- The CM, Odisha
3- The Lokayukta, Odisha .

4- The Chief Secretary, Govt of Odisha.
5- The Revenue Secretary, Govt of Odisha.
6- The Secretary Steel & Mines, Govt of Odisha.
7- The Director Mines, Odisha.
8- The Dy. Director Mines, Talcher Circle, Angul.
9- The CGM(Land), IDCO, Bhubaneswar.
10- The RDC, Sambalpur, Odisha.
'1 1- The DM & Collector, Angul.
12- fhe ADM(Revenue), Angut.
13- The Sub-Collector, Angul.
14- The Tehsildar, Banarpal, Angul.

. 15- The SP, Angul.
16- The SDPO, Angut.
17- The llC, lndustrial Police Station, Nisha, Angul.
18- The DFO, Angul Division, Angul.
19- The RCCF, Angul Circle, Angul.
20- The PCCF, Odisha.
21- The Public Grievance Cell,NGT.
22-The ED & Plant Head, JSPL, Angut.
23- The Chairman, JSPL, Angul.
24- fhe President, Village Committee, Badakerjang, Angul.
25- The President, Village Committee, Jamunda, Angul.

- Copy of RI report from case lease rocks proved by Banarpal -Tehsil through RTI
application. -

Copy To:
1- The Governor, Odisha
2- The CM, Odisha
3- The Lokayukta, Odisha .
4- The Chief Secretary, Govt of Odisha.
5- The Revenue Secretary, Govt of Odisha.
6- The Secretary Steel & Mines, Govt of Odisha.
7- The Director Mines, Odisha.
8- The Dy. Director Mines, Talcher Circle, Angul.
9- The CGM(Land), IDCO, Bhubaneswar.
10- Tl‘e RDC, Sambalpur, Odisha.
11- Tl‘e DM & Collector, Angul.
12- The ADM(Revenue), Angul.
13- The Sub-Collector, Angul.
14- Tl‘e Tehsildar, Banarpal, Angul.
15- The SP, Angul.
16- The SDPO, Angul.
17- The IIC, Industrial Police Station, Nisha, Angul.
18- The DFO, Angul Division, Angul.
19- The RCCF, Angul Circle, Angul.
20- The PCCF, Odisha.
21- The Public Grievance Ce|l,NGT.
22- The ED 8. Plant Head, JSPL, Angul.
23- The Chairman, JSPL, Angul.
24- The President, Village Committee, Badakerjang, Angul.
25- The President, Village Committee, Jamunda, Angul.
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. qoo8G atdrng, G,o6aQG'l6r qlflqo8lgo
OFFTGE OF THE SARAPANGH, BADAKERJANG GRAM PANCHAYAT

ATlpO-BADAKERJANG, DIST- ANGUL, PIN-759143 (ODISHA)

Ref. No.

To
The Tehsildar
Banarpal
Angul

Subject: Updated RI report of Jamunda.Iungle Mines.

I)ear Sir-

Chirasmila Pradhan
Sarpanch
Badakerjang GP
Angul. Odisha
M: 099384 46525

n o'
g"'*a"'/

c-+#ff1
Sarapano

Date: :.e-07-9.-"ly

With ret'erence to grievance received from villagers(of Badakerjang & .lamr.rnda) & with
reference to captioned suhject. please tind details tbr l our kind perusal.

As n'ientioned. u-e ne'ed foilowing details of Jamunda.lungle N{ines.
l. Distance of Jamunda Jungle Mines tiom PWD road connecting Badakerjang & Jantuncia.
2. Distance of anl near by habitat(Sahi/Basti/village) fi'om Jamunda .lungle Mines.
-.1. An) place of worship(of anl religion) near Jamunda Jungle Mines & distance of the same

lrom iamunda .lungle Mines.

Rc'cluesting your good sellto direct concern RI(RI Badakerjang) to do tire enquiq'& sherc
repon o1'the above mentioned points on high prioritl'.

Looking fomard for positive & faster response to revert grievance olvillagers.

Thanks & Regards

A+",

Copv To:

l- The SLrb-Collector. Angul.
2- 

-fhe 
ADM( Revenue). AnguJ.

3-'l-he DM & Collector. An_qul.
,1- -fhe 

RDC, Sambalpur.

5- 
-l 

he DDM. l'alche r Circle.

6- fhe Director Mines" Gort of Odisha

|dakerepng OB

{**'''

o. cc012

1l

Annexure - 4 (colly.)
. "crease ordrea, eoeooora grnrasrae
OFFICE OF THE SARAPANCH, BADAKERJANG GRAM PANCHAYAT

AT/PO-BADAKERJANG, DlST- ANGUL, PIN-759143 (ODISHA)

Ref. No. Date: R2-0? - ,9\,-_-_-gr

To
The Tehsildar
Banarpal
Angul

Subject: Updated RI report of Jamunda Jungle Mines.

Dear Sir.

With reference to grievance received from villagers('of' Badakerjang & Jamunda) & vvitli
reference to captioned subject. please fi nd details for your kind perusal.

As mentioned, we need following details oflarnunda Jungle Mines.
l. Distance of.lamunda Jungle Mines from PWD road connecting Badakerjang & Jannrnda.
2. Distance of any near by habitat(Sahi.r’Basti/village) from Jamunda Jungle Mines.
-1
"I-. Any place of worshiplof any religion) near Jamunda Jungle Mines & distance ofthe same

from Janiunda Jungle Mines.

Requesting your good self to direct concern R11 Rl Badakerjang) to do the E‘l'1C]tlit'}*' & share
report of the above mentioned points on high priority.

Looking forward for positive & faster response to revert grievance of villagers.

Thanks & Regards

. A '1'ti
Cjiirrrsmitrr Prarllmn  W
Sarpanch Sarapal-‘Q
Badakerjang GP Pdakaé Ga
Angul. Odisha pug A
M: 099384 46535

Cop}-' To: '
l- The Sub-Collector. Angul.
2- fihe AI).M(Re\*enue). Angul.

- The D}/l & Collector. Angul.
- The RDC, Sarrrbalpur.
- Ffhe DDM. Talcher Circle.
- The Director Mines. Govt ol‘OdishaQLIIPLJJ

Q Q0177

Dy ,1
Q0il3’l¢W0 ii

p,f,r-r1li“”
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#4
Letter No.l13/ darc.31,07.2024

Subi

Ref:-

5ir,

With rcference to the sublect clted above, I am to submit hercwilh the

information as sough by 5arpanch, Badkeriang GP which ls as follows.

i, Sarpanch, Eadkerjang GP sought lnformatlon refarding the Mountain presenl

within the bound?ry ofJlndal Ltd., acquired by 10C0, bcarln8 plot No' 763, Kisao'

Patita {previouslY the kisam was Parbat), Holdin8 No. 279/494, RT' lDC0, Ac 10 35'

ii. The Maihika- Tukuda road is present beside the said mouniain at an approximate

distance of 150m.

iii. One relitious place (Matha)is sltuated at an approximate dislance of 250m from

the said mou ntain,

This is for favour of kind information

).-''^

\s
To

The Tahasildar, Banarpal.

Subnlission of inquiry report on the appllcation oISarpanch, Badkcr]ang 6P

Tahisil office Memo No, 5053 dt, 30.07,2024.

\2

Yours faith[ully

#-_
R"ucn,.re ilspector

Badkeriang

l-t.

fficu-s.unn".

is
-*""'J-.

,1-/_
f

x“

i9

H-'-T’
in U’! 3"

OFFICE or THE REVENUE ursracrort moxarwtrre
Letter No.ll'5/ daic.31.07.2024

To

The Tahasildar, Banarpal.

Sub:- Submission of inquiry report on the application offiarpanch, Badkerjang GP.

Ref;- Tahasil office Memo No. 5053 dt. 30.07.2024.

Sir,

With reference to the subject cited above, i am to submit herewith the
information as sough by Sarpanch, Badkerjang GP which ls as follows.

i. Sarpanch, Badkerjang GP sought information refiialrding the Mountain present
within the boundary ofilndal Ltd., acquired by IDCO, bearing plot No. 763, Kisarn-
Patita [previously the kisarn was Parbat), Holding No. 2?9/494, RT- IDCO, Ac 10.36.
The Majhika- Tukuda road is present beside the said mountain at an approximate
distance of 150m.

iii. One reiigious place ( Matha] is situated at an approximate distance of 250m from
the said mountain.

Q-I

II.

This is for favour of kind information.
Yours faithfuily

Revenue Inspector
Badkeflang

iii I heJgrt?‘

CamScanner
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ph.: 06764-229323(O), E-mait: tah.bana_od@nic.in

LetterNo. 6391 lot. sN.oS'zoL\
To

The Sarapanch,

Badakerjang Gp, Angul.

Sub: Compliance on Grievance petitioned by Sarpanch Badakerjang, Angul regarding updatedRl report of .lamunda Jungle mines.

5ir,

With a reference to the subject cited above,
Badakerjang is attached herewith for your information,

Encl:- R.l. ReDort

I am to say that the report of R.l.

Yours Faithfully,

Memo. No. 639{ loate. Ag. Ot,.)oZ\1

Copy To the Sub-Collector, Angul for a favour of your kind information.

Eiz;;7
Tahsildar, f.n?rffii

lL<94
Cda 

h s i I d;r,&-rgkrr ! "\

,.noffi.,
Memo. r\ro. 6 31oj /o"t". Ag. og . Ag Ly
Copy to the DM & Coliecto4 Angul for a favour of your kind information.

Annexure- V

GB (-un,s.urn".

QFFIQE QF 1gE;rAHis_1LQ5R:BAI*LA_3m
Ph.: 06764-229323(0), E-mail:taha.bana¢t1d@fiiCll1

Letter No. 63°F} /Dt. -13'-05-167-‘1
To

The Sarapanch,

Badakerjang GP, Angul.

Annexure- V

Sub: Compliance on Grievance petitioned by Sarpanch Badakerjang, Angul regarding updated
RI report ofiamunda Jungle mines.

Sir,

With a reference to the subject cited above, I am to say that the report of R.!.
Badakerjang is attached herewith for your information.

Enci:- R.|. Report

Yours Faithfuliy,

@Jahsil 
Memo. No. 6 3512’ /Date. 113-02 '-9'92”

Copy To the Sub-Coilector, Angul for a favour of your kind information.

Tahs%Q al

Memo. No. 6399 /Date, ,Qg.ag,;U1>;_\7
Copy to the DM 8; Collector, Angui for a favour of your kind information.

Tahsfldar

gCamScanner
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Froml Satam Patnaik <sata nt. natnaikla gmail,conr>

Date: 28 October 2024 at 1l:ll:16 AM IST
To: .llgSCS.ltt@ r.!gj:t
Cc: mo.anqulair'gor'.in, ddm Talcher
<tltlnr.talchcrta'orissanrinerals.gor.iq>, dilnrines otlishaiir reclilfur ail.crxtt, Ilevscc.orlir ni

c.in, csori(ii ori.nic.inr Rdcsbolri nie.in, J)rn-

rBgull.anic.in, Admangul,olnic.in,I-rroanguliri'gmail.com, cgmland, itlco.in, lali.hana-
rud ir n ic.in, lokav u kta.od ishalri'grrr. in

Subject: Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul.

Date: 28-10-2024

To

The Add. Chief Secretary,

Steel & Mines Department,

Govt of Odisha.

Subject: Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul.

References:

l- Petition submitted in the court ofl.okayukra Odisha on 08-08-2024.
2- Letter to The DDM. Talcher & The Tahsildar. Banarpal from The Asst. Collector.. Pad R&Ii
to enquire about the matter based on ihe latter from The Dy Sectetarv. Steel & Mines
Department, Govt of Odisha to The Collector, Angul.
3- Representations dated 10-04-2024. dated 09-05-2024. dated 27 -05-2A24 & dered 77-05-
2024 submitted to the Collector. Angul with copies ro 24 Govt. Officials starting lrcm tlre
Governor of Odisha to the President. Janrunda Jungle. Angul. Odisha.
4- Representation dated 25-06-2024 submiued to The Sarpanch, Badakerjang GP r.o conduct
an enquiry with actual RI report.

5- RI's report based on the petition from The Sarpanch.
6- Report from Office of The SE. R&B Division. Angul regarding PWD Road.
7- No information & document available with oflice of rhe DDM, Talcher Circie ic:i,ardinq
Assessment of Jamunda Jungle Mines & Case Record of Jamunda Jungle Mines.
8- No information & documcnt available with Office of CGM(Land).IDCO r.egarding
Assessment ofJamunda Jungle Mines & Case Record ofJamunda Jungle N{ines.
9- Complete case record(certified) <rf Jamunda Jungle Mines from the ofllce of rahasilcar,
Banarpal.

Respected Sir,

with reference to captioned subject & above mentioned references. please find public petirion
for the illegal and unfair means adopted to grant mining lease of a hill area covering about
10.36 Acres (Jamunda Jungle Chota pahada) situated in Jamunda Jungle village area under

Annexure - 5

From: Satam Patnaik <satam.patnrtikt?i"gmail.com>
Date: 28 October 2024 at 11:11:16 AM IST
To: dsmsec.or§£iTEnic.i11
Cc: mo.angulFtr%",,ot*.in, ddm Talcher
<tldn1.talcher(uiforLssan|inera,ls.gov,irr>, tlirmines titlisharfi;redii'fmail.cum, Rcvscc.titit’rr-ni
_e_.j11_, cst1|'itfi"=ori.nic.in, Rdcsb|1i’rt'-*nic.in, QE
anguiei-nic.in, Ad:nat1guItriTrr1ic.in, i.ariang1|li'2i“-g mail.c-om, cgmlarrd-.'iii"itlcu.in, tah.bana-
tidi‘ii'=nic.in, loka\'ukta.odisl1aFEriH, in-'.in
Subject: Mining Scan1(Jamunda Jungle Stone Mines) by JSPL Angul.

Date: 28-1 0-2024

To
The Add. Chief Secretary,
Steel & Mines Department,
Govt of Odisha.

Subject: Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul.

References:
1- Petition submitted in the court of Lokayukta Odisha on 08-08-2024.
2- Letter to The DDM, Talcher & The Tahsildar. Banarpal from The Asst. Collector. Pad Rf-t:R
to enquire about the matter based on the latter from The Dy Sec-tetary. Steel 8:: Mines
Department, Govt of Odisha to The Collector, Angul.
3- Representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 & dated 27-05-
2024 submitted to the Collector, Angul with copies to 24 Govt. Officials starting from the
Governor of Odisha to the President. Jamunda Jungle. Angul, Odisha.
4- Representation dated 25-06-2024 submitted to The Sarpanch, Badakerjang GP to conduct
an enquiry with actual Rl report.
5- Rl‘s report based on the petition from The Sarpanch.
6- Report from Office ofThe SE. R&B Division, Angul regarding PWD Road.
7- No information & document available with Office of The DDM, Talcher Circle :egarding
Assessment oflamunda Jungle Mines & Case Record of Jamunda Jungle Mines.
8- No information 8: document available with Office of CGM(Land).lDCO regarding
Assessment oflamunda Jungle Mines & Case Record of Jamunda Jungle Mines.
9- Complete case record(certified) of Jamunda Jungle Mines from the office of Tahasildar,
Banarpal.

Respected Sir,

With reference to captioned subject 8: above mentioned references, please find Public petition
for the illegal and unfair means adopted to grant mining lease ofa hill area covering about
10.36 Acres (Jamunda Jungle Chota pahada) situated in Jamunda Jungle village area under

Anurag Bai
88



Badkerjang G.P. (Banarpal Tehsil), District-Angul, Odisha in favour of JSPL Company by

bypassing compliance as per rules and regulations and provisions of different mining laws/

Revenue laws/ Environment laws/ rules of State Govt.

& by suppressing facts to general public.

(i) There is a hill (Chota Pahada) area of around I 0.36 Acres in Khata No.0l , plot No.763l I in
Jamunda Jungle village area under Badkerjang G.P of Banarpal Tehsil, Angul, Odisha. We

came to know from local Revenue Office that lease ofthat hill area has been granted to JSPL

recently in the name of Jamunda Jungle quarry No.l Q',lew).

There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but

due to public demand and objections from air & noise pollution point of view. that stone mine

was stopped since last 2009.

(ii) Panchayat people could not object to this before the lease granted because district

administration have not issued any Govt. notice/ Gram panchayat notice/ Villager notice prior

to handling over to JSPL. We came to know during lst week of April, 2024 when a group of
people claiming themselves as employees ofa company -JSPL started survey and demarcation

of the hill area for a stone query to instal their big crusher machines, Hence cause of action

arises to file this petition.

(iii) We have submitted our representations dat€d 10-04-2024. dated 09-05-2024. dated 27-05-

2024 & dated 27 -05-2024 to The Collector, Angul fbr an enquiry but he did not respond till
date, hence this petition to this Hon'ble court.

(iv) We have also submitted our representation dated 25-06-2024 to The Saroanch, Badakerjang

GP to conduct an enquiry about the same & to get an updated RI report about the same.

(v) Manipulated field inspection report submitted by RI-Tubey on dated l5-12-2015 clearly

deviates "Orissa Land Reforms Act, 1960", which represent corrupt & soft heartiness of
concern officials towards JSPL as the Act clearly indicate that no lease can be granted fbr

mining purpose ifthere is existing habitat, public road. temple & grown up trees in and around

(within 1000 metres distance) of mining points.

Fake and manipulated field inspection report was issued in favour of JSPL by the then RI-
Tubey under the administrative control ofthe then Tahdildar. Banarpal & Sub-Collector, Angul.

which violates tampering the Govt record by altering & concealing the actual records/ facts.

Findings From RI Report dated 3l-07 -2024:

(a) Habitats / village (Naik sahi) is in close proximity i.e. less than 200 mtrs from the mining

points.

(b) Only one temple ofthe area and hindu sanatan matha ofthe region are in just bottom ofthe
hill. i.e.250 mtrs tiom the mining points.

Badkerjang G.P. (Banarpal Tehsil), District-Angul, Odisha in favour of JSPL Company by
bypassing compliance as per rules and regulations and provisions of different mining laws/
Revenue lawsf Environment laws/ rules of State Govt.
& by suppressing facts to general public.

(i) There is a hill (Chota Pahada) area ofaround 10.36 Acres in Khata No.01, plot No.763/l in
Jamunda Jungle village area under Badkerjang G.P. of Banarpal Tehsil, Angul, Odisha. We
came to know from local Revenue Office that lease of that hill area has been granted to JSPL
recently in the name ofJamunda Jungle quarry No.1 (New). .
There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but
due to public demand and objections from air & noise pollution point of view, that stone mine
was stopped since last 2009.

(ii) Panchayat people could not object to this before the lease granted because district
administration have not issued any Govt. notice/ Gram panchayat noticef Villager notice prior
to handling over to JSPL. We came to know during 1st week ofApril, 2024 when a group of
people claiming themselves as employees of a company —JSPL started survey and demarcation
of the hill area for a stone query to instal their big crusher machines, Hence cause of action
arises to file this petition.

(iii) We have submitted our representations dated 10-04-2024, dated 09-05-2024, dated 27-05-
2024 & dated 27-05-2024 to The Collector, Angul for an enquiry but he did not respond till
date, hence this petition to this Hon’ble court.

(iv) We have also submitted our representation dated 25-06-2024 to The Saroanch, Badakerjang
GP to conduct an enquiry about the same & to get an updated Rl report about the same.

(v) Manipulated field inspection report submitted by RI-Tubey on dated 15-12-2015 clearly
deviates “Orissa Land Reforms Act, 1960“, which represent corrupt & soft heartiness of
concern officials towards JSPL as the Act clearly indicate that no lease can be granted for
mining purpose ifthere is existing habitat, public road. temple & grown up trees in and around
(within 1000 metres distance) of mining points.

Fake and manipulated field inspection report was issued in favour of JSPL by the then R1-
Tubey under the administrative control of the then Tahdildar, Banarpal & Sub-Collector, Angul,
which violates tampering the Govt record by altering & concealing the actual records/ facts.

Findings From RI Report dated 31-07-2024:
(a) Habitats / village (Naik sahi) is in close proximity i.e. less than 200 mtrs from the mining
points.

(b) Only one temple of the area and hindu sanatan matha of the region are injust bottom of the
hill, i.e. 250 mtrs from the mining points.
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(c) There is no lransport road close to the mines for the purpose of mining activity but the only

PWD road connecting from Jamunda jungle to Badakerjang is passing through the proposed

mine area within a distance of 150 metres from the mining points. This PWD road is the only

connecting path between SH-63 to NH-55 & connecting 5 Gram Panchayats & 9 villages

to NH-55.

(d) There is huge no oftrees growth. more than 5000 trees over the said plot.

(e) Since thousands and thousands of both private and Govt. land ofour village area have

already been acquired for the company" the landless people and others having much less than

the nominal quantity of land are cultivating rabi phasal in and around the hill area covering

about 8 acres, making the land agricultural standard for their livelihood.

Fake & Manipulated Assessment By Office Of The DDM, Talcher Circle:
We pray to office of your goodself to ask them to fumish details related to evaluation method

adopted by Dy. Director Mines (DDM) to grant/ approve Jamunda Jungle lease in favour of
IDCO/JSPL. Measurement was done by the Deputy Director Mines for 128000 Cum Quantity
(2.6 lacs ton approx.) during 07.07.201 I . Methodology of assessment followed by DDM was

made towards partial assessment ofthe hill area. Assessments ofthe entire hill area (Mine area)

have not intentionally done to damage Govt. revenue. Since survey has not been done. then

actual assessment of quantity is quite suspicious as proper process corroborating to relevant

laws/ Rules have not been followed.

NOTE:
. No documents related to assessment done ofthe said mines & no case record oflhe said mines

is available with the office of the DDM & not even with IDCO(Refer: Reply of RTI from DDM
& [DCO).

(vi) Reason of lease given to JSPL ofa running mines should be known to the general public /
nearby villagers. Request to ask them to share motive for giving lease and also, request to share
project report of that particular mines area ( I 0.36 acres), if any.

(vii) This is a specific case ofserious corruption and illegally violation ofrules and regulations
and provisions of different mining laws/ Revenue laws/ Environment laws/ rules of State Govt.
of Odisha where the corrupt Govt. officials may have been obliged by the company to favour
the corruption and illegalities in favour ofthe said companv. This is a fit case to hand over to
the vigilance enquiry under the provisions ofLokayukta Act.

PRAYER

' Under the above facts and circumstances. necessary order as deemed proper may kindly be
passed in this regard in the inrerest ofjustice at the earliest. we pray your good office to direct
the concern Govt. ofrcials more pa(icularly the Tahasildar, Banarpal and the Collector, Angul

\-

(c) There is no transport road close to the mines for the purpose of mining activity but the only
PWD road connecting from Jamundajungle to Badakerjang is passing through the proposed
mine area within a distance of 150 metres from the mining points. This PWD road is the only
connecting path between SH-63 to NH-55 & connecting 5 Gram Panchayats & 9 villages
to NH-55.

(d) There is huge no of trees growth, more than 5000 trees over the said plot.

(e) Since thousands and thousands of both private and Govt. land of our village area have
already been acquired for the company, the landless people and others having much less than
the nominal quantity of land are cultivating rabi phasal in and around the hill area covering
about 8 acres, making the land agricultural standard for their livelihood.

Fake & Manipulated Assessment By Office Of The DDM, Talcher Circle:
We pray to office of your goodself to ask them to furnish details related to evaluation method
adopted by Dy. Director Mines (DDM) to grant/ approve Jamunda Jungle lease in favour of
IDCO/JSPL. Measurement was done by the Deputy Director Mines for 128000 Cum Quantity
(2.6 lacs ton approx.) during 07.07.2011. Methodology of assessment followed by DDM was
made towards partial assessment of the hill area. Assessments of the entire hill area (Mine area)
have not intentionally done to damage Govt. revenue. Since survey has not been done, then
actual assessment of quantity is quite suspicious as proper process corroborating to relevant
laws/ Rules have not been followed.

NOTE:
- No documents related to assessment done of the said mines & no case record of the said mines
is available with the office of the DDM & not even with lDCO(Refer: Reply of RTI from DDM
& IDCO).

(vi) Reason of lease given to JSPL ofa running mines should be known to the general public /
nearby villagers. Request to ask them to share motive for giving lease and also, request to share
project report ofthat particular mines area (10.36 acres), ifany.

(vii) This is a specific case of serious corruption and illegally violation of rules and regulations
and provisions of different mining laws/ Revenue laws/ Environment laws! rules of State Govt.
of Odisha where the corrupt Govt. officials may have been obliged by the company to favour
the corruption and illegalities in favour of the said company. This is a tit case to hand over to
the vigilance enquiry under the provisions of Lokayukta Act.

PRAYER
- Under the above facts and circumstances. necessary order as deemed proper may kindly be
passed in this regard in the interest ofjustice at the earliest. We pray your good office to direct
the concern Govt. officials more particularly the Tahasildar, Banarpal and the Collector, Angul
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to immediately stop processing any land related matteri blasting permission ofthat hill area till
disposal of this petition.

. We pray to your good office to pass an appropriate order to initiate
"QUANTITY REASSESSMENT OFTOTALAREA OF 10.36 Acres in Khata No.0t, ptot
No.763/l of Jamunda Jungle" granted in favour of the private company - JSpL and initiate
public auction, if Govt. at all desire for revenue but with current price by following all processes
and modalities as per Mining Acts/Rules for rvhich this petitioners shall ever pray.

' we pray to of'fice of your good self to initiate strict legal action against the then officers of
Mining Department & as well as the oflicers of Revenue Department who all were involved in
this scam/ gross violation. And also to initiate strict legal action against the current DDM,
Talcher Circle for intentional inaction to cover up this matter(scam) even after received letter
from The Steel & Mines Department. Govt of Odisha to enquire into the matter.

I have full faith on the present Government & their governance for a positive
outcome.Looking forward fbr proactive & faster response f'rom office of your good self to
safeguard National Interest.

Thanks & Regards

Satam Patnaik

C/o: Shri Bala Krushna Pattanaik Trust
6th Lane, Amalapada,
Angul

Odish

PIN-7591 22

M:8527070196
Email: sutnln.l.:a[naik rlglrai l.ronr

Copy To:

| - The Mining Officer, Angul
2- The DDM, Talcher Circle, Talcher.
3- The Director Mines, Govt of Odisha.
4- The Secretary. Revenue & Disaster Management, Govt of Odisha.
5- The Chief Secrerary, Govt of Odisha.
6- The Revenue Divisional Commissioner (ND), Sambalpur.
7- The DM & Collectoq Angul.
8- The ADM(Revenue), Angul.
9- The CGM(Land), IDCO, Bhubaneswar.
l0- The LAO(General). Angul.
I I - The Tehsildar, Banarpal, Angul
l2- The Chairperson. Lokayukta, Odisha.

to immediately stop processing any land related matter! blasting permission of that hill area till
disposal of this petition.

- We pray to your good office to pass an appropriate order to initiate
“QUANTITY REASSESSMENT OF TOTAL AREA OF 10.36 Acres in Khata No.01, plot
No.763/l of Jamunda Jungle” granted in favour of the private company - JSPL and initiate
public auction, ifGovt. at all desire for revenue but with current price by following all processes
and modalities as per Mining .Acts/Rules for which this petitioners shall ever pray.

' We pray to office of your good self to initiate strict legal action against the then officers of
Mining Department & as well as the officers of Revenue Department who all were involved in
this scam/ gross violation. And also to initiate strict legal action against the current DDM,
Talcher Circle for intentional inaction to cover up this matter(scam) even after received letter
from The Steel & Mines Department, Govt of Odisha to enquire into the matter.

l have full faith on the present Government & their governance for a positive
outcome.Looking forward for proactive & faster response from office of your good self to
safeguard National Interest.

Thanks & Regards

Satam Patnaik
C/o: Shri Bala Krushna Pattanaik Trust
6th Lane, Amalapada,
Angul
Odish
PIN-759122
M: 8527070196
Email: satan_1.p:1t,r1ail<:'i1g_j;_tti1iai_l.cti111

Copy To:
1- The Mining Officer, Angul
2- The DDM, Talcher Circle, Talcher.
3- The Director Mines, Govt of Odisha.
4- The Secretary. Revenue & Disaster Management, Govt of Odisha.
5- The Chief Secretary, Govt of Odisha.
6- The Revenue Divisional Commissioner (ND), Sambalpur.
7- The DM & Collector, Angul.
8- The ADM(Revenue), Angul.
9- The C GM(Land), IDCO, Bhubaneswar.
10- The LAO(General), Angul.
I 1- The Tehsildar, Banarpal, Angul
12- The Chairperson, Lokayukta, Odisha.

Anurag Bai
91



GOVERNMENT OF ODISHA

STEEL & MINES DEPARTMENT

N. 9t1 f, 
t1 

,s&M, Bhubaneswar dated D I t tl ltoZrl
sM-MC3-GV-o055-2024

From

Sri Rajesh Prasad Nayak

Deputy Secretary to Government

To

The Direclor. Minor Minerals. Odtsha

The Collector & DM, Angul

Sub: - E-mail Petition dated 28.10.2024 of Sri Satam patnaik of village Badakerjang,
regarding the mining scam (Jamunda Jungle stone mines) by JSpL Angul.

Sir,

ln enclosing herewith, a copy of the e-mail petition dated 2g.i0.2024 of Sri Satam
Patnaik of village Badakerjang, I am directed to request you to enquire into the matter &
take necessary steps as per rules to redress the petitioner's grievance and submit
compliance/ action taken report thereof to this Department at the earliest.

/ours faithfully,

Deputy Secretary to Government

ttu^oNo.c1L165sy, Dt. o2f tl laoz\
copy along with encrosure fo*arded to DDM Tarcher/MC-H section vide e-mair(

steelminesmc3@omail.com) for inforrnalion and necessary action. 
Q,e-xc* s z .t r tt)r,

Deputy Secretary io Government

n,1"11or.rot?Y,66rsnr, Dt.o? ltt ) p-"21

Copy fonrvarded to petitioner Sri Satam patnaik, vide e-mail:
satam,patnaik@gmail.com for information.

Q'*,, ,.,t'u
Deputy Secretary to Government

ffi
stvr-Mc3-GV -4055-2024to1t2024

Annexure - 6 (colly.)
_-_ GOVERNMENT o|= ODISHA

STEEL s MINES DEPARTMENT
**i:**

No. 1 ql-1 ,/S8-M. Bhubaneswar dated 5 ;1 /U /Q20Q17

SM-MC3-GV-0055-2024

From

Sri Rajesh Prasad Nayak

Deputy Secretary to Government

To

[he Diregtgr, Minor M.inera,l,s, Q.d.i.sh,a

The Collector 8 DM, Angul

Sub: - E-mail Petition dated 28.10.2024 of Sri Satam Patnaik of village Badakeijang,
regarding the mining scam (Jamunda Jungle stone mines) by JSPL Angul.

Sir,

In enclosing herewith, a copy of the e-mail Petition dated 28.10.2024 of Sri Satam
Patnaik of village Badakeijang, l am directed to request you to enquire into the matter 8
take necessary steps as per rules to redress the petitioner's grievance and submit
compliance! action taken report thereof to this Department at the earliest.

Yours faithfully,

l ll till---"'33?-4;
Deputy Secretary to Government

Memo No.Oil'l6§SM, Dt. 0.2/1) /.9209-(7

Copy along with enclosure forwarded to DDM Talcher/MC-Ill Section vide e-mail(
steelrninesmc3@gmgil,goml for information and necessary action.

Q,,,.a,x 0 ;~..| t. star-1.2,
Deputy Secretary to Government

Memo No.6”/iéé/SM, Dt. 0.2- //I j .9917

Copy forwarded to petitioner Sri Satam Patnaik, vide e-mail:
satam.patnaik@gmail.com for information.

l Lfkrl-ii. 2.193-Q

tar:-' an
""‘”- '2-7:.
ta ._-: -.
SM-MC3-GV-0055-202-M0112024

Deputy Secretary to Government
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r-t' uy.HoT,fiXncsstt

Addi6onal Chicf seretary Ste&041d fililes DepttEn;cil

Mining Scam(Jamunda Jungle Stone Mines) by JSpL Angul, oswAs tto..l.{. 9..6*......s111' -*:;. ..91:.,!+21t........ ,. ,

From : satam patnaik <satam.patnaik@gmail.com>

Subrect : Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul.
To i Additional Chief Seretary Steel and Mines Deptt <dsmsec.or@nic.in >
Cc : Sukesmita Majhi <mo.angul@9ov,in>, ddm talcher

Mon, Oct 28,2024 11:11 AM

41 attachment

j 6,sW
<ddm.talcher@orissaminerals.gov.in>, dirmines odisha
<dirmines_odisha@rediffmail.com>, Secretary Revenue and DM
<Revsec.od@nic.in>, Shri Manoj Ahuja <csori@ori.nic.in>,
RDCSambalpur Orissa < Rdcsbp@nic.in>, Collector and DM, Angul
<Dm-angul@nic.in>, ADM Angul <Admangul@nic.in>,
Laoangul@gmail.com, cgmland@idco.in, Tahasil Office Banarpal
<tal r.trar ra-od@nic.in>, Lokayukta Odisha <lokayukta.odishabgov.in>

ooSo

Date: 28-10-2024

To

The Add. Chief Secretary
Steel & Mines Department,
Govt of Odisha,

Subject: Mining Scam(Jamunda Jungle Stone Mines) by JSpL Angul.

References:
1- Petition submitted in the couft of Lokayukta Odisha on 08-08-2024.
2- Letter to The DDM, Talcher & The Tahsildar, Banarpal from The Asst. Collector, pad R&R to enquire about
the matter based on the latter from The Dy Sectetary Steel & Mines Department, Govt of Odisha to The
Collector, Angul.
3- Representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 & dated 27-05-2024 submitted
to the Collector, Angul with copies to 24 Govt. officials starting from the Govemor of Odisna to tne
President, Jamunda Jungle, Angul, Odisha.
4- Representation dated 25-06-2024 submitted to The sarpanch, Badakerjang Gp to conduct an enquiry withactual RI report.
5- RI's report based on the petition from The Sarpanch.
6- Repoft from ffice of The SE, R&B Division, Angul regarding pWD Road.
7- No information & document available with offiJe of T-he DD-M, Talcher circle regarding Assessment of
Jamunda Jungle Mines & Case Record of Jamunda Jungle Mines.
B- No information & document available with office or tcullanol,toco regarding Assessment of lamundaJungle Mines & Case Record of Jamunda Jungle Mines,
9- complete case record(certified) of Jamunda Jungle Mines from the office of Tahasildar, Banarpal.

Respected Sir,

with reference to captioned subject & above mentioned references, please find public petition for the illegaland unfair means adopted to grant mining lease of a nlll area covering about 10.36 Acres oamunda lunglechota pahada) situated in Jamunda Jungr-e viilage.i", ,ro.i iuar.r:ing c.p. ra.narpai-ri-nijij, ,,o1o-Angul, odisha in favour of JSpL colpany by byiassing .o*pti.n.. r, per rures and regurations andprovisions of different mining raws/ Revenue Ia*rr enriror*"ni raws/ iures of state g,irt.--- -

2I OcT 202t_5wf” <Revsec.od@nic.in>, Shri Manoj Ahuja <csori@0ri.nic.in>,

y D-j.\~l'=> H i5‘6fg"’ , Dy. nt.Yf'.'f§.lrcssn
- "E:3T'-11 - 9, . .

5|,-;r,i| bl Additional Chief Seretary Steelilalfld Hines Deptt

vi L "'1 lMining Scam(Jamunda Jungle Stone Mines) by JSPL Angul. USWAS l‘lo...i.§i..i..(.a’il.......§iil't'l
-__- __-- -. . .____- --- r. _. _ 4 r - --- |=)-;_.~,;iI_¢3;i-_-;,___£"-?_-';1i;-_/;¢’1.*:S3Ei,-;".—....-.-.-.....;...:-

From :satam patnaik <satam.patnaik@gmai|.com> Mon. 06! 23.» 21134 11111 AM
Subject : Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul. al attachment

To :Additional Chief Seretary Steel and Mines Deptt <dsmsec.or@nic.in> C
Cc :Sukesmita Majhi <mo.angu|@gov.in>, ddm talcher d;,1*“"1' HiEF~3scQ°

<ddm.talcher@orissaminerals.gov.in>, dirmines odisha E
i <dirrnines_odisha@rediffmail.com>, Secretary Revenue and DM 2 5 [JET ZDZL Y

-I-
\\

u°FFiC,5-RDCSambalpur Orissa <Rdcsbp@nic.in>, Collector and DM, Angul gilt‘-
 A <Dm-angu|@nic.in>, ADM Angul <Admangul@nic.in>, F STEEL

'=‘-'9' Laoangul@gmail.com, cgmland@idco.in, Tahasil Office Banarpal ’
 ml|.barrawd@r1ic.i|1>, Lokayukta Odisha -:lokayul<ta.odisha@gov.in> A,/,

Date: 28-10-2024

To
The Add. Chief Secretary, Q
Steel 8 Mines Department,
Govt of Odisha.

H‘ -Subject: Mining Scam(Jamunda Jungle Stone Mines) by JSPL Angul. Z/E’
3-8References:

1- Petition submitted in the court of Lokayukta Odisha on 08-08-2024.
2- Letter to The DDM, Talcher 8 The Tahsildar, Banarpal from The Asst. Collector; Pad R8R to enquire about
the matter based on the latter from The Dy Sectetary, Steel 8 Mines Department, Govt of Odisha to The
Collector; Angul.
3- Representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 8 dated 27-05-2024 submitted
to the Collector, Angul with copies to 24 Govt. Officials starting from the Govemor of Odisha to the
President, Jamunda Jungle, Angul, Odisha.
4- Representation dated 25-06-2024 submitted to The Sarpanch, Badakerjang GP to conduct an enquiry with
actual RI report.
5- RI's report based on the petition from The Sarpanch.
6- Report from Office of The SE, R88 Division, Angul regarding PWD Road.
7- No information 8 document available with Office of The DDM, Talcher Circle regarding Assessment of
Jamunda Jungle Mines 8 Case Record of Jamunda Jungle Mines.
8- No information 8 document available with Office of CGM(Land),IDCO regarding Assessment of Jamunda
Jungle Mines 8 Case Record of Jamunda Jungle Mines.
9- Complete case record(certified) of Jamunda Jungle Mines from the office of Tahasildar, Banarpal.

,,t/'3

Respected Sir,

With reference to captioned subject 8 above mentioned references, please find Public petition for the illegal
and unfair means adopted to grant mining lease of a hill area covering about 10.36 Acres (Jamunda Jungle
Chota pahada) situated in Jamunda Jungle village area under Badkerjang G.P. (Banarpal Tehsil), District-
Angul, Odisha in favour of JSPL Company by bypassing compliance as per rules and regulations and
provisions of different mining laws] Revenue laws} Environment lawsl rules of State Govt.
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& by suppressing facts to general public.

(i) There is a hill (chota pahada) area of around 10.36 Acles in Khah No.ol, plot No.763/1 in Jamunda
Jungle village area under Badkerjang G.P. of Banarpal Tehsil, Angul, 0disha. We came to'know from local
Revenue office that lease of that hill area has been granted to JSPL recently in ttre name oflamunda Junglequarry No.1 (New).
There was a stone mine (named 

-as 
Jamunda Jungle Stone Mines) in that hill area earlier but due to public

demand and objections from air & noise pollution point of view, tiat stone ,in.*"i rtopp"oiince last
2009.

(ii) Pancharat people could not object to this before the lease granted because district administration havenot issued any Govt. notice/ Gram^panchayat notice/ Villager notice prior to handling-.* i. :spL. We cameto know during lst week of Aprir, 2024 when a gryup of peopre craiming $,"rreiruial.rproyee, ot acompany -JSPL started survey and demarcation of the hill area for a st6ne qui,y to inrt i t[;]; big crushermachines, Hence cause of action arises to file this petition.

$)lile have submitted our representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 & dated27-05-2024 tDThe collector, Angul for an enquiry but he did not respond till aate, t'ence inis petition to thisHonble court,

(iv) we have also submitted our representation dated 25-0d-2024 to The saroanch, Badakerjang Gp toconduct an enquiry about the same & to get an updated RI report about the same.

(v) Manip-ulated field inspection report submitted by RI-Tubey on dated 15-12-2015 clearly deviates ..orissa
Land Reforms Act 1960", which represent corrupt & soft heartiness of concern officials towards JspL asthe Act clearly indicate that no lease can be grgntei for mining purpos€ if there is existing habitat, pubticroad, tempre & grown up trees in and arounJ Jwithin rooo mJties disbnce) ;f ,"i.id;;id-.-
F*e. a.nd manipurated fierd inspection report was issued in hvour of JSpL by the then RI-Tubey under theadministrative contror of the then.Tahdirdar, Banarpar a suuiorrectoi nrsri ilJl ilu",oi]l,p"r,ng ,,.,"Govt record by altering & concealing the actual records/ facts.

Findings From RI Report dated 3l-Ol-2O24:
(a) Habitats / village (Naik sahi) is in close proximity i.e. less than 200 mtrs from the mining points.

(b) only one temple of the area and hindu sanatan matha of the region are in just bottom of the hill, i.e.250 mtrs from the mining points.

(c) There is no transport road close to the mines.for the purpose of mining activity but the only pwD roadconnecting_ from Jamunda jungre to Badakerjang is passing through th. d*;;r'ffi; ir.#lni. udistance of 150 metres from the mining points. ihir Cwo i"iai in" onrv .6nnu.ting'p.in [.t*".n sH-oato NH-55 & connecting 5 Gram panchayaU a S vittages to N;_SS.

(d) There is huge no of trees growth, more than 5000 trees over the said plot.

(e) since thousands and thousands of both private and Govt. land of our village area have already beenacquired for the companv, the landless peojle and otrers naving much less ttran tte no-rinai!-uantity ofland are curtivatins rabi phasarin.and aiound th" hir-;;;;;;;;;id ili;#;, ;Jffil;:,'t.dagricultural standard for their livelihood

F.ake & Manpulated Assessment By Office Of The DDM, Talcher Circle:we prav to office of vour qoodself to asi tt ", t" rririrn oliritt r.r.t.o to eva]uation method adopted byDv' Director Mines (DDM) to onn.v. anoryve.:-alur;;'i;.;h H.._in favour of IDC.ISpL, MeasurementwasdonebytheDeputvDirectorMinesforl2go0oc;'d;;rinrrruracstonapprox.) 
during07.07.201!.Methodorogv of assessment foilowed.by DDM *;;-r.d; tlri.ri, p.,tiur assessment of the hi, area.Assessments of the entire hiI area (Mine *".1 rlu*'r.i i.t r'ifnarrv aone to damage covt. revenue. since

& by suppressing facts to general public.

(i) There is a hill (Chota Pahada) area of around 10.36 Acres in Khata No.01, plot No.763/1 in Jamunda
Jungle village area under Badkerjang G.P. of Banarpal Tehsil, Angul, Odisha. We came to know from local
Revenue Office that lease of that hill area has been granted to JSPL recently in the name of Jamunda Jungle
quarry No.1 (New).
There was a stone mine (named as Jamunda Jungle Stone Mines) in that hill area earlier but due to public
demand and objections from air & noise pollution point of view, that stone mine was stopped since last
2009.

(ii) Panchayat people could not object to this before the lease granted because district administration have
not issued any Govt. notice] Gram panchayat noticel Villager notice prior to handling over to JSPL. We came
to know during 1st week of April, 2024 when a group of people claiming themselves as employees of a
company -JSPL started survey and demarcation of the hill area for a stone query to instal their big crusher
machines, Hence cause of action arises to file this petition.

(iii) We have submitted our representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 & dated
27-05-2024 to The Collector, Angul for an enquiry but he did not respond till date, hence this petition to this
Hon’ble court.

(iv) We have also submitted our representation dated 25-06-2024 to The Saroanch, Badakerjang GP to
conduct an enquiry about the same & to get an updated RI report about the same.

(v) Manipulated field inspection report submitted by RI-Tubey on dated 15-12-2015 clearly deviates “Orissa
Land Reforms Act, 19601 which represent corrupt & soft heartiness of concern officials towards JSPL as
the Act clearly indicate that no lease can be granted for mining purpose if there is existing habitat, public
road, temple & grown up trees in and around (within 1000 metres distance) of mining points.

Fake and manipulated field inspection report was issued in favour of JSPL by the then RI-Tubey under the
administrative control of the men Tahdildar, Banarpal & Sub-Collector, Angul, which violates tampering the
Govt record by altering & concealing the actuai records] facts.

Findings From RI Report dated 31-07-2024:
(a) Habitats / village (Naik sahi) is in close proximity i.e. less than 200 mtrs from the mining points.

(b) Only one temple of the area and hindu sanatan matha of the region are in just bottom of the hill, i.e.
250 mtrs from the mining points.

(c) There is no transport road close to the mines for the purpose of mining activity but the only PWD road
connecting from Jamunda jungle to Badakerjang is passing through the proposed mine area within a
distance of 150 metres from the mining points. This PWD road is the only connecting path between SH-63
to NH-55 & connecting 5 Gram Panchayats & 9 villages to NH-55.

(d) There is huge no of trees growth, more than 5000 trees over the said plot.

(e) Since thousands and thousands of both private and Govt. land of our village area have already been
acquired for thecompany, the landless people and others having much less than the nominal quantity of
land are cultivating rabi phasal in and around the hill area covering about 8 acres, making the land
agricultural standard for their livelihood.

Fake & Manipulated Assessment By Office Of The DDM, Talcher Circle:
We pray to office of your goodself to ask them to furnish details related to evaluation method adopted by
Dy. Director Mines (DDM) to grantl approve Jamunda Jungle lease in favour of IDCO/JSPL. Measurement
was done by the Deputy Director Mines for 128000 Cum Quantity (2.6 lacs ton approx.) during 07.07.2011.
Methodology of assessment followed by DDM was made towards partial assessment of the hill area.
Assessments of the entire hill area (Mine area) have not intentionally done to damage Govt. revenue. Since
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-"urvey has not been done, then actual assessment of quanuty is quite suspicious as proper process
j conoborating to relevant laws/ Rules have not been followed.

ilOTE:

' No documents related to assessment done of the said mines & no case record of the said mines is
available with the office of the DDM & not even with IDCo(Refer: Reply of RTI from DDM & IDco).

(vD Reason of lease given to ISPL of a running mines should be known to the general public / nearby
villagers. Request to ask them 

_to 
share motive for giving lease and alsq requelt to shire project report of

that particular mines area (10.36 acres), if any.

(vii) This is a specific case of serious corruption and illegally violation of rules and regulations and provisions
of different mining laws/ Revenue laws/ Environment lails/ rules of State Govt. of o;isha where the corrupt
Govt, officials may have been obliged by the company to iavour the coruption ana iiegitities in favour ofthi mid comprny, This i5 a fit ca6o to hond ovor to thc vigilancc cnquiry undcr thc pdrisions of Lokayul.ta
Act.

PRAYER,

' Under the above facts and circumshnces, necessary order as deemed proper may kindly be passed in this
regard in the interest of justice at the earliest. we pray your good omce io oirect tn. .oniu. Govt. officjals
more pafticularly the Tahasildar,.Banarpal and the Colleaor, Angul to immediatelv stop processing any landrelated matter/ blasting permission of that hilr area tifl disposal of this petition.

' we pray to your good office topass an appropriate order to initiate "euANTITy REAssEssl{EilT oFroTAL AREA oF 10.36 Acres rn rmta no.6L pht t{o,763/1 of :imunaa run!rc;lnntea in favourof.the private company - JSPL and initiate public iuction, if Govt. at all desire for revenue but with currentprice by following all processes and modalities as per Mining Acts/Rules for which ttris paitioners statt everpray.

i we 
?ray to-otrice of your good self to initiaG strict legal action against the then ofncers of MintngDepartment & as well as the offi.ers of Revenue Depariment wholll were inrrofued in if,isi.aml gross

violation. And also to initiate strict leg_al action against the cunent DDM, Talcher circle fur intentional inactionto cover up this matte(scam) even after receivi letter from The steel'& Mines oapurtr.nt, eo* of odishato enquire into the matter.

I have.full faith on the present Governme-nt & their governance for a positive outcome.Looklng forward forproactive & faster response from office of your good-serf to safeguard irational Interesi.

Thanks & Regards

Satam Patnaik
qo: Shri Bala Krushna pattanaik Trust
5th Lane, Amalapada,
Angul
Odish
PIN-759122
M: 8527070196
Email: satam.patnaik@gmail.com

Copy To:
1- The Mining Officer, Angul
.2- The DDM, Talcher Circle, Talcher
3- The Director Mines, Govt of Odisha.

1- Ihe Secrebry, Revenue & Disaster Management, Govt of Odisha.
5- The Chief Secretary Govt of Odisha.

._-'.'~.ii"~.rey has not been done, men actual assessment of quantity is quite suspicious as proper process
corroborating to relevant laws] Rules have not been followed.

NOTE:
- No documents related to assessment done of the said mines & no case record of the said mines is
available with the office of the DDM 8». not even with IDCO(Refer: Reply of RTI from DDM & IDCO).

(vi) Reason of lease given to JSPL of a running mines should be known to the general public] nearby
villagers. Request to ask them to share motive for giving lease and also, request to share project report of
that particular mines area (10.36 acres), if any.

(vii) This is a specific case of serious corruption and illegally violation of rules and regulations and provisions
of different mining laws] Revenue laws] Environment laws] rules of State Govt. of Odisha where the corrupt
Govt. officials may have been obliged by the company to favour the corruption and illegalities in favour of
the said company. This is a fit case to hand ovor to the vigilance enquiry under the provisions of Lokayukta
Act.

PRAYER
- Under the above facts and circumstances, necessary order as deemed proper may kindly be passed in this
regard in the interest of justice at the earliest. We pray your good office to direct the concern Govt. officials
more particularly the Tahasildar, Banarpal and the Collectoi; Angul to immediately stop processing any land
related matter] blasting permission of that hill area till disposal of this petition.

- We pray to your good office‘ to pass an appropriate order to initiate “QUANTITY REASSESSMENT OF
TOTAL AREA OF 10.36 Acres in Khata No.01, plot No.763/1 of Jamunda Jungle" granted in favour
of the private company - JSPL and initiate public auction, if Govt. at all desire for revenue but with current
price by following all processes and modalities as per Mining Acts/Rules for which this petitioners shall ever
P|'aY-

- We pray to office of your good self to initiate strict legal action against the then officers of Mining
Department & as well as the officers of Revenue Department who all were involved in this scam/ gross
violation. And also to initiate strict legal action against the current DDM, Talcher Circle for intentional inaction
to cover up this matter(scam) even after received letter from The Steel & Mines Department, Govt of Odisha
to enquire into the matter.

I have full faith on the present Government & their governance for a positive outcome.Looking forward for
proactive & faster response from office of your good self to safeguard National Interest.

Thanks & Regards

Satam Patnaik
C/o: Shri Bala Krushna Pattanaik Trust
6th Lane, Amalapada,
Angul 7
Odish
PIN-759122
M: 8527070196
Email: satam.patnail<@gmail.com

Copy To:
1- The Mining Officei; Angul

-2- The DDM, Talcher Circle, Talcher.
3- The Director Mines, Govt of Odisha.
4- The Secretary, Revenue & Disaster Management, Govt of Odisha.
5- The Chief Secretary, Govt of Odisha.
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6- The Revenue Divisional Commissioner (ND), Sambalpur.
7- The DM & Collector, Angul.
8- The ADM(Revenue), Angul.
9- The CGM(Land), IDCO, Bhubaneswar.
10- The tAo(General), Angul.
11- The Tehsildar, Banarpal, Angul
12- The Chairperson, Lokayukta, Odisha.

Attachment(Documcnts relicd on):
r- Annexure-l: petiuon submitted in the court of Lokayukta odisha on og-og-2024.2- Annexur€-z: copv of Letter to The DDM, Talcher &inu rinriro+ ernarpii f.m ite Asst, coilector, pad
R&R to enquire about the matter based on the later from irr" ov s"h.tarv,"st";iir M;ililpartment, Govtof Odisha to The Collector, Angul.

]:f11aye-e: copy of Representations dated 70-04-2024, dated 09-05_2024, dated 27-05_2024 & dated27-05-2024 submitted to the coilector, Angur wth .opies to i+ eort. ofiiciar;_5tiil;HriiJeon"rno,. orodisha bo the president, Jamunda Jungle, ingul, oollrri, - J(orrrrre rturrr ure

4- Annexure-4: copy of Represenetion datid is-oo-zoz+ suumitted to The Sarpanch, Badakerjang Gp toconduct an enquiry with actual RI report.
5- Annexure-S: Copy of RI.s report based on the petition from The Sarpanch.
6- Annexurc-6: Copv of Report from otrice of rhe si, nai oirition, aijuriegaroing pwD Road.7- Annexur€'7: copv of retterfrom office of rhe oD-m, ra[ner circre *gi,a,9aJiiuty -es'isment 

ofJamunda Jungle Mines & Case Record of Jamundi ,;sL tiid.
8- Annexurc-8: copv of retter from ofrice of ccMiL,iaj,iii6 ..g.raing euantpy Assessment or JamundaJungle Mines & Case Record of Jamunda Jungl. lli,io. 

-"----
9' Annexure'9: copy of cover Note or comitete case record(certified) of Jamunda Jungle Mines from theoffice of Tahasildar, Banarpal.

= Iiilr, 
Scam with Doc.pdf

J1"-

6- The Revenue Divisional Commissioner (ND), Sambalpur.
7- The DM 81 Collector; Angul.
8- The ADM(Revenue), Angul.
9- The CGM(Land), IDCO, Bhubaneswar.
10- The LAO(General), Angul.
11- The Tehsildai; Banarpal, Angul
12- The Chairperson, Lokayukta, Odisha.

Attachment(Documents relied on):
1- Annexure-1: Petition submitted in the court of Lokayukta Odisha on 08-08-2024.
2- Annexure-2: Copy of Letter to The DDM, Talcher & The TBl‘lSl|dB|‘,‘, Banarpal from The Asst. Collector; Pad
R&R to enquire about the matter based on the latter from The Dy Sectetary, Steel & Mines Department, Govt
of Odisha to The Collector, Angul.
3- Annexure-3: Copy of Representations dated 10-04-2024, dated 09-05-2024, dated 27-05-2024 & dated
27-05-2024 submitted to the Collector, Angul with copies to 24 Govt. Officials starting from the Governor of
Odisha to the President, Jamunda Jungle, Angul, Odisha. '
4- Annearure-4: Copy of Representation dated 25-06-2024 submitted to The Sarpanch, Badakerjang GP to
conduct an enquiry with actual RI report.
5- Annexure-5: Copy of RI"s report based on the petition from The Sarpanch.
6- Annexure-6: Copy of Report from Office of The SE, R818 Division, Angul regarding PWD Road.
7- Annexure-7: Copy of letter from Office of The DDM, Talcher Circle regarding Quantity Assessment of
Jamunda Jungle Mines & Case Record of Jamunda Jungle Mines.
8- Annexure-8: Copy of letter from Office of CGM(Land),IDCO regarding Quantity Assessment of Jamunda
Jungle Mines Bi Case Record of Jamunda Jungle Mines.
9- Annexure-9: Copy of Cover Note of Complete case record(certified) of Jamunda Jungle Mines from the
office of Tahasildar, Banarpal.

._. Mining Scam with DOC.pdf
5 MB
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_i ._ _ _ . _ __ _, __ _.., _ _ __

Anurag Bai
96



By e-mail
GOVERNMENT OF ODISHA

STEEL & MINES DEPARTMENT
DIRECTOR.ATE OF MINOR MINERALS

Fire No.DoMM-DMM-PG-0081 -202 4 Aj.CZ o^t" ufrlzoy

Sri Turam Balei Munda.
Deputy Director (Tech-Geology)

To
The lvlining Officer,
Angul Circle.

Sub: E-mail Petition dated 28.10.2024 otSri Satam patnaik ofvi age Badakerjang, regarding the
mining scam (Jamunda Jungle stone mines) by JSPL Angul.

Sir,

ln inviting a reference to the subject cited above, I am directed to enclose herewith e-mail
Petition dated 28.10.2024 of Sri Satam Patnaik of village Badakerjang, dist:Angul (copy enclosed)
received from Steel & Mines Department vide letter no.9464 dt.02.11.2024 and request you to
enquire into the matter & take necessary steps as per rules and submit compliance/ action taken
report for onward submission of same to Steel & Mines Department at the earliest.

Encl : As above

Deputy Directo(T
r,,r".o ruo ,f1.63 Da*- ttltl2aL7 ,..,"a

Copy forwarded lo petitioner'Sli Satam Patnaik, email-satam -patnaik@gmail.com

information and necessary action with reference to his letter no.g464 d1.02.11.2024.

DOMM-DtirM-PG-008 1 -2024 I 1 I 2024

From

You

By g-mail
GOVERNMENT OF ODISHA

STEEL 8| MINES DEPARTMENT
DIRECTORATE OF MINOR MINERALS

Fiie No.DOMM-DMM-PG-0081-2024 021$; Date 1 IV l//9997

From
Sri Turam Balei Munda,
Deputy Director (Tech-Geoiogy)

To
The Mining Officer,
Angul Circle.

Sub: E-maii Petition dated 28.10.2024 of Sri Satam Patnaik of village Badakerjang, regarding the
mining scam (Jamunda Jungle stone mines) by JSPL Angul.

Sir,
in inviting a reference to the subject cited above, l am directed to enclose herewith e-mail

Petition dated 28.10.2024 of Sri Satam Patnaik of viliage Badakerjang, dist:Angul (copy enclosed)
received from Steel 8. Mines Department vide letter no.9464 dt.02.11.2024 and request you to
enquire into the matter 8 take necessary steps as per rules and submit compliance? action taken
report for onward submission of same to Steel 8. Mines Department at the eariiest.

Yourziaghfully,

Deputy Director(Techi$eb] 2*“
Memo l\lo.a?,265 Date III 6%

Copy forwarded to petitioner S i Satam Patnaik, email satam.patnaik@gmail.com for
information

Encl : As above

Deputy Dire-:tor(Tech-Geoiogir)
Memo No. Date "I

Copy forwarded to Deputy Secreta to Government, Steel 8. Mines Department for
information and necessary action with reference to his letter no.94E-34 dt.O2.i1.2024.

Deputy Director(Tech-Geoloigiyi) '2

El,5 .__,.I P2‘'.;::"ifs‘'*£i.*.~i*'F5), .""'l-'l:'.:-'2. ."..i'=-is*-- III- -if

@
"1-J.

I‘

DOMM-DMM-PG-0081-2024i‘iil2D24

it-i-.
\i)_,_\ I
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER CIRCLE, TALCHER

DIST: ANGUL

Letter No. -L094
To

MM /or, )zr.!) &oA1

The Deputy Director of Mines
Ta lcher circle, Angul District.

Sub - Submission of proposal for a committee formation Regarding ,,euantity
Reassessment of total area of 10.36 acres in Khata no. 01, plot no. 75g/l ol
Jamunda Jungle.

Ref- Ltr no. 2262 on dt .11.11.24 and Lt no. 9464 / S&M,Bhubaneswar dated 02.11.24.
Sir,

ln inviting reference to the subject cited above and captioninB to the referencementioned berow, as per the grievance fired dated 2g.70,24 by sri sattam patnaik ofvillage Badakerjang, Dist - Angur regarding mining scam of iamunda Jungre by JSpL &JSOL' After gone through the grievance petition and above-mentioned reference retter,here by proposing formation of a committee with Divisionar Forest officer, Angur andTahasirdar, Banarpar, oRsAC & RQp to inspect the site and quantity reassessment of thearea.

This is for your kind information and necessary action.

\}{x{b'
tvtining of irCeNMinor Minerat

Memo no. !o A,r MM/ D;. r 3 , I tl ,\ 
Ansul District

. _,. , o(t r\rJ
Copy submitte.l tn carar+^t.nl ni.+-:-- I

::iJ,;jfl::", 
to cotrector and Distria Masisrrate, Ansut flr favoylof kind

Yours

{n
Mining o

Angul District
or Mineral

Annexure - 7 (colly.)
J

I

Govenmmsnitdlor ODISHAOFFICE or rm: ospurv DIRECTOR MINES, TALCHER cmcua, TALCHER
D|.5.T1_5_N§U|-

Letter No. MM /gr; _ Qbgll-'

To

The Deputy Director of Mines
Talcher circle, Angul District.

Sub - Submission of proposal for a committee formation Regarding "Quantitll
Reassessment of total area of 10.36 acres in Khata no. 01, Plot no. 763,/1 of
Jamunda Jungle.

Ref- Ltr no. 2262 on dt .11.11.24 and Lt no. 9464 / S&M, Bhubaneswar dated 02.11.24.

Sir,

In inviting reference to the subject cited above and captioning to the reference
mentioned below, as per the grievance filed dated 28.10.24 by Sri Sattarn Patnaik of
village Badakerjang, Dist - Angul regarding mining scam of Jamunda Jungle by JSPL 81
JSOL. After gone through the grievance petition and above-mentioned reference letter,
here by proposing formation of a committee with Divisional Forest Officer, Angul and
Tahasildar, Banarpal, ORSAC 81 RQP to inspect the site and Quantity reassessment of the
area.

This is for your kind information and necessary action.

Yours F itl:ifullyq9\

~‘.\'{W
Mining of‘ e Minor Mineral

-- Angul DistrictMemo no. _l_0‘Q-if MM/ Dt. ,L’?>.,ifl_ ,Qp-Q51
Copy submitted to Collector and District Magistrate, Angul for favo
information. ‘§\

f -
~2-

@ I

Miliing Oiiifi I’. or Mineral
Angul District

Ci "-H E 3 D.

 —"“ *—
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Memo no. tOAb
Copy submitted to r,r".,". 

"r 
r;y:,:"l?,T;#"?1rr,",,

*:ffi*,"",,,
Angul District

i

jlirn

I
rf

1‘;
1' '"r sR’

/'
P

/
Memo no M' M/ Dt. 12, 5]* -Q93’-l13¢-nv sub 'tt a ' - -m‘ 9 t9 DIF@€i0rofMinor minerals,8hubaneswarfor kind informa_t5$n\

_:_}.

$7
Miriin , Minor Mineral .

Angul District

‘isI \

_ . r r__|— 

Anurag Bai
99



A40

t'

t-
,6>.eb.\

f€6)4\V'
OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER CIRCLE, TALCHER,

DIST-ANGUL.
Letter No 'I0))_ /Mines, Doted. t p f ttl Aoa4

R ef:

Sub:

The Mining Officer, Minor Mineral,
Angul Distr:ict.

Submission of proposal for a committee formation regarding ,,euantity
Reassessment of total area of 10.36 acres in Khata No. 01. plot No.
763/7 of Jamunda jungle.

Your lefter No. 1024/MM, Dt. 13.11.2024.

With reference to the letter on the subject cited above, I am to say thatfor formation of committee in order to Reassessment of totar area of 10.36 acres inKhata No.01, plot No. 763/1 of jamunda jungle the following informations arerequired.
1.Name of the Sairat source:
2. Name of the Lessee:
3. Status of the Sairat sourco:
4. Grant ordei:
5. Granted By:
5. Period of Lease:
7. Approved quantity since inception of lease:
8. Despatch euantity since inception of lease:
9 Royalty paid since inception of lease (ln Rs.):
10. Penalty imposed by any authority (ln Rs.):

Therefore you are directed to provide the informations at an early tocomply the grievance filed dated 2g.L0.Z.Oz4 Uy iri ir,,u. pattnaik of villageBadakerjang, Dist-Angul regarding mining scam of.,an,,,unOa Jungle by JSpL & JSOL.

Yours fa ithfu lly,

\n

\--{ a4u\, *nl
Deputy Director Vrirei,lrlc1
Talcher Circle, Talcher,

_ 0

N (’§i
" OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER CIRCLE, TALCHER,

DIST-ANGUL.
Q,- Letter no 3 0 gg /Mines, Doted. [_1i/2.49.4 J

To

The Mining Officer, Minor Mineral,
Angul District.5%

Sub: Submission of Proposal for a committee formation regarding "Quantity
Reassessment of total area of 10.36 acres in Khata No. 01, Plot No.
763/1 ofJamunda jungle.

Ref: Your letter No. 1024/MM, Dt. 13.11.2024.

With reference to the letter on the subject cited above, I am to say that
for formation of committee in order to Reassessment of total area of 10.36 acres in
Khata No. 01, Plot No. 763/1 of Jamunda jungle the following informations are
required.
1.Name of the Sairat source:
2. Name of the Lessee:
3. Status of the Sairat source:

4-

4. Grant order:
5. Granted By:
6. Period of Lease:
7. Approved quantity since inception of lease:
8. Despatch Quantity since inception of lease:
9. Royalty paid since inception of lease (ln Rs.):
10. Penalty imposed by any authority (In Rs.):

Therefore you are directed to provide the informations at an early to
comply the grievance filed dated 28.10.2024 by Sri Sattam Pattnaik of village
Badakerjang, Dist-Angul regarding mining scam ofiamunda Jungle by JSPL 8i JSOL.

Yours faithfully,

\M»i ...».i4"i“i"'Deputy Director Mines,[l/c)
Talcher Circle, Talcher.
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OFFICE OF THE DEPUTY DIRECTOII MINES, TALCHER

CIRCLE. TALCHER. DIST- ANGUL. ,.\2.,21fl7ui*' ffifTTf:o:t
,IO

-l-he D.[.O. t1'). ;\nuull
'l'he Tahasildar'. Barrarprl.

SLrb: E-mail Pctition r'iated 28.l0.l0l,l ot Sri Satanr l'atnaik ol'r'illage Badakerjang regarding
thc mining scanr (.Ianrunda Jungle stone nrines)hr,.lSPl.. Angul.

Rel Lctter No.946"1,S&l\{ dated 02.11.2024 of Srecl & Mines Depanment. Gou. of Odisha.

Sir.

\\'ith rcterence to lhe letter on the subject citcd abovc. I am directed to sa1' that sscral
all!'qittions hne he'en leccived lionr Sri Satant Patnlik regarding nrining scant (.lamunda Junglc

slone rnines) bv .lSl'L. .\r.rgul. The Govemment in Department of Steel & Mines, Odisha.
Bhubanesuat' is prcssing hard lbr inquirv and subnrission o[' ctrm]rliance to the grievance
petition. ConseqLrentlr. a.ioint inquirl is schedule to be conducred on 10.12.2024 at I I:00 A\4
cornprising of'|ores1 ()lllcials. l{evenLrc Of rlcials & Nlining Olficials l'trr quantitl' reasscssmcnr
l(1..16 Aercs in Khata No.01- Plot \o.701 I ol' .larttunda .lun(le to i('dress the gri*aitce pctilrt,rr

r',.'e e ir c.l li,,rn c()\ cl llntc l
"l herelirre. \ou alc requested to depulc conccmed olficials of'your oliice ro rcntain

prcscllt on schedule datc & tinre lor.joinr inquir1,.
-l-his nral pleasc bc trcated as I.-iI{GENT.

Yours iaithtirlly'.

\ r,

\^-J. -aolr'q
Depurv Direcror Nlirres(l c )

Taldrer ('ircle. Talcher.
\4enro No. 21 5E I yin.s. Oare 3C / 1 ! :rt:t

Copr 1e Nliss. S.Majhi. !lining Ollicer-cum-Corlpclent-l uth,,rrrr . \.4in,,r- ,rlir.,e,.al.

Angul l)istrict/Sli A.K.Pradhan. AMOiSri R.Na],ak. Surr.el' Assr. of this Ollice lor inlirrrnalitu
qith a ditcclion lo lake up the quantit\, rcassessment ,"r,ork expedittorrsll . 

I

i1V-'J;raut-"1

\lr'nro No - 21 59 ,\4incs.

Deputv [)irector lv{ ines(l/c )

I llchcr Cilcle. lalcher.
tl"t" 5C/ t.-[ '6..t

\llrr-islrrte..{rrgul l'or tirr rrurpl kinJ
\ \,
)).-J-",t,,t--\

Depurl, Direcror \4ines(l 'c 
)

\ lcnro \o._? 1-.6 C_iNl i,'.s
Talcher ( irclc. I alchcr.

Ihrc3C/ 1'l nou-----J-:-
It{incral. Odisha. [JhLrhanes*,ar ibr kirrd

\f\\ V.ir\../iz\n{\-,r-\
I)eput1' l)irector Minesl lrc)

Talcher. Circle. l'alcher.

C'op1 subrnirred to thr, Colleclor & Distr.ict
in lbrrnatitxr.

(-opv suhnriltcd to the

inlbrntation.
Director. IVIinor

.-1, """"'r-._
.-inf‘? ‘T23’-“~T.f\

|,'~1i_. -?-£11‘

Poi ..' 'i-oi
I T
it :1

‘* . or ’\\?fi"fi';_T5'i'Tj>(

OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER
CIRCLE TALCHER DIST- ANGUL.All-,,_ <2 1 5:; i'i4.fJ’I(£.i'. Doied E I I /2024

The D.F.O. (T)_. Angul!
The Tahasildar. Banarpal.

To

Sub: E-mail Petition dated 28.10.2024 oi'Sri Satam Patnaik of village Badakerjang regarding
the mining scant (Jamunda Jungle stone mines) by JSPL. Angul.

Ref: Letter i\io.9464i’S&M dated 02.1 l.2024 of Steel & Mines Department, Govt. of Odisha.

Sir.
With reference to the letter on the subject cited above. I am directed to say that several

allegations have been received from Sri Satam Patnaik regarding mining scam (.lainunda Jtingle
stone mines) by JSPL. Angul. The Government in Department of Steel & Mines. Odisha.
Blnibanesv.=ai' is pressing hard for inquiry and submission of compliance to the grievance
petition. Consequently. a joint inquiry is schedule to be conducted on 10.12.2024 at H100 AM
comprising of Forest Officials. Revenue Officials & i\/llflilig Officials for quantity reassessment
10.36 Acres in Kliaia No.01. Ploi ;‘~lo.763.='l otllainunda Jungle to redress the grievance petition
l'ii‘L‘t3i\'tI(I from Government. *

'l'liereiiore. you are requested tn depute concerned officials of your office to remain
present on schedule date & time for joint inquiry.

This may please be treated as URGENT.
Yours faithfully.

\\N..i.,? ....-Mi
Deputy Director Minesl li’c_)

Tal e ircle Talcher
Memo 3" Mines. Dale :7:-0-I 52024 I

Copy to Miss. S.l\/lajhi. Mining Officer-cum-Competent Authority. Minor Mineral.
Angul District!Si'i A.l<.Pradhan. AMOr'Sri R.l\1ayak. Siirvey Asst. ofthis Office for information
with a direction to take up the quantity reassessment work expeditiouslv

. \\fl__,,ii2MM MA/\\
Deputy Director Minesf lie)

Tal h rCircle Talcher.
Memo i\io._, L, Mines. Dare 50! Q,-’3()g4

_ ‘ Copy submitted to the Collector 8: District Magistrate. Angul l'oi fkind

ii "'q,-rliilw

in lormation. \._ “N,

Deputy Director Mines('l.*'c)
Talc er Circle, Talcher.

l\"*1"'i@ Nit-.. 21-5 C- /Mines i).:~.ie3C 1 /2024
Copy submitted to the Director. Minor Mineral. Odisha. Bhiihaneswar for kind

“'\

information. \

if >i.r\~il"”T“
Deputy Director Mineslifc)
Talcher Circle, Talcher.
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Annexure - 8
I

~EiFl"'3I"!I"5l'T GDUHTEFIFCHE-

I-“iii!-Tia‘a~Ti‘!§rtretart|%2'1="i1irt1ai5ii |:Q|:;M_A
To be detached and kept

by tho Bender. see Rule - 4 ll)
iplication for Information under section 6 {1} of the RTI Act, 2005

? 10 ition Officer -
POSTAL ORDER

ii!-_-“artist-:

e with address]
- the applicant

To w From payable _ _ her

address
f-rem»-rrii
At’-Wfllfiitise -_-_---- n respect of identify of

|

1|.

'fi"l'iethor crossed __ii t
f information solicited

_ Dim =e~n__-_-i ter of information

6-til-' 675357

bi

ti
Iii

El

s.

1?.
E.

9.
1D.

11.

The period to which the information
relates
Specific detaiis of information required
Whether information is required bv post
or in person {The actual postal address
shall be included in providing
information}
in case bv post lfirdinarv, registered or
speed}
Address to which information will be
sent E1 in which forrn
Has the information provided earlier
Is this information not made available
bv the Public authoritv
Do vou agree to pav the required fee
Have vou deposited application fee
[if ves details of such deposit}
Whether belongs to E-PL Category, have
vou furnished the proof of the same.

Public Information Officer, Office Of The DDM, Talcher
Circle, Taicher
Satam Patnaik
Purusottam Patnaik
At- 6"‘ Lane Amplapada
PO.: Angul, Oist — Angul, {Odisha} Pin-?5E-i122
Aadhar Card
No: 5?9B B918 918?

1. Copv of "Action Taken Report" of LetteriLetter hio.9-M54,
dated O2-11-2024} sent to The DOM, Talcher Circle from The
Dv Secretarv, Steel Em Mines Department with subject title "E-
mail petition stated 23-10-2024 of Sri Satam Patnaik of
village Badakerjang regarding the mining scam{Jamunda
Jungle Stone Mines] bv JSPL, Angui".

2. Eopv of "Action Taken Report" of Letter[l.etter No.2262,
dated 11-11-2024] sent to The Mining Officer, Angul from
The Eiv Oirector[Tech-Geologv], Directorate of Minor
Minerals with subject title "E-mail petition stated 23-10-2024
of Sri Satam Patnaik of village Badakerjang regarding the
mining scamiiarnunda Jungle Stone Mines] bv JSPL, Angul".

3. Copv of all correspondences{Reference; Point No.1 31 Point
No.2} from office of The DDM, Talcher Circle to ail concerned
Govt Offices & to JSPL, Angul related to the alleged mining
scamiiamunda Jungle Mines].

4. Copv of replvf response bv JSPL, Angul to the
correspondence from Office of The DDM, Talcher Circle
regarding the alleged Jamunda Jungie Mines.

In person! Email

No.
No.

Yes
Yes i|F'O No: “”l'~‘r-wvj

us
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Place : Angul Full Signature of the applicant
Dam ; #7 .._.L;_.f,L...,9\ A ,_-51;’ Address: At- 6*“ Lane Amplapada

PO.: Angul, Dist — Angul, {Odisha} Pin-T551122
Mob: 8527060196
Email: satam.patnaik@gmail.com

Office of the Public Information Officer

Fieceived t eapplication

Address . .

seeking information

Place: thePublic in'forrn-atio|i"~Offir.ier
Date 1 ga/13/35514 Oesigoation s Seal =
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I By Emarl

DIRECTORATE OF MINOR MINERALS
STEEL & MINES DEPARTMENT, GOVERNMENT OF ODISHA

Block No.06, Ground floor, Lokseva Bhawan, Bhubaneswar_75100t
(e-mail;dirmms-rev@gov.in)

Fire No.DOMM-DMM-MISG_0284-202 

^ 3 7s a,r",U///k?
From

Sri K. Sudarshan Chakravarthy, IAS
Director, l\4inor Minerals

To

The DDM. Tatchor
The MO, Angut

sub: lnquiry report on allegation J ed, by 
,sri -satam 

patnaik. against JSpL & JSoL planl underChhendipada Tahasil & Banarpat Tahasil.

Madam/Sir,

ln inviting a reference to.lhe subject ciied above, r am to say thar, a Team comorisinooflrciars of Direcrorate of Minor Minerars ni1or""."o.o a oJrr,t, i"r"i,", ottrce for inquiry into th;a egation against JSpL & JSOLon dated 0s.12.2024.

The Team has submitted the report and reporr is a ached herewith for taking fu(her
ii[:T:l,T::I.and to'submit compliance report thereor to tri.*Dire"torat" as werr as steer and

Thjs may please be treated as ,,Urgent.,.

Encl :As above.

Yours Sincerely,

Director.
Memo No. 2{Lly ,"r"fu1*7

:;:l#Tri::i,::i::,"::"":::r:nuicn'"t secrerarv' stee, and Mines Deparrmenr rorkind information of Additionat Chief Secretary.

Director,

$ffiH
DOMM-DMM-Mtsc- o2u-2024 tO 1

Annexure - 9 (colly.)
_, _ §Y_EJlQLll .

Ii.’ "2
Q H

I‘ 1| §

s DIRECTORATE OF MINOR MINERALS
STEEL Bi MINES DEPARTMENT, GOVERNMENT OF ODISHA

Block No.06, Ground floor, Lokseva Bhawan, Bhubaneswar-751001
(e maii‘dirmms rev@gov in)

File No.DOMM-DMM-MISC-U284-2024 pgf lfj Date ;
From

Sri K. Sudarshan Chakravarthy, IAS
Director. Minor Minerals

TO

T.ti.aDDM, Tanhetr
The MO, Angul

Sub: Inquiry report on allegation filed by Sri Satam Patnaik. against JSPL 8. JSOL Plant under
Chhendipada Tahasil & Banarpal Tahasil.

MadamfSir_

In inviting a reference to the subject cited above, I am to say that a Team comprising
officials of Directorate of Minor Minerals had proceeded to DDM, Talcher office for inquiry into the
allegation against JSPL & JSOL on dated 05.12.2024.

The Team has submitted the report and report is attached herewith for taking further
appropriate act ' ' ' 'ion and tosubmit compliance report thereof to this Directorate as well as Steel and
Mines Department.

This may please be treated as "Urgent".

Encl : As above.

Yours Sincerely,

Director, r 'erals
Memo No. ,2 CF Date

Copy forwarded to Sr P S to Additional Chief Secret S. . ary, tee! and Mines Department for
kind information of Additional Chief Secretary.

Director, A» in s

nr

' |.-<.“ -T Q‘E11.-.1filiii
,~ga-'.IE'l

DOMM-DMM-MISC-U284-202410112024
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in pursuance to Letter No.2516 dtd.02.12.2024, a team, comprising of
the following members proceeded to DDM Talcher office for inquiry into
the allegation fited against -lSpL and JSOL on dated 05.12.2024.

1. Sri N.N Singhdeo, JDG (Tech.), DoMM
2. Sri p. K panda, DDM, DoMG

3. Sri Badalprakash Chandra, ASO DoMM

The Team verified the documents relating to the above allegation in the
Office of DDM, Talcher. Further the team along with the Controlling
Authority and competent Authority of the District proceeded to the plant
area of JSPL & ISOL for verification of ongoing civit construction and
procurement of sand for the civil construction, accompanied by the
representative of the prant sri sujit Kumar pradhan, Avp and sri Sangram
Keshari Mishra, AGM.

The Team further proceeded to the abandoned stone quarry inside
the plant acquired area in Jamunda Jungle Village and nearby potential
stone sources inside the plant.

Observation

1. It has been observed that various civil construction works like
construction of stadium, hotel is being carried out inside the pla nt
area. For the above constructions approximately g00 Cu,M of sand
was stored near the construction site. It appears that the sand has
been used extensively for various construction works since long for
development of infrastructures inside the plant. The representatives
of the plant were asked to produce the e_Transit pass against theprocurement of the sands, but they faired to produce the e_Transit
Pass. The Competent Authority appraised the fact that, no e-Transit
Passes has been generated from any sand quarry of Angul district

INOUIRE REPORT ON ALLEGATION FILED BY SRI SATAM PATNAIK,
ANGUL AGAINST JSPL & JSOL PLANT UNDER CHHENDI'ADA
TAHASIL AND EANARPAL TAHASIL,

mqurng RePo_RT-.o|~i gccgcgjrlofl LILED BY SR1§AIA 
ANGUL AGAINST JSPL -& JSOL _ELA,uT_..Ul5.l.D.E.R -.¢l'Ll'.LENP1.PéPA ...
TAI-,lA5l.L AND BANAREAL TAlflA5.l_L-=

In pursuance to Letter No.2516 dtd.02.12.2024, a team, comprising of
the following members proceeded to DDM Talcher office for inquiry into
the allegation filed against JSPL and JSOL on dated 05.12.2024.

1. Sri N.N Singhdeo, JDG (Tech.), DoMM
2. Sri P. K Panda, DDM, DoMG
3. Sri BadalPrakash Chandra, ASO DoMM

The Team verified the documents relating to the above allegation in the
Office of DDM, Talcher. Further the team along with the Controlling
Authority and Competent Authority of the District proceeded to the Plant
area of JSPL & JSOL for verification of ongoing civil construction and
procurement of sand for the civil construction, accompanied by the
representative of the Plant Sri Sujit Kumar Pradhan, AVP and Sri Sangram
Keshari Mishra, AGM.

The Team further proceeded to the abandoned stone quarry inside
the plant acquired area in Jamunda Jungle Village and nearby potential
stone sources inside the plant.

0b§erv_§t.ion

1. It has been observed that various civil construction works like
construction of stadium, hotel is being carried out inside the plant
area. For the above constructions approximately 800 Cu.M of sand
was stored near the construction site. It appears that the sand has
been used extensively for various construction works since long for
development of infrastructures inside the plant. The representatives
of the plant were asked to produce the e-Transit Pass against the
procurement of the sands, but they failed to produce the e-Transit
Pass. The Competent Authority appraised the fact that, no e-Transit
Passes has been generated from any sand quarry of Angul district

 ,
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for transportation of sand to the plant since last one year. Hence,
from the above facts it is clear that the procurement of sand for
various civil constructions inside the plant area is not from the
genuine sourceor in any authorised manner.

2. During verification of abandoned quarry lying inside the plant
acquired area, it is observed that an old small quarry with no fresh
excavation was noticed near Jamunda Jungle Village. Further, It is
observed that quarrying activities was going on over a rocky hill of
dimension approximately (1O0m*{e6*5m) without any valld
mineral concession. The representatives of the plants failed
to produce any supporting documents for the extraction, The
material extracted from the un-tawful quarrying site was
intended for being use in their development work. The
extraction and transportation of such materiat is without
lawful authority viotating the provisions of OMMC Rule 2016.

3. There is a hill over an area approximately 10 Acres with potential
deposit of granites. But the source has been declared extinct after
payment of only royalty by the plant without following dueprocedure. It is apprehended that the material from the wrongly
made extinct source may be utilized by the company for their
development work without authority of law.

1. A details assessment oF the construction works along with the
estimate thereof rerating to consumption of minor minerar shal
be carried out by the Competent Authority.

2. The JSPL Officials to furnish all the details of the estimates wherethey should specify the quantity of minor mineral consumed fortheir construction/ infra-structure projects.
3. After evaluation of the quantity of minor mineral used for thedevelopment works inside the plant, materials found beyond thepermitted quantity shall be charged with all statutory dues and

for transportation of sand to the plant since last one year. Hence,
from the above facts it is clear that the procurement of sand for
various civil constructions inside the plant area is not from the
genuine sourceor in any authorised manner.
During verification of abandoned quarry lying inside the plant
acquired area, it is observed that an old small quarry with no fresh
excavation was noticed near Jamunda Jungle Village. Further, It is
observed that quarrying activities was going on over a rocky hill of
dimension approximately (100m*40m*5m) without any valid
mineral concession. The representatives of the plants failed
to produce any supporting documents for the extraction. The
material extracted from the on-lawful quarrying site was
intended for being use in their development work. The
extraction and transportation of such material is without
lawful authority violating the provisions of OMMC Rule 2016.
There is a hill over an area approximately 10 Acres with potential
deposit of granites. But the source has been declared extinct after
payment of only royalty by the plant without following due
procedure. It is apprehended that the material from the wrongly
made extinct source may be utilized by the company for their
development work without authority of law.
Recommendation
1. A details assessment of the construction works along with the

estimate thereof relating to consumption of minor mineral shall
be carried out by the Competent Authority.

2. The JSPL Officials to furnish all the details of the estimates where
they should specify the quantity of minor mineral consumed for
their construction/ infra-structure projects.

3. After evaluation of the quantity of minor mineral used for the
development works inside the plant, materials found beyond the
permitted quantity shall be charged with all statutory dues and
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I
recovered from the Company basing on the market values of
mineral and penalty as applicable thereof.

4. The cost price along with royalty additional charge EMF, DMF
thereof of the sand dumped inside the plant premises without
valid e-TP shall be recovered along with the penalty thereof from
the Company.

5. The Competent Authority shall assess the quantity of boulders
extracted from the guarrying site, without lawful authority and
cost price of the iflegafly extracted bourders from the rand inside
the plant area shall be recovered from the plant.

6. The Competent Authority may propose before the DSR
Committee for inclusion of the potential sources lying inside the
plant area, prevlously declared extinct, in the District Survey
Report.

7' The company may be instructed to procure any minor minerar
from genuine source with valid e-Tps.

Nimalendu N Singhdeo

JDG(Tech), DoMM

Prashant Kumar panda

DDM, HQ, DoMG

Badal iakash thandra
K'S

ASO, DoMM

recovered from the Company basing on the market values of
mineral and penalty as applicable thereof.
The cost price along with royalty additional charge EMF, DMF
thereof of the sand dumped inside the plant premises without
valid e-TP shall be recovered along with the penalty thereof from
the Company.
The Competent Authority shall assess the quantity of boulders
extracted from the quarrying site, without lawful authority and
cost price of the illegally extracted boulders from the land inside
the plant area shall be recovered from the Plant.
The Competent Authority may propose before the DSR
Committee for inclusion of the potential sources lying inside the
plant area, previously declared extinct, in the District Survey
Report. C
The Company may be instructed to procure any minor mineral
from genuine source with valid e-TPs.

/a/ran ~ ‘""°"
NllT'|EI|El"ldU N Singhdeo Prashant Kumar Panda Badal rakash handra

JDG(Te¢h). DoMM pom, HQ, DoMG A50, DoMM
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GOVERNMENT OF ODISHA
OTTICE OF T}IE DEPUTY OIRCCTOR MINTS. TAICHER CIRCLE, TAICHTR

ANGUL DISTR,ICT
E-mail: mo.angq[@99y.!1

Lerter r,ro...13.3-.li.. ..rv v ,.,"..fl?.:.,1-L.Wl

To

Suresh Ku. Sharma
Vice President , Proje.r
iindal Steel plant

Sub - Submis:ion oi ne(essary do(uments,

Ref' 284i ao di .24/1?/24 , 830/MM o.r dt. 30.09,24 .

Sir.

ln rnviting .e{erence io the sub.,ect cited above, as per the observations madebytheteam
comprising of IDG Oech Geolcgy ), DotVM , DDG .DoM6 and ASO , DoMM with assistance
of DDM, Tal.her as controllinE authority aod Mining ofticq Minor mineral , Angut on dt
02.12.24. You are hereby directEd submit the betow mentioned do(Lrments positively.

. supponing Documents ,or the extraction being (arrieC or.ri oo over a rocky hill in the
plant a.ea of JSPL & ISOL -

. As va ous Civil Constru(iion works is being carried out insrde plant premises. (rndly
proyide details of rhe ongqing prcrject with allthe statutory documents with regp€ft to it.. Kindly provicie valid [.transit pasj ol the sand stored near ihe constru(tion site ( approx.,
800 (um of land ). tll additior to, Details oI E -traflsit pass against the procurement of
sands in other projects and any royalties paid against them.

' Kindly iake nratler a: positivery as any vroration of oMMc Rure 20r6 wifi read to rawfr.Lr
a(rcn against the Defaulters.

Thi! is for yaur kind info.mation and necessary a(tion.

Ana(11 Distr.t

a

w.-n

t
r

ma

~t1!'.- -Sc* 2" 1 s

GOVERNMENT OF ODISHA
omcs or "ms osvunr DIRECTOR MINES, TALCHER GRCLE, rntcusn

ANGUL DISTRICT
E-mail: _n1_o_.a_n_gu_l_@g9!r,in

Letter M

To

Suresh Ku. Sharma
vice President, Project
lindal Steel plant

Sub - Submission of necessary documents.

Ref ~ 2843 on dt . 2411324 . B30/MM on dt. 30.09.24.

Sir,

In inviting reference to the subject cited above , as per the observations made by the team
comprising of JDG (Tech Geoiogy ), Dolvlivl , DDG ,DoM6 and ASO, DoMM with assistance
of DDM, Talcher as controlling authority and Mining officer, Minor mineral , Angul on dt
02.12.24. You are hereby directed submit the be-tow mentioned documents positively .

~ Supporting Documents for the extraction being carried out on over a rocky hiii in the
plant area of JSPL E1 JSOL .

- As various Civii Construction works is being carried out inside plant premises . Kindly
provide details of the ongoing project with all the statutory documents with respect to it .

~ Kindly provide valid E-transit pass of the sand stored near the construction site ( approic,
B00 cum of sand 1|. in addition to . Details of E -transit pass against the procurement of
sands in other projects and any royaities paid against them.

~ Kindly take matter as positively as any violation of OMMC Rule 2016 will iead to lawful
action against the Defaulters.

This is for your kind information and necessary action.

Enci: As above
_ Yours Faith/[ully

.1"\
Q‘

Px
Mining officer um ornpetent Authority

Angul District

 _

Anurag Bai
108



C
Memo no. lbzb Dated 7.}'D.acratlCopy submitted to Deputy Oirector of Mines . Talcher for favovr
aalion

of kind i
!

ion and necessaryrc
E

Copy 5ubmitted to Collector nad Distrrct Mdgistrate , Angul for favour of kia informaion .

1/+..

r,r".o no. laj6

Mining otficer CLr#r Competenr ,Authority

Dated. !3.n AoA4

Autho.;ty

eft Authority

/MM

Mining officer C

uemon<,. lj36(i)
Colry subfl]itted to Director of N,linor minernls, Bhubaneswar

Angul District

l"-it",""r',/Blo, n f orm. tion .

*J/s'
,. ']

.1s1- ‘_ Memo HO. 155 5 /an Dated. '1.r=;.';p'.;tl-|
‘ Copy submitted to Deputy Director of Mines . Talcher for favour of kind i ormation and necessary

action. ‘
2'

/‘J Q

Mining officer cu Competent Authority
Angul District

Memo no. ;‘l'vliv1 Dated. |‘1.'Et09/-I
Copy submitted to Collector and District Magistrate, Angul for favour of i<' d information.

'1'-ii /not
U-. 41'

Mining officer Cu tent Authority
Angul District

Memo no l'5?>Gt1) /MM Dated 93- IQ-QOQH
Copy submitted to Director of Minor minerals. Bhubaneswar for favourdwd information.

r it-. -_
|

1‘ ‘I q.re,or-G
Mining officer Cu =- petent Authority

Angul District
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&

To

OFFICE OF THE DEPUTY DIRECTOR IVIINES,TALCHER
CIRCLE. TALCHER. DIST - ANGUL

No.XIV.J.l/2024 10 / Mines, Date. 1C f A1_ nozs

Satam Patnaik,
S/o- Purusottam patnaik,
At-6rl' lane,Amalapada,
P.O-Angul,Dist-Angul(Odisha),
Pin:-759122.
Emai I :-satam.patnaik@gmai l.com.

Sub:- Regarding RTI application filed by Satam patnaik dr.09.12.2024.

Sir.
with ret'erence to the subject cited above, I am to enclose herewith the

required infonnation as sought for in respect ofyour aforesaid R1-r apprication.

Encls:-As above

l{lwo r.to.

Yours faithfully

\^ \ z

\\--) ,,\o'\"o'*
PIO -cum- Miniilg d|fi.".

60lo DDM. Talcher, Talcher Circle

10. 01"x\)6
Cnyv .trJni-tt4 h p?o (L,todat) - ut ) - Doplv,_kttttfuqtt

h^\orcpasrt, lk t anl ttu'nu vnfy,Ctovl.ct ddr'l#'nf;,:/{'un
xnf.*rr.n .1" /*rn No as;o/eA,Al oqiorl*oas. ^

Annexure - 10

Llfi' '
OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER

CIRCLE TALCHER DIST - ANGUL.

No xiv J 1/202.4 10 fM1nes, Date 10/01 /2025
To

Satam Patnaik,
S/o- Purusottarn Patnaik,
At-6‘h lane,/kmalapada,
P.O-Angul,Dist-Angul(Odisha),
Pin:-759122.
Email :-satam.patnaik@gmail .com.

Sub:- Regarding RTI application filed by Satam Patnaik dt.09.12.2024.

Sir,
With reference to the subject cited above, I am to enclose herewith the

required information as sought for in respect of your aforesaid RT] application.

Yours faithfillly
Encls:-As above \ ,2},/1/9"

-- l Mll? 6PIO —cum- Mining fficer
6,0/o DDM, Talcher, Talcher Circle

r

MQMO Ne - - - _ ~ ./mm,
lXwénuflefll +0 P'Z0CN00l£l¢)--UM"-D S _

{-0 6»r>vermm€r-t,§%U,¢@;w/ /l/tr“/:22 De/Dir, C9ov1‘~ of
/Z»Q-')%.I!JJ7bQ- rs Lam M:-@250/rm. are rrr/r>r/..'tr>.;ts- A

\“/~r~/gioil all '1'” W’
Q “"' "- -- -

. “bit I r """ --.Q: f ‘~-tron orni; =.h\"£.I Pi i -IG X I It 'i£' 0e_n.it,i [i,,.,,c,_:_l if-._e=
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AAb

To,

p.t.O., Talcher Circle,

Talcher, Angul.

sub: submission of report on RTr by sri satam pattnaik regarding mining scam
(.lamunda Jungle) by jSpL Angul.

Sir,

with reference to the subject cited above, ram herewith submitting a, thererated report on RTr apprication by sri satam patnaik regarding mining scam(Jamunda Jungre) by JSpL Angur as encrosure with this retter & action iaken regarding
this RTI given below.

p. r.iirirt , 
ll:"?,r,: 

letter no.2262, dated onli_11_2024,a committee has been formed
I :ega]d 

ng "quantity reassessment oftotar area of 10.36 Ac in Khata No. 01, prot
No. 763,/t of Jamunda jungle. (Ref. Letter No. \O24/MM, '3_11_2024)2. A joint fierd visit was conducted on date ......rg_,. r.a,. zolt _ . ....1"t?" raia ,iteor prace, but due to rack of the concerned documents & co-ordinates of thatsite or prace, both JSpL & concerned Revenue officer has been asked to submitthe documentations, but no documents was provided neither from JSpL nor theconcerned R.l. .

This is for your kind information and necessary action at your end.

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUW DIRECTOR MINES, TATCHER CIRCLE. TAI.CHER

ANGUT DISTRICT

Letter No..7.7..,uMM

Encl: As above.

Mining Minerali Minor
Angul District

* "' GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER CIRCLE, TALCHER

ANGUL DISTRICT
Letter l\|a..31..¥../MM bate-..Q.$.:9.l.

To,
P.l.O., Talcher Circle,
Talcher, Angul.

Sub: Submission of report on RTI by Sri Satam Pattnaik regarding mining scam
(Jamunda Jungle) by JSPL Angul.

Sir,
With reference to the subject cited above, I am herewith submitting all the

related report on RTI application by Sri Satam Patnaik regarding mining scam
(Jamunda Jungle) by JSPL Angul as enclosure with this letter & action taken regarding
this RTI given below.

On reply to letter no. 2262, dated on 11-11-2024, a committee has been formed
regarding “quantity reassessment of total area of 10.36 Ac in Khata No. 01, Plot
No. 763/1 ofJamunda jungle. (Ref. Letter No. 1024/MM, 13-11-2024)

2. A joint field visit was conducted on date .... ...l.l?.=...|.?=.-....?r.1?..7-.'l ......... .. at the said site
or place, but due to lack of the concerned documents 81 co-ordinates of that
site or place, both JSPL Br concerned Revenue Officer has been asked to submit
the documentations, but no documents was provided neither from JSPL nor the
concerned R.l. .

hi]-1 1.
Ff)

This is for your kind information and necessary action at your end.

Y urs fai hlfglly
Encl: As above.
or-"' _'-] " ""L

’J_,..i---(‘Q

Q-P‘"' i-'-.
‘i.=...-to

s;/rt.
Ty..|‘V1-‘ l""r’‘-i.

{£07. I‘*5
IQ-‘fr' H".

i-"II I4' I~' y 1' rt”I’

.\.;j?:’
~\ ___)'"'

’P:;\\\Mftiv‘
(ii.-r-._______ I‘KMD-0‘

-IV' |.., rd,-

Mining 0 cer, Minor Mineral
., - _, _ -. Angul District. - .,
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VAKALATNAMA 

 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA  

ORIGINAL APPLICATION NO. ___________OF 2025 

 

IN THE MATTER OF: 

SATAM PATNAIK                        …APPLICANT    

      VERSUS 

 

STATE OF ODISHA & ORS.      …RESPONDENTS 

 
KNOW ALL to whom this present shall come that I/We, Satam Patnaik, the above-

named Applicant, do hereby appoint Mr. Sunil J Mathews, Ms. Jyoti Chib & Ms. 

Yashika Singh (herein after called the advocate/s) to be my Advocates in the above 

noted case authorized to them: - 

 

SUNIL J. MATHEWS, Advocate Enrolment No. D/87/2002 

JYOTI CHIB, Advocate Enrolment No. D/13114/2023 

YASHIKA SINGH, Advocate Enrolment No. D/8859/2024 

Chamber No. 114, 128, RK Jain Block, 

Supreme Court of India, New Delhi – 110001 

Email: sjmathews@gmail.com 

                              advocatejyotirajput83@gmail.com 

                           Mob.: +91 9311567212 

 
To act, appear and plead in the above-noted case in this Court or in any other 

Court in which the same may be tried or heard and also in the appellate Court 
including High Court subject to payment of fees separately for each Court by me/ us. 

 

To sign, file verify and present pleadings, appeals cross objections or 

petitions for execution review, revision, withdrawal, compromise or other petitions 

or affidavits or other documents as may be deemed necessary or proper for the 
prosecution of the said case in all its stages. 

 

To file and take back documents to admit and/or deny the documents of 
opposite party. 

 

To withdraw or compromise the said case or submit to arbitration any 
differences or disputes that may arise touching or in any manner relating to the said 
case. 
 

mailto:sjmathews@gmail.com
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To take execution proceedings. 

 

The deposit, draw and receive money, cheques, cash and grant receipts 
thereof and to do all other acts and things which may be necessary to be done for the 
progress and in the course of the prosecution of the said case. 

 

To appoint and instruct any other Legal Practioner, authorizing him to 
exercise the power and authority hereby conferred upon the Advocate whenever he 
may think it to do so and to sign the Power of Attorney on our behalf. 

 

And I/We the undersigned do hereby agree to ratify and confirm all acts done 
by the Advocate or his substitute in the matter as my/our own acts, as if done by 
me/us to all intents and purposes. 

 
And We undertake that we or our duly authorized agent would appear in the 

Court on all hearings and will inform the Advocates for appearance when the case is 
called. 

 

And we undersigned do hereby agree not to hold the advocate or his 

substitute responsible for the result of the said case. The adjournment costs whenever 
ordered by the Court shall be of the Advocate which he shall receive and retain 

himself. 

 

And we the undersigned do hereby agree that in the event of the whole or part 

of the fee agreed by me/us to be paid to the Advocate remaining unpaid he shall be 

entitled to withdraw from the prosecution of the said case until the same is paid up. 
The fee settled is only for the above case and above Court. We hereby agree that 

once the fee is paid. I /we will not be entitled for the refund of the same in any case 
whatsoever. If the case lasts for more than three years, the advocate shall be entitled 

for additional fee equivalent to half of the agreed fee for every addition three years or 
part thereof. 

 

IN WITNESS WHEREOF We do hereunto set our hand to these presents the 
contents of which have been understood by us on this 7th of April 2025. 
 

Accepted subject to the terms of fees. 

 

 
  
                                                             

 

 

 

            (Sunil J. Mathews)    (Jyoti Chib)     (Yashika Singh)                        (Client) 

                   D/87/2002            D/13114/2023      D/8859/2024 

 

 

 

 

uh-*5: /gall’ <.-f§§_lL,, d’ck-Jmil,
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